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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH AT PUNE

ORIGINAL APPLICATION NO. 228 OF 2024 (WZ)

IN THE MATTER BETWEEN:

MR.DEVRAM VALA GHODA ...APPLICANT
VERSUS

STATE OF GUJARAT & ORS. ...RESPONDENTS

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO. 2 -TATA

CHEMICALSLTD.

I, Mr. Pareshkumar Tank, /0 Chunilal Tank, aged 58, having office at GIFT City,

Gandhinagar and resident of Ahmedabad, state and affirm as under:

1. That I am the authorized signatory of Respondent No. 2, TATA Chemicals
Limited (“Answering Respondent / TCL”), a public listed company,
incorporated under the provisions of the Indian Companies Act, 1913. I am
aware and conversant with the facts of the present case and the circumstances
leading to the filling of the captioned Original Application (“Application”).
I have read the captioned Application filed by the Applicant and I am

competent and authorized to depose what is stated hereunder.

2. Istate and submit that the Applicant has filed the captioned application under
Sections 14 and 15 of the National Green Tribunal (“NGT”) Act, 2010,

alleging that the cement plant of TCL (“Cement Plant”), located in
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Mithapur, Gujarat is causing air and water pollution in the villages of
Devpara, Bhimrana, Padli, Arambhda, Hamusar, and others in Gujarat, in

violation of various environmental laws.

. At the outset, it is submitted that TCL is a responsible corporate entity,
committed to environmental sustainability and compliance with all
applicable environmental regulations and standards. TCL’s premises at
Mithapur consists of a chemical plant which also includes the Cement Plant.
The entire chemical plant is certified to Quality, Environment and
Occupational Health & Safety Management Systems (ISO 9001:2015, ISO
14001:2015 and ISO 45001:2018), certified for responsible care logo and is
working as per the Consolidated Consent and Authorization (“CCA”) issued
by the Gujarat Pollution Control Board (“GPCB”) which is valid up to 11
August 2027. The copy of CCA is attached herewith and marked as

Annexure — R1.

. The Answering Respondent denies each and every averment, allegation,
submission and contention raised by the Applicant in the captioned
Application and nothing may be deemed to be admitted on part of the TCL,
save and except what is specifically admitted herein below. The Answering
Respondent reserves its right to apply for amendment, alteration,
modification, and addition to the present Reply and place on record such
further evidence and documents, as may be relevant for adjudication of

disputes in the captioned Original Application.
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5. Before adverting to the para-wise reply to the present Application, the
Answering Respondent seeks to set out its Preliminary Submissions and

Objections as under:

PRELIMNARY SUBMISSIONS/OBJECTIONS TO THE APPLCIATION

A. THE CAPTIONED APPLICATION IS BARRED BY PRINCIPLES OF RES JUDICATA

6. The Answering Respondent submits that the captioned Application is ex
facie illegal, mala fide, and characterized by suppression, as it is barred by
the principles of res judicata. The issues raised in the present Application
mirror to the issues raised by the Applicant vide complaint letter dated 30
October 2023 (“First NGT Complaint”) filed before this Hon’ble Tribunal
bearing Original Application No. 218 of 2023. The aforesaid First NGT
Complaint has already been conclusively adjudicated upon by this Hon'ble
Tribunal vide order dated 12 March 2024. A copy of order dated 12 March

2024 is annexed herewith and marked as Annexure- R2.

7. In the aforesaid order, this Hon’ble Tribunal, after thoroughly considering
the Applicant’s identical allegations and the inspection reports submitted by
GPCB, rejected the unsubstantiated claims made by the Applicant regarding
pollution caused by the TCL’s Cement Plant. It has been categorically

recorded that TCL is compliant with all environmental standards.

8. Despite the finality of the order dated 12 March 2024, the Applicant has
sought to re-litigate the same issues, which is impermissible under law and

constitutes an abuse of the process of this Hon’ble Tribunal.

. Pagels
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Such deliberate attempt to re-agitate settled matters not only violates the
doctrine of res judicata but also constitutes an abuse of the process of this
Hon’ble Tribunal. Therefore, the present Application is liable to be dismissed

on this ground alone.

THE APPLICANT HAS ENGAGED INTO FORUM SHOPPING

10.

11.

12.

Without prejudice to the foregoing, the Applicant has engaged in forum
shopping by raising the same issue before different courts and tribunals. It is
submitted that despite the matter being sub judice and under active
adjudication, the Applicant continues to re-agitate the unsubstantiated
allegations of pollution caused by the Cement Plant of the Answering
Respondent before multiple forums, with the sole intention of harassing and
defaming the Answering Respondent. This repeated pursuit of the same
dispute before various legal fora constitutes an abuse of the legal process and

undermines the proper administration of justice.

The Applicant filed a complaint dated 10 May 2012 ("First Complaint"),
which was subsequently converted into an Application under Section 133 of
the Code of Criminal Procedure, 1973 ("CrPC") before the learned Sub-
Divisional Magistrate (“SDM”), Dwarka. The Applicant attempted to raise
unfounded contentions regarding the alleged pollution caused by the Cement
Plant. However, the said contentions lacked any cogent evidence or rational

basis.

While the matter was pending before the learned SDM, GPCB vide various

inspection reports had categorically held that the Cement Plant of TCL was
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complaint with the requisite norms. However, the Applicant filed a second
complaint under Section 133 of the CrPC on October 4, 2013 ("Second
Complaint") before the Deputy Collector at Dwarka. In this complaint, the
Applicant repeated the same erroneous facts and contentions raised in the
First Complaint. Notably, the Applicant deliberately omitted to mention
GPCB inspection reports that had affirmed the Answering Respondent’s
compliance with environmental norms. This omission occurred despite the

fact that GPCB shared the said reports with the Applicant.

13.0n 1 March 2014, the learned SDM passed an ex-parte order in the First
Complaint ("SDM Order No. 1"), without giving the Answering Respondent
an opportunity to present its case or record any evidence and erroneously
concluded that the Cement Plant was causing pollution as alleged by the
Applicant. The learned SDM, inter alia, directed the closure of the Cement

Plant within one month's time.

14.The Answering Respondent challenged the said order by filing Revision
Application No. 6 0f 2014 before the learned Additional Sessions Judge, Jam
Khambaliya ("ASG"). The learned ASG was pleased to allow the Revision
Application through an order dated 18 April 2014 ("Revision Order"),
wherein the matter was remanded back to the learned SDM with directions
to provide the Answering Respondent an opportunity to file a reply/objection

in response to the First Complaint.

15.In view thereof, the matter was remanded back to the learned SDM and was
registered as Magisterial Case No. 119 of 2015 (“Remanded Complaint”).

The Applicant, in spite of the Revision Order remanding the matter back to
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the learned SDM for reconsideration, chose to file another complaint dated
11 December 2014 (“Third Complaint”) before the Prant Officer,
Devbhumi Dwarka. However, based on the documents and evidence
submitted by the Answering Respondent vide letter dated 29 January 2015,
the Prant Office, being satisfied with the evidence, deemed fit to disregard

the allegations that have been made against the Answering Respondent.

16.Thereafter, while the matter was sub judice before the learned SDM, the
Applicant filed a writ petition as a public interest litigation, raising the same
allegations once again, before the Hon’ble High Court of Gujarat in Writ
Petition No. 264 of 2017 (“Writ Petition”). GPCB was also impleaded as a
party to the said Writ Petition. The Hon’ble High Court, vide order dated 25
April 2019, disposed of the Writ Petition, directing that the learned SDM
shall decide the issues raised by the Applicant. A copy of the order dated 25
April 2019 passed by the Hon’ble High Court of Gujarat is annexed herewith

and marked as Annexure — R3.

17.Pursuant to the above, the trial proceeded at length before the learned SDM,
and subsequently, vide order dated 29 September 2021, the First Complaint
was rejected on merits basis the documents submitted by the Answering
Respondent demonstrating compliance of all environmental norms, while the
Second Complaint was dismissed on the grounds of maintainability. A copy
of order dated 29 September 2021 is annexed herewith and marked as

Annexure — R4.

18.Subsequently, on 17 December 2021, the Applicant filed a revision petition

bearing Revision Application No. 24 of 2021 (“Revision Application”)
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challenging the order dated 29 September 2021 before the Hon’ble District
Court, Dwarka. The revision petition is currently pending before the Hon’ble
District Court, Dwarka and is scheduled for hearing on 20 January 2025. It
is pertinent to note that the Applicant and their advocate have on multiple
occasions exceeding 10 instances, failed to appear before the Hon’ble Court
for hearings in the matter. This repeated absence clearly shows that the
Applicant did not have any evidence to support his allegations. Furthermore,
no observations or reports from any government authority substantiate the
claims made by the Applicant. It is submitted that the Applicant is
unjustifiably harassing the Answering Respondent to provide undue
monetary benefits in the form of compensation and unjustly tarnishing its
reputation. A copy of the case status of Revision Application No. 24 of 2021
before Hon’ble District Court, Dwarka is annexed herewith and marked as

Annexure — RS5.

19.Thereafter, the Applicant addressed a letter dated 4 May 2023 to GPCB and
forwarded copies of the same to the Senior Executives of TCL. The contents
of the letter are essentially identical to the allegations raised in First
Complaints, Second Complaint and Writ Petition, which have already been
rejected by the concerned authorities. As indicated, the Revision Application

is currently pending in appeal before the Hon’ble District Court, Dwarka.

20.Subsequently, on 30 October 2023, the Applicant filed a complaint before
this Hon’ble Tribunal i.e., First NGT Complaint, marking a copy to all
relevant regulatory authorities, including GPCB. However, TCL was not a

party to the said complaint. The contents of said complaint mirror the

T —
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allegations made in First Complaint and Second Complaint filed before the
learned SDM, both of which were dismissed vide order dated 29 September
2021. This Hon’ble Tribunal took cognizance of the First NGT Complaint
and on 2 December 2023, ordered GPCB to prepare a report regarding TCL's
operations. A copy of order dated 2 December 2023 is annexed herewith and

marked as Annexure — R6.

21.From the orders passed in the First NGT Complaint, it can clearly be seen
that the Applicant and its advocate failed to appear before this Hon’ble
Tribunal on multiple occasions for the hearings, demonstrating utter
disregard and disrespect for this Hon’ble Court. It also clearly demonstrates
the mala fide intention of the Applicant, who has failed to provide any

evidence to support his allegations.

22.As directed by this Hon’ble Tribunal, GPCB conducted detailed inspections
and monitoring of environmental parameters and submitted a report dated 7
February 2024, in accordance with the requirements of the Hon’ble NGT's
order dated 2 December 2023. Based on the observations from these site
inspections and the analysis results of monitoring and sampling, the GPCB
concluded in its report that TCL is in compliance with the applicable
environmental norms. This observation was duly recorded by this Hon’ble

Tribunal in its order dated 12 March 2024.

23. It is highlighted that by virtue of the order dated 12 March 2024 (4dnnexure
R2), this Hon’ble Tribunal disposed of the First NGT Complaint, rejecting
the claims and allegations of the Applicant holding that no violation has been

found based on the samples taken from three locations and that TCL was
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found to have complied with all the environmental standards. Therefore, the
allegations made by the Applicant in the First NGT Complaint were found to

be untrue.

24.The relevant paragraphs of the order dated 12 March 2024 is reproduced

" hereinbelow for ease of reference:

“4. This is an exhaustive report, based on which the conclusion drawn
states that M/s Tata Chemicals Ltd., which operates soda ash plant at
Mithapur since 1943 at Survey Nos.34 to 49, 52, 56, 57, 58/1, 59 and
63 and 23/3 P of village Surajkarandi, Taluka Dwarka, District
Devbhumi Dwarka, had been granted Environmental Clearance (EC)
dated 05.07.2019 by respondent No.l - GPCB and CCA was also
granted by the State Pollution Control Board (annexed at Annexure-
El). No violation was found based on the samples taken from three
locations and that respondent 2 - Industry - was found to have
complied with all the environmental standards. Therefore, the
allegations made by the applicant in the complaint were found to be

untrue.

5. In view of the report submitted by respondent No.l - GPCB, we

dispose of this Original Application.”
25.1t is submitted that during the adjudication of the aforesaid First NGT
Complaint also, the Applicant filed another complaint on 30 October 2023
with the Joint Secretary of the Ministry of Environment and Forest, Delhi,
marking a copy of the senior executives of TCL, alleging pollution caused
by TCL. Thereafter on 10 January 2024, the Applicant submitted another
complaint, similar to the one filed in October 2023 before the Joint Secretary
of the Ministry of Environment and Forest, marking the Chairman of TCL.

The said letter once again raised old allegations, including findings from

i
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previous GPCB inspections. However, these frivolous complaints have never
been entertained by any authority including GPCB. In fact, the order dated
12 March 2024 records that TCL is in compliance with the applicable
environmental norms based on a GPCB report. This clearly shows that all
allegations raised by the Applicant are without any basis and are not even
supported by any evidence. A copy of letters dated 30 October 2023, and 10

January 2024 is annexed herewith and marked as Annexure — R7 (Colly.)

26.Subsequently, the Principal Bench (New Delhi) of this Hon’ble Tribunal
registered the captioned application as Original Application No. 1260 of
2024, on 25 October 2024 (“Second NGT Complaint”), based on a letter
petition dated 11 March 2024 filed by the Applicant, raising identical issues.
Exercising suo-motu jurisdiction in accordance with the judgment in
Municipal Corporation of Greater Mumbai vs. Ankita Sinha and Others
(2022) 13 SCC 401, this Hon’ble Tribunal directed the matter to the NGT’s
Western Zone Bench in Pune, i.e., this Hon’ble Bench, for further
proceedings. The Hon’ble NGT’s order dated 20 November 2024, directed
the Pune Bench to conduct the proceedings and respond to the issues raised
by the Applicant. A copy of the order dated 20 November 2024 is annexed

herewith and marked as Annexure — RS.

27.1t is submitted that the present Application is a mere reiteration of earlier
complaints filed by the Applicant before the learned SDM and this Hon’ble

Tribunal, raising identical and unsubstantiated allegations. This Hon’ble

Tribunal has already decided the issues conclusively vide its order dated 12
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GPCB report dated 7 February 2024, which unequivocally affirmed that TCL
is in compliance with environmental norms. The aforesaid report forms part

of the proceedings in OA No. 218 of 2023.

28.Moreover, the allegations raised in this Application are also sub judice before
the Hon’ble District Court, Dwarka, where the Applicant has filed an appeal
challenging the order dated 29 September 2021 passed by the learned SDM.
The Applicant’s attempt to revive the same baseless allegations through this
Application is not only unwarranted but also constitutes an abuse of judicial

processes.

29.The pattern of conduct exhibited by the Applicant clearly demonstrates an
intent to harass the Answering Respondent and extort money through
vexatious proceedings and baseless allegations. Furthermore, the Applicant
has consistently failed to provide any evidence of probative value to
substantiate the claims made in the captioned or prior complaints. Instead,
the Applicant has resorted to improper and sensational tactics, including
exerting undue pressure on authorities and making dramatic statements, such
as requests to commit suicide. These actions solely aimed at coercing the
Respondent into providing undue monetary benefits in the form of
compensation and unjustly tarnishing its reputation. Such conduct not only
undermines the sanctity of judicial proceedings but also reflects a mala fide

intent to tarnish the reputation of the Answering Respondent.

30.In light of the foregoing, it is respectfully submitted that this Hon’ble

Tribunal take cognizance of the Applicant’s repeated misuse of judicial
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processes and dismiss the present Application as frivolous, vexatious, and an

abuse of the process of law.

B. SUPPRESSION OF MATERIAL FACTS BY THE APPLICANT

31.The Answering Respondent submits that the Applicant has engaged in willful
suppression of the abovementioned material facts and has not approached
this Hon’ble Tribunal with clean hands. The Application is replete with
omissions and concealment of critical information and events that are pivotal

to the fair adjudication of the present dispute.

32.1t is submitted that the Applicant has intentionally failed to disclose multiple
inspection reports issued by GPCB, including but not limited to the report
dated 7 February 2024 which unequivocally confirm that the operations of
the Answering Respondent are in full compliance with the requisite norms
prescribed by GPCB. The reports, which have been shared with the Applicant
and are part of the records submitted before this Hon’ble Tribunal in Original

Application No. 218 of 2023, basis which the aforesaid OA was dismissed.

33.Furthermore, the Applicant has also failed to disclose the order dated 12
March 2024 of this Hon’ble Tribunal, wherein the baseless and
unsubstantiated allegations raised by the Applicant were dismissed after due
consideration of all facts and evidence on record. The Applicant has also
deliberately suppressed the order dated 29 September 2021 passed by the
Learned SDM, which rejected similar allegations made by the Applicant on

merits.
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34.The Applicant has failed to disclose that the order of the learned SDM has
been challenged and is currently sub-judice before the Hon'ble District Court,
Dwarka. It is highlighted that the Applicant has repeatedly failed to appear
before the Hon'ble District Court. This consistent absence suggests that the
Applicant lacks the necessary evidence to support its allegations and is only

harassing TCL to obtain personal monetary benefits.

35.Such deliberate suppression of material facts not only undermines the
integrity of the judicial process but also demonstrates the Applicant’s mala
fide intent to mislead this Hon’ble Tribunal and re-agitate issues that have

already been adjudicated.

36.In view of the above, it is submitted that the captioned Application, being
vitiated by suppression of material facts and lacking in merit, deserves to be

dismissed in /imine with exemplary costs.

C. TCL 1S FULLY COMPLIANT WITH ALL ENVIRONMENTAL PERMITS

37.The Applicant has alleged that the air and water quality in and around
Devpara village, located in the Devbhumi Dwarka District, has deteriorated
due to the operations of the Cement Plant operated by TCL. Moreover,
agricultural productivity and soil fertility have declined due to dust emissions
from the Cement Plant resulting in land pollution. Additionally, the village’s
wells, ponds, and drinking water sources are reportedly impacted by dust
pollution from the Cement Plant. The air pollution caused by the plant is also
said to be contributing to health issues, including respiratory problems,

among the villagers.
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(I) LAND POLLUTION

38.The Applicant’s allegation regarding the reduction in agricultural
productivity is unsubstantiated and lack any supporting evidence. The
Applicant has failed to provide any specific details of the affected
agricultural land or an explanation of how the land is affected. The Applicant
must provide concrete proof to demonstrate how the activities of the
Answering Respondent have allegedly harmed agricultural practices. These
allegations are baseless and misconceived, as evidenced by the GPCB report

dated 7 February 2024.

39.Additionally, the Applicant claims that the fertility of village land has been
reduced due to the deposition of white chuna and slurry from settling ponds,

which allegedly impacts the sea and nearby agricultural land.

40.In this regard, it is submitted that the Applicant has failed to specify the
village allegedly affected by the settling ponds. There are no settling ponds
in Devpara village; TCL’s settling ponds are located in Padli village.
Furthermore, the Applicant has not provided the any specific details of the
areas purportedly impacted by the settling ponds. In any case, TCL has
implemented a comprehensive effluent management system in full
compliance with prescribed environmental norms. Settling ponds are a key
component of this system, designed to meet the required standards for
suspended solids. Solids are settled in wet conditions within the designated
settling pond area, and after backfilling the solids as per design parameters.

Furthermore, green cover is developed to ensure effective reclamation of the

land. Accordingly, the Applicant’s allegation that the-fertility of village land
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has been reduced due to settling ponds is incorrect and misplaced. The
aforesaid is evident from TCL compliance reports (Water and Air) dated 20
May 2022. A copy of the Compliance Reports dated 20 May 2022 is annexed

herewith and marked as Annexure — R9 (Colly.).

(II) AIR POLLUTION

41.The Answering Respondent denies the allegations of air pollution caused by
its Cement Plant in Devpara village and submits that TCL’s operations

comply with all prescribed environmental standards.

42.The Answering Respondent has installed air pollution control devices to
control dust and gaseous emissions, which meet prescribed limits of
parameters by the regulatory authorities. Moreover, TCL operates its Cement
Plant within the existing complex and has established a dense green belt with
a width of 50 meters and a length of approximately 800 meters along the
boundary wall of the Cement Plant towards the Devpara area. This green belt
ensures clean and green environment around Cement Plant. The aforesaid is
evident from Compliance Report dated 28 July 2018 and 20 May 2022. A
copy of the Compliance Report dated 28 July 2018 is annexed herewith and

marked as Annexure — R10.

43.The allegations regarding respiratory issues and other health concerns due to
air pollution also lack corroborative evidence or independent reports from
authorized agencies. The Applicant also claims that the emissions exceed

permissible limits thereby violating the conditions under the CCA.
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44.1t is submitted that GPCB and other health authorities conduct regular
inspections of TCL’s Cement Plant in response to complaints regarding
environmental pollution and there have been no instances of non-compliance
with environmental norms. It is highlighted that the Medical Department of
Surajkaradi has filed reply dated 1 January 2016 in Remanded Complaint
learned SDM, stating that there are no health issues. Furthermore, all
directions and written communications issued by GPCB have been duly
complied with by the Answering Respondent, and the same has been
submitted through compliance reports dated 19 January 2017, 27 March
2017, 24 April 2017, 28 July 2018 and 20 May 2022. In fact, GPCB report
dated 7 February 2024, records that no violation was found based on the
samples taken from three locations of the village. A copy of the certificate
issued by Medical Department of Surajkaradi dated 1 January 2016 is

annexed herewith and marked as Annexure — R11.

45.1t is submitted that TCL has installed adequate air pollution control devices
in the raw mill, alkali bypass, cooler stack, and other stacks of the Cement
Plant. These devices have been periodically upgraded in accordance with the
revised emission norms prescribed by the Central Pollution Control Board

(“CPCB”) and the GPCB.

46.In compliance with environmental regulations, TCL has also installed an
online monitoring system as per the guidelines prescribed by the CPCB. This
monitoring system is directly connected to the servers of GPCB and CPCB,
ensuring transparency and real-time compliance with prescribed emission

standards. A copy of latest National Accreditation Board for Testing and
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Calibration Laboratories (NABL) accredited lab report dated 14 December

2024 is annexed herewith and marked as Annexure — R12.

47.Therefore, the allegations of high dust emissions and their purported health
impacts lack credible evidence and are contrary to the findings of the
regulatory authorities. TCL remains committed to operating in an

environmentally sustainable and responsible manner.

(IIT) WATER POLLUTION

48.The Applicant has failed to provide any evidence to substantiate the claim
that wells, ponds, or other drinking water sources have been affected by the
activities of the Answering Respondent. It is submitted that the Answering
Respondent does not withdraw water from wells or surface water bodies in
the vicinity, nor does it discharge any air or water emissions into the
identified water sources. The Answering Respondent has submitted a
compliance report dated 20 May 2022 (Annexure R9 (colly.)), highlighting

that TCL has ensured no water pollution is caused by the Cement Plant.

49.The Applicant has further alleged that the Answering Respondent conveys
waste chemicals through an open channel within the village boundary of
Padli for several years. It is submitted that return cooling seawater is
conveyed from the plant to the designated disposal point through an open
channel. As part of the Answering Respondent's commitment to continual
improvement, the construction of pipelines for the conveyance of return
cooling seawater is currently underway. Furthermore, all treated wastewater

discharged into the sea is in full compliance with the prescribed
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environmental norms. [Refer TCL Response Dated 6 December 2019 and

20 May 2022]

50.The Applicant has further alleged that mangroves and marine ecology have
been adversely affected due to the discharge of chemical wastewater into the
sea by the Respondent, resulting in a decline in fish availability. This, in turn,
has severely impacted the income of fishermen in villages such as Arambhda
and Okha. However, it is submitted that the Answering Respondent has
actively contributed to environmental sustainability by enhancing mangroves
in the surrounding areas through the development of new mangrove
plantations. Importantly, no adverse impact has been observed or reported
by the Forest Department in this regard. A copy of the Report for 50 Hector
Mangrove Plantation by TCL along with photographs is annexed herewith

and marked as Annexure — R13.

51.1t is submitted that the Answering Respondent prioritizes sustainable
practices in its operations. Accordingly, the Answering Respondent has
periodically renewed all applicable permits and environmental clearances,
which serves as clear evidence that the Answering Respondent is fully
compliant with the prevailing laws and notifications issued from time to time
under the Environmental Protection Act, 1986. A copy of environmental
clearance dated 20 November 2020, and 18 June 2019 is annexed herewith

and marked as Annexure — R14 (Colly.).
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METHODOLOGY USED FOR PRODUCTION OF CEMENT IS ENVIRONMENT

FRIENDLY

52.The Chemical Plant is operating at the very same geographical location
which is Mithapur since more than 3 decades and no conclusions has ever
been drawn by any Court, Tribunal or Government authority to highlight that
the Chemical Plant is in breach of the prevailing environmental laws. In fact,
in the application, the applicant has not cited a single provision that the
answering respondent has violated. The allegations levelled against the
Answering Respondent are merely speculative in nature without appreciating

the relevant law and factual matrix.

53.The methodology adopted by the Answering Respondent while
manufacturing the cement is such that it takes utmost care with regards to
compliance for environmental provisions. For the production of cement, raw
materials like limestone, blue dust, clay, sandstone (as a substitute for clay),
bauxite, dry cake (recovered from soda ash effluent in effluent solid filtration
plant), gypsum, coal and fly ash are required, which are then processed with
the help of other chemical processing techniques for the end-product in the
form of cement. The solid waste generated from chemical plant are soda ash
undersize limestone, soda ash effluent solids, fly ash from power plant and
bag filter dust from soda ash kiln. All these materials including the soda ash
undersize limestone, fly ash and bag filter dust have compatibility to be used
as cement raw materials. For the soda ash effluent, the Answering

Respondent has installed a unique set up to filter out the solids from effluent
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and these effluent solids are mixed with raw material after drying with

cement kiln exhaust gases.

54.Hence, the methodology adopted by the Answering Respondent for
manufacturing cement from the waste solids produced from the chemical
plant, is environment friendly and in fact such methodology reduces the
pollution if any, that might have been caused by the discharge of the waste

solids.

55.The Applicant has further alleged that the Ministry of Environment, Forest
and Climate Change (“MoEFCC”), through its circular dated 7 September
2017, mandates project proponents to submit a certified compliance report
of an existing project as a prerequisite for expansion clearances. It is
submitted that no expansion of production capacities in the Cement Plant has
been undertaken after 7 September 2017. The Answering Respondent has
consistently submitted regular compliance reports to MoEFCC and GPCB in
accordance with the stipulated requirements (annexed at Annexure R-12).
These reports unequivocally confirm adherence to the conditions outlined in

the Environmental Clearance granted to TCL.

56.Therefore, the allegations of the Applicant with respect to spreading of
pollution are unfounded, baseless and totally devoid of merit and therefore,

the Application is liable to be dismissed.

CONTRIBUTIONS TOWARDS SOCIAL UPLIFTMENT AND BENEFIT OF THE VILLAGERS

57.1t is highlighted that the Cement Plant of the Answering Respondent

contributes to the monetary and social upliftment of the people living in the

ale L o
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area. The Okha-Mandal Taluka is the major beneficiary of the activities of
the TCL and about 1 lac (approx.) residents of the nearby villages and town
earn their livelihood directly or indirectly from the operations carried out by

the Answering Respondent.

58.1t is also pertinent to mention that in the factory of the Answering
Respondent, an organization namely Tata Chemical Society for Rural
Development (“TCSRD”) has been functioning for last 30 years with the
financial support and resources of the Answering Respondent for
infrastructure related works such as construction of a room of a primary
school, cattle shed for stay of cattle/good, C.C. Road, repairing of a public

well etc.

59.The Answering Respondent has also spent a substantial amount of time and
resources on the welfare and health care of residents by providing amenities
such as hand pumps, RCC, a broad diameter pipeline in comparison to the
existing one, which has been replaced for permanent drinking water, which

can be used for goods-cattle etc. in the village Devpara.

D. TCL 1S COMPLIANT WITH THE ENVIRONMENTAL CLEARANCE

60.The Applicant has alleged that TCL has not complied with the specific and
general conditions outlined in the environmental clearance (“EC”) granted
to TCL on 20 November 2000, thereby violating the stipulated requirements
for expansions. In this regard, it is submitted that the Answering Respondent
has complied with all such conditions, as evidenced vide letter letter No. J-
11011/66/1999 1A II(I) dated 18 June 2019.

— - - '--_,q‘.(' o
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61.The Applicant has listed conditions that the Answering Respondent is

purportedly in non-compliance with, and the same is addressed in detail

hereinbelow:

SPECIFIC CONDITIONS

ii.

Applicant’s Allegation: TCL has exceeded the prescribed particulate

emission limit of 50 mg/Nm?.

TCL’s Response: The gaseous and particulate matter emissions from the
various units of the Cement Plant are fully compliant with the emission
standards prescribed by the State Pollution Control Board. [Refer TCL

Compliance Report dated 19 January 2017 and 27 March 2017]

Applicant’s Allegation: The Applicant alleges that TCL has failed to install
interlocking systems to shut down units when pollution control equipment
malfunctions. Furthermore, the company has not installed online ambient air
quality monitoring systems in the kiln and raw mill chimneys, despite

directives from the Pollution Board.

TCL’s Response: An online monitoring system has been duly installed in
accordance with the guidelines prescribed by the Central Pollution Control
Board (CPCB). Additionally, interlocking systems have been implemented
to ensure safe operations, automatically shutting down units as required to
maintain emissions within the prescribed limits. The online monitoring
system is fully operational across all stacks, including those of the raw mill,
kiln, and other stacks of the Cement Plant. The same is evident from TCL

letter dated 24 April 2017 and TCL Compliance Report dated 20 May 2022.

Page | 22




iii.

126

[Refer TCL Response dated 24 April 2017 and TCL Compliance Report

dated 20 May 2022]

Applicant’s Allegation: ‘The Applicant alleges that the required
development of a 25-acre green belt to mitigate dust emissions has only been

partially completed, resulting in ongoing dust issues.

TCL’s Response: A dense green belt, 50 meters in width and 800 meters in
length, has been established within the boundary wall of the Cement Plant
towards the Devpara area. In addition, TCL has developed an additional
green belt of 25 acres in the Malara Green Cap area within the existing plant

premises. [Refer TCL Compliance Report (Air) dated 20 May 2022]

GENERAL CONDITIONS

iv.

Applicants’ Allegation: Proper housekeeping is not being maintained within

and outside the plant.

TCL's Response: TCL has implemented the practice of 5S and good
housekeeping as an integral part of its ISO: 14001 Environmental
Management System. In addition, mechanical road sweeping machines and
mobile water sprinkling systems are regularly operated to maintain
cleanliness within and around the plant. TCL consistently submits half-
yearly EC compliance reports to the Ministry of Environment, Forest and
Climate Change (MoEFCC) and GPCB, in accordance with the prescribed
conditions. A copy of the latest EC Compliance Reports is annexed herewith

and marked as Annexure R15.
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E. COMPLIANCE WITH THE INSPECTION REPORT AND NOTICES ISSUED TO TCL

BY GPCB

62.The Applicant alleges that non-compliance was observed by TCL in the past
few years, citing specific inspection reports and notices issued to
TCLbetween 2015 and 2018. The aforesaid allegation is frivolous,
unsubstantiated, and devoid of merits. This is evidenced by the latest GPCB
report dated 7 February 2024, basis which this Hon’ble Tribunal dismissed

OA 218 0f 2023.

63.At the outset, it is submitted that the GPCB reports referred to by the
Applicant pertain to the period from 2014 to 2018. It is important to note that
all the said reports have been duly complied with by the Answering
Respondent, and no ongoing or recent non-compliance has been identified.
The Applicant is attempting to raise concerns that are already resolved and
complied with by TCL, which in any case were raised more than seven years
back. This highlights the vagueness and frivolous nature of the Application,

as it fails to address any current or relevant issues.

64.Additionally, it is submitted that the present Application is time-barred under
Section 15 of the National Green Tribunal Act, 2010, which mandates that
any application related to environmental issues must be filed within five
years from the date of the cause of action. Since the alleged issues raised by
the Applicant are based on reports and concerns from 2014-2018, and the
present application was filed only in 2024, long after the expiry of the five-

year period, the Application itself is time-barred. Therefore, the present

7 NAFPY,
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Application should be dismissed on this ground alone, as it fails to meet the

statutory time limits set by law.

65.Without prejudice, the Answering Respondent has duly complied with each

of the inspection reports, as detailed below:

®

(i)

GPCB Inspection Report dated 1 July 2014: The aforesaid Report

provides that the Respondent has failed to develop a greenbelt and
curtain around the limestone crusher area to prevent dusting. A copy
of the report dated 1 July 2014 is annexed herewith and marked as
Annexure R16.

TCL’s response dated 4 July 2014: The Answering Respondent

submits that it has fully complied with the directions provided in the
GPCB Inspection Report dated 1 July 2014. A compliance report dated
4 July 2014 was duly submitted. By virtue of the aforesaid compliance
report, TCL provided photographs demonstrating the covering of raw
materials and a layout detailing the greenbelt development within the
Cement Plant. A copy of the compliance report dated 4 July 2014 is

annexed herewith and marked as Annexure R17.

GPCB Inspection Report dated 10 January 2017: The Report

recommends raising the boundary wall to a height of 9 meters towards
Devpara due to high dust emissions observed. A copy of the report
dated 10 January 2017 is annexed herewith and marked as Annexure-

R18.
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TCL’s response dated 19 January 2017:

The Answering Respondent submits that a compliance report was duly
submitted in response to GPCB Inspection Report dated 10 January
2017 on 19 January 2017. The compliance report specifically
addresses every direction outlined in the inspection report, confirming
that, to control emissions, TCL has installed an online emissions
monitoring system. TCL has also shared the readings from the
monitoring system with the GPCB, demonstrating that the emissions
were within the prescribed limits set by the GPCB. A copy of the
compliance report dated 19 January 2017 is annexed herewith and

marked as Annexure-R19,

GPCB Inspection Report dated 26 July 2018: The Report

recommends raising the boundary wall of the Cement Plant to a height
of 20 meters and making a wind barrier. Further, directing
development of a green belt. A copy of the report dated 26 July 2018
is annexed herewith and marked as Annexure — R20.

TCL’s response dated 28 July 2018:

The Answering Respondent submits that a compliance report dated 28
July 2018 was duly submitted in response to GPCB Inspection Report
dated 26 July 2018. The compliance report specifically addresses the
recommendations made regarding the development of a wind barrier
and green belt. A copy of the compliance report dated 28 July 2018 is

annexed herewith and marked as Annexure- R21.
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66.The Applicant has alleged that the Answering Respondent has failed to

comply with several GPCB notices. However, the Answering Respondent

has duly complied with each of the notices, as detailed below:

®)

(ii)

GPCB notice dated 21 March 2017: The aforesaid notice observes

high dust emissions and high level of SO2. A copy of the notice dated
2 March 2017 is annexed herewith and marked as Annexure — R22.

TCL’s response dated 27 March 2017:

The Answering Respondent responded to the aforesaid notice, vide
letter dated 27 March 2017, stating that GPCB officials visited the
Cement Plant on 10 January 2017 and issued written instructions. TCL
has submitted a compliance report dated 19 January 2017 of the
written instructions. The Air pollution control systems are installed
and operated in units of Cement Plant including the Raw Mill, Alkali
Bypass and Cooler Staks. TCL has also installed an online monitoring
system in its new bag house chimney. A copy of the letter dated 27

March 2017 is annexed herewith and marked as Annexure — R23.

GPCB notice dated 15 April 2017: The aforesaid notice provides for

reduction of height and covering of limestone stack. Also, provides for
installation of water sprinkling system. A copy of the notice dated 15
April 2017 is annexed herewith and marked as Annexure — R24.

TCL’s response dated 24 April 2017:

The Answering Respondent has responded to the aforesaid notice, vide

letter dated 24 April 2017, stating that TCL has implemented safe
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practices for stacking of limestone and covering of stack through
tarpaulins. The height of the limestone and coal stacks have been
reduced. All limestone stacks have been shifted from the storage near
compound wall to the designated storage area. Additionally, TCL has
developed greenbelt surrounding the material storage areas. Moreover,
mobile water spray system has been implemented at loading and
unloading points. A copy of the letter dated 24 April 2017 is annexed

herewith and marked as Annexure — R25.

GPCB show cause notice dated 15 April 2017: The aforesaid notice

provides that during the site visit, the level of (PM10) is observed more
than the norms. A copy of the notice dated 15 April 2017 is annexed
herewith and marked as Annexure — R26.

TCL’s response dated 24 April 2017:

The Answering Respondent replied to the aforesaid show cause notice,
vide letter dated 24 April 2017, stating that ambient air quality was
monitored in plant towards village Devpara during visit of GPCB
officials. Parameters were found well within the prescribed norms. An
analysis report and photograph showing ambient air monitoring
submitted to the board was enclosed with the letter. TCL has
implemented the practice of covering trucks during the transportation
of salt. A copy of the letter dated 24 April 2017 is annexed herewith

and marked as Annexure — R27.
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(iv) GPCB notice dated 7 September 2019: A show cause notice was

v)

issued due to air pollution in the vicinity of Cement Plant. A copy of
the notice dated 7 September 2019 is annexed herewith and marked as
Annexure — R28.

TCL response dated 16 September 2019: GPCB officers inspected

the Cement Plant and observed that the online monitoring system was
perfectly installed as per the CPCB guidelines and the online
monitoring data that was observed for the air quality was found well
within the prescribed and permitted norms. A copy of the response
dated 16 September 2019 is annexed herewith and marked as

Annexure R29,

GPCB notice dated 4 December 2019: The aforesaid notice was

issued for waste dump near the canal side. A copy of the notice dated
4 December 2019 is annexed herewith and marked as Annexure R30.

TCL response dated 6 December 2019: TCL has implemented

Effluent Management System as per the requirements of prescribed
norm. Results of Final treated water confirm the full compliance of
norms as per GPCB Test Report No. 16839 dated 21 September 2019.
Treated wastewater is discharged into sea through open channel (1
operation + 1 Standby). Cleaning activities of the channels are
conducted as and when required to avoid the overflow of the final
effluent discharge channel. A copy of the response dated 6 December

2019 is annexed herewith and marked as Annexure R31.
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(vi) GPCB notice dated 12 May 2022 (Air Pollution): The aforesaid

notice focused on Air Pollution caused by the Cement Plant. It
provides that the unit has made a big heap (more than 20 meters) made
up of solid waste from ESF Plant within the premises near backside
boundary wall behind the Cement Plant. A copy of the notice dated 12
May 2022 is annexed herewith and marked as Annexure — R32.

TCL’s Response dated 20 May 2022: The Answering Respondent

has developed a green belt in 700-meter length and 10-meter height in
back side boundary of the cement plant towards Devpara area. The
greenbelt developed on the bund serves as an effective wind barrier.
TCL has further initiated work for extension of greenbelt in 300 meters
length and 15-meter height in the plant periphery. The development of
this green belt has been appreciated and acknowledged by the board
officials during their various site visits. TCL has implemented an
Effluent Management System which ensures that the treated
wastewater quality is well within the prescribed limit, and we are in
complete compliance. Filtered effluent from the plant is conveyed
through closed pipelines to settling ponds. Clear effluents from the
settling ponds are mixed with spent cooling sea water and the final
treated wastewater is discharged as per norms. TCL is progressively
providing green cover on solid heaps/bunds in these settling ponds
under the guidance of The Energy and Resources Institute (TERI),
New Delhi, who provides technology, development, maintenance, and

supervision.
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(vii) GPCB notice dated 12 May 2022 (Water Pollution): The aforesaid

notice focused on Water Pollution caused by the Cement Plant. The
aforesaid notice inter alia provides that Unit is not completely reused
of solid waste generated from Effluent Solids filtration Plant in the
cement plant. Furthermore, Unit has made kutcha drain (garland drain)
along the periphery of settling ponds and solid waste heaps, but during
high rainfall there are chances of contaminated rainwater to spread
over the nearby open lands. A copy of the notice dated 12 May 2022
is annexed herewith and marked as Annexure R33.

TCL’s Response 20 May 2022:

In response to the above notice, TCL complied with and provided a
detailed response to each direction stated by GPCB. It was stated that
TCL is ensuring 100% utilization of filtered solids in the construction
of roads/ bunds in the settling ponds area, construction of bunds for
greenbelt development and in the usage of other construction material
like bricks, cement mixtures etc. Settling ponds are in operation as per
the required norms for suspended solids, as have been prescribed by
the Board. As per design, guard channels are developed for collecting
the seepage water from settling ponds which also convey the same to
the pumping station. A separate monsoon storm water drain is in place
to prevent mixing of runoff water with the clear water. Furthermore,
the regional office of the Board is regularly monitoring the quality of
treated water discharge under the Integrated Coastal Zone

Management Project. TCL has also deputed third party monitoring
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through NABL accredited lab and there exists an online monitoring

system as per guidelines prescribed by the CPCB.

(viii) GPCB Notice dated 4 September 2024: The aforesaid notice

provides that during visit alkaline wastewater logging (@25Kt) is
observed outside industrial plant premises near boundary wall 122.40
to 69.02 at Padli gate (Devpara side). A copy of the notice dated 4
September 2024 is annexed herewith and marked as Annexure R34.

TCL Response 10 September 2024:

TC responded to the aforesaid notice vide letter dated 10 September
2024. It was stated that during heavy rainfall in Mithapur area, TCL
has helped Okha Nagar Palika by creating openings in boundary walls
to allow flood water from surrounding area and diverted through
TCL's monsoon water management system. The water from monsoon
drains has been collected and disposed of through existing effluent
treatment and disposal system. TCL has immediately taken suitable
actions for disposal of soil mud solids collected from cleaning of
monsoon channel. A copy of the TCL response dated 10 September

2024 is annexed herewith and marked as Annexure R35.

67.Therefore, the Answering Respondent submits that it has consistently
complied with all inspection reports, directives, and notices issued by GPCB.
In fact, GPCB's findings, including report dated 7 February 2024, have time
and again confirmed that the Answering Respondent's operations are fully in

compliance with the prescribed environmental norms and standards. Hence,
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the allegations raised by the Applicant are frivolous, unsubstantiated, and

lack any probative evidence to support their claims.

68.The Applicant has repeatedly raised identical and baseless allegations, which
have either been addressed to the satisfaction of the competent authorities or
rejected outright by judicial forums. Such conduct not only demonstrates a
lack of bona fides on the part of the Applicant but also reflects a deliberate
intent to misuse judicial and administrative processes to harass and tarnish
the reputation of the Answering Respondent. It is therefore prayed that this
Hon’ble Tribunal may dismiss the captioned Application with exemplary

costs to deter such misuse of legal processes in the future.

PARA-WISE REPLY

69.Without prejudice to the above Preliminary Submissions / Objections and the
facts of the case, the Answering Respondent submits the Para-wise Reply to
the Original Application hereinunder. It is highlighted that the Applicant has
failed to number the paragraphs in the complaint letter dated 11 March 2024.
Accordingly, the Answering Respondent has provided its responses using the

reference "unnumbered paragraph no." as specified hereinbelow:

70.With regard to the contents of unnumbered Paragraphs No. 1 to 3 of the
Application, the same are denied as false, baseless and unsubstantiated. The
Answering Respondent relies on the Preliminary Submission / Objections

stated hereinabove, which are not reiterated herein for the sake of brevity.

71.With regard to the contents of unnumbered Paragraphs No. 4 of the

Application, the same is denied as false and misconceived. The Applicant
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has alleged that MoEFCC through its circular dated 7 September 2017,
mandates project proponents to submit a certified compliance report of an
existing project as a prerequisite for expansion clearances. It is submitted that
no expansion of production capacities in the Cement Plant has been
undertaken after 7 September 2017. The Answering Respondent has
consistently submitted regular compliance reports to MOEFCC and GPCB in
accordance with the stipulated requirements. The Answering Respondent
relies on the Preliminary Submission / Objections stated hereinabove, which

are not reiterated herein for the sake of brevity.

72.With regard to the contents of unnumbered Paragraphs No. 5 to 7 of the
Application, the same are denied as frivolous and unsubstantiated. It is
submitted that the Answering Respondent has complied with all the GPCB
inspection reports and notices. The Applicant has alleged that TCL has been
dumping solid waste for years on Survey No. 27, thereby occupying this
common grazing land. In this regard, it is submitted that the same is denied.
TCL has not occupied this land as of now and land is open and free from
TCL settling pond. The Answering Respondent relies on the Preliminary
Submission / Objections stated hereinabove, which are not reiterated herein

for the sake of brevity.

73.With regard to the contents of unnumbered Paragraphs No. 8 to 11 of the
Application, the same are denied as false and misconceived. It is submitted
that the Answering respondent as complied with all conditions provided in

the EC. The Answering Respondent relies on the Preliminary Submission /
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Objections stated hereinabove, which are not reiterated herein for the sake of

brevity.

74.In view of the above submissions, the Answering Respondent has clearly
shown that the captioned Application is devoid of merits, is baseless and is
not supported by any evidence. Accordingly, the Answering Respondent
prays that the captioned Application be rejected and dismissed in its entirety

For, TATA CHEMICAL S LTD.

with exemplary costs.

Authorised §ignatory

DEPONENT

Place: Ahmedabad
Date: 16 January 2025

Filed Through:

g

N
{0" ' Shardul Amarchand Mangaldas & Co
Advocates for Respondent No. 2
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BAYE : 46 /0)_ /2045~
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH AT PUNE
ORIGINAL APPLICATION NO. 228 OF 2024 (WZ)

IN THE MATTER BETWEEN:
MR. DEVRAM VALA GHODA ...APPLICANT
VERSUS
STATE OF GUJARAT & ORS. ...RESPONDENTS
AFFIDAVIT

I, Mr. Pareshkumar Tank, s/o Chunilal Tank, aged 58 years, having office at GIFT
City, Gandhinagar and resident of Ahmedabad, do hereby solemnly swear and

affirm on oath as under-

1. I state that I am the authorised representative of Respondent No. 2 herein. 1
am conversant with the facts of the present case, and I am competent to swear

the present Affidavit.

2. I state that the accompanying Reply, have been drafted under my
instructions, the contents of which are true and correct to the best of my

knowledge and the same are based on record of the Respondent No. 2 herein.

3. I state that I am sufficiently conversant with the facts of the case and have
also examined all relevant documents in relation thereto, and the documents

annexed to the accompanying Reply are true copies thereof.

4. 1 say that no part of this Affidavit is false and nothing material has been

concealed therefrom.

SOLEMNLY AFFIRMED AT AHMEDABAD ON 16 DAY OF JANUARY
For, TATA CH'EITI'__CAL S LTD.
s ) 8
</
AuthofyRP ONENT

2025
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VERIFICATION

I, Mr. Pareshkumar Tank, s/o Chunilal Tank, aged 58 years, having office at GIFT
City, Gandhinagar and resident of Ahmedabad, do hereby solemnly swear and
affirm on oath as, do hereby verify and state that I have personally verified the
contents of the foregoing Affidavit, which is true and correct to my knowledge and

belief and is based on the record of the Respondent No. 2.

VERIFIED AT AHMEDABAD ON 16 DAY OF JANUARY 2025

For, TATA'CHEM[CZ LSLTD

Authofised'Signatory

DEPONENT

EMNLY AFFIRMED
SOl EFORE ME

V.U. JADE
NOTARY
GOVT. OF INDIA
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—_— / GUJARAT POl AJTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

\&\\/VN
j “"’. GANDHINAGAR - 382010,
GPCB (T) 079-23232152
BY R.P.A.D
AMENDMENT OF CONSOLIDATED CONSENT AND AUTHORIZATION
(CC&A)
NO.GPCB/CCA-JMN-51(36)/ID-17166/ #5665 9~ Date: 2 [1o]2023
TO,
. Ms Tata Chemical Ltd,

Plot No.34 to 49, 52, 56, 57, 58/1, 59& 63 of VI, Surajkaradi ,23/3P,
Mithapur-361345,
Tal: Dwarka, Dist: Devbhoomi Dwarka

SUB: Amendment in the consolidated consent & Authorization of the
Board.
REF: (1) Your CCA Application Inward ID No.279253 dated. 27/06/2023.
(2)CTE-Amendment order no.85533 issued vide office letter no.
GPCB/CCA/JMN-51(26)/ID-17166/528970, dated: 04/12/2019.
(3)CTE-Amendment order no.115552 issued vide office letter no.
GPCB/CCA/JIMN-51(30)/ID-17166/606365, dated: 17/11/2021.
(4) CCA order No AWH-123320 issued on 19/12/2022 vide letter No:
GPCB/ CCA-JMN-51(34)/ID-17166/701612 dated.-21/01/2023.

Sir,

This Board has issued Consent to Establish CTE-Amendment order no.85533
issued vide office letter no. GPCB/CCA/IMN-51(26)/ID-17166/ 528970, dated:
04/12/2019 and CTE-Amendment order no. 115552 issued vide office letter no.
GPCB/CCA/IJIMN-51 (30)/ID-17166/606365, dated: 17/11/2021 and Consolidated
Consent & Authorization (CCA) AWH-123320 issued on 19/12/2022 vide letter
No: GPCB/ CCA-JMN-51(34)/ ID-17166/701612 dated.-21/01/2023.

The Board has received consolidated consent application vide No. 279253
dated 27/06/2023 for the amendment of consolidated consent and authorization
under the provisions the Water (Prevention and Control of Pollution) Act-1974, Air
(Prevention and Control of Pollution) Act-1981 and Authorization under the
Hazardous Waste and other wastes (Management and Trans boundary Movement)
Rules *2016 framed under the E (P) Act-1986.

Now Consents& Authorization Amendment is hereby granted as under.

CCA-Amendment No. AWH-129468 Issue date. 04/10/2023.
The consents shall be valid up to 11/08/2027 for use of outlet for the discharge of
trade effluent and emission due to operation of industrial plant for manufacture of
the following items/Products:

Sr. Product Existing Proposed Total
No Quantity Quantity Quantity

1 Soda Ash 10,91,000 2,25,000 13,16,000
) MT/Year MT/Year MT/Year
Sodium Bi Carbonate 1,50,000 --- 1,50,000
(All grades) MT/Year MT/Year

N —

2,
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3 Vacuum Salt & Pure Salt | 16,00,000 - 16,00,000
) MT/Year MT/Year
4 Caustic Soda 36,000 --- 36,000
' MT/Y ear MT/Year
5 Liquid Chlorine 18,000 --- 18,000
) MT/Year MT/Year
6 Hydrochloric Acid 33% 64,800 64,800
) MT/Year MT/Year
7 Bromine 3,600 --- 3,600
) MT/Year MT/Year
8. | Hydro-Bomic Acid 37 MT/Year --- 37 MT/Year
9 Gypsum 1,34,892 --- 1,34,892
MT/Year MT/Year
Clinker 8,25,000 --- 8,25,000
10 MT/Year MT/Year
" | Cement (OPC/PPC) 7,87,000 --- 7,87,000
MT/Year MT/Year
1 Desalination water 2 13,60,498 --- 213,60,498
(RO Plant) M~/Year M°/Year
12 Steam 757 300 1.057
Ton/Hr Ton/Hr Ton/Hr
13 | Power 85 MW 40 MW | 125MW
14 | Sodium Hypochlorite 100 MT/Day -—- 100MT/Day

3 SPECIFIC CONDITION:-

3.1 You shall have to comply with all the conditions mentioned in the Environment
clearance orders

a. No.J-11011/66/99 1A 1I(I) dated. 20/11/2000,

b. No. J-11011/66/99 IA 1I(I) dated. 17/01/2001,

¢c. No. J-13011/20/2006 1A II (I) dated. 22/05/2006,

d. No.J-13011/20/2006 1A II (I)/ dated. 30/05/2007,

e. No.J-11011/140/2016 IA II (I) dated. 02/08/2016,

f. F-No.11-34/2016 IA III dated. 10/07/2017,

g. F.No.J-11011/140/2016-IAII (I) dated. 05/07/2019 by the Ministry of
Environment, Forests and Climate Change, New Delhi.

32 The applicant shall abide to comply with any decision/order issued by Hon’ble
High Court of Gujarat in the matter of SCA No.5465 of 1987, Civil Application
for Interim Relief No.13080 of 2009 in SCA No0.26530 of 2006. Any order of
Hon’ble High Court regarding disposal point, alignment of channel shall be
complied with.

3.3 Applicant shall comply with the provisions of the Plastic Waste Management
Rules’2016 and has to comply with the guidelines published time to time by the
Central Pollution Control Board, New Delhi.

34 Applicant shall comply with the provisions of the E-Waste Management

M/s Tata Chemical Ltd,

Rules’2016 and has to comply with the guidelines published time to time by the
Central Pollution Control Board, New Delhi.
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4.5

4.6

Management of Solid Waste generated from industrial activities shall be as per
Solid Waste Management Rules-2016 (solid waste as defined in Rule-3 (46) and
has to comply with the guidelines published time to time by the Central Pollution
Control Board, New Delhi.

Applicant shall comply with the provisions of the Construction and Demolition
Waste Management Rules-2016 and has to comply with the guidelines published
time to time by the Central Pollution Control Board, New Delhi.

In no case any type of hazardous waste shall be procured for reuse / recycling or
shall be reused/ recycled/ utilized as raw material without prior permission of the
Board under the Rule-9 of the Hazardous Waste and Other wastes (Management
and Transboundary Movement) Rules’ 2016.

Applicant shall not carry out any activates which is banned by other Authorities/
Departments. In no case any banned raw materials shall be purchased/ handled/
used and also no any banned product shall be manufactured/ handled/ repacked/
sell out. v

Applicant shall comply with the Manufacturing, Storage and Import of
Hazardous Chemicals Rules-1989 framed under the Environment (Protection)
Act-1986.

Applicant shall comply with any other conditions as per Guidelines issued by the
Ministry of Environment, Forest and Climate Change, New Delhi or Central
Pollution Control Board from time to time.

Applicant shall comply with the applicable industry specific standards for
emission or discharge of Environment Pollutants notified by Ministry of
Environment, Forest and Climate Change, New Delhi under the Environment
(Protection) Rules.

This permission is accorded under the provisions of the Environment Acts only.
Applicant shall be completely responsible for the all applicable prior permissions
of concerned department/authorities under other applicable Acts/Rules i.e.
GDCR, Zoning regulations, Town planning regulation etc related to mentioned
industrial activities.

CONDITION UNDER WATER ACT 1974 IS AMENDED AS BELOW
Source of Water: Sea Water.

The quantity of the Total Sea water consumption for industrial purpose shall not
exceed 2, 76,696 m3/day, after expansion.

The quantity of fresh water consumption in for industrial purpose shall not
exceed 5,900 m3/day, after expansion.

The quantity of fresh water consumption in for domestic purpose shall not be
more than 1200 m3/day, after expansion.

The quantity of the industrial effluent to be generated from the manufacturing
process and other ancillary industrial operations shall not exceed 2,40,000
m3/day, after expansion.

The quantity of the domestic waste water (sewage) shall not exceed 2400
m3/day, after expansion.

Mts-TFata-Chemieal-Ltd; Page 3 of 15
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e As per Existing CCA waste water generation is 2,40,000 KL/Day however
actual waste water generation of the unit is 1,88,611KL/Day hence after
expansion waste water generation shall not be exceeding 2,40,000 KLD.

* In Soda Ash plant one ammonia still unit is added to recover the ammonia
and meet the discharge norms for Ammonical Nitrogen.

TRADE EFFLUENT:

The Industrial effluent discharge shall conform to the following standards:

Parameters Norms/ standards

pH 6.51t09.5

Temperature 40°C

Color (pt.co.scale) in units 100 unit

Suspended Solids 500 mg/L

Oil and Grease 2 mg/L

Ammonical Nitrogen 5 mg/L

Bio Assay Test 90% survival of the fish after 96
hours in 100% effluent

All efforts shall be made to remove color and unpleasant odour as
far possible.

The treated effluent conforming to the above environment standards shall be
discharged into Gulf of Kutch.
Final Effluent channel shall not overflow in any circumstances including full

capacity of plant operation.

Domestic effluent shall be treated separately to conform following discharge
standards. Treated Sewage shall be utilised for flushing of toilets in township at
the maximum extent and remaining shall be discharged into Arabian Sea.
Industry shall comply with the discharge norms as per Hon. NGT order (OA

1069/2018) dated. 30/04/2019 if applicable.

Parameters

Norms/ standards

pH

6.5-9.0

Biochemical Oxygen Demand (BOD)

Less than 30 mg/L

Total suspended solids (TSS)

Less than 100 mg/L

Fecal Coliform

Less than 1000 MPN/100ml

CONDITIONS UNDER AIR ACT,1981 IS AMENDED AS BELOW:

The following shall be used as fuel after expansion.

Sr. | Fuel Quantity
No. Existing Proposed Total After Expansion
1 | Pulverized Coal 64 MT/Hr NIL 64 MT/Hr
and Pet Coke
2 | Coal/Lignite 90 MT/Hr 12.83 90 MT/Hr +
(Coal) 12.83 MT/Hr
3. | Coal +Pet Coke |26 MT/Hror |35.29 26 MT/Hr or 50 MT/Hr
or Lignite 50 MT/Hr (Petcoke) +35.29 MT/Hr
4. | HSD 2.564 KL/Hr | 0.014 KL/Hr |2.578 KL/Hr
5. | Furnace Oil NIL 0.1 KL/Hr 0.1 KL/Hr

M/s Tata Chemical Ltd,
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6.2 The Flue gas emission through stack attached to following utilities shall conform
to the following standards
Sr. Stack attached to | Stack height APCM Parameter Permissible
No Limit
Existing
1. | Boiler-1 98 Meter Electrostatic Particulate matter 100mg/NM~
(CEHP 1) Common | Precipitator (ESP) | SO, 600mg/NM?>
2. | Boiler-2 (CEHP2) stack NOx 600mg/NM?
3. | Boiler-3 (B&W) (RCC1)
4. | Boiler-4 85Meter ESP Particulate matter 100mg/NM’
(IBIL) (RCC2) SO, 600mg/NM>
NOx 600mg/NM>
5. | Boiler-5 (HPB3) 101 Meter ESP & Particulate matter 100mg/NM”
6. | Boiler-6 Common | Desulphurization | SO, 600mg/NM?
(HPB4) stack by Lime Stone NOx 600mg/NM?
(RCC3) | addition
7. | Power plant no 1 - 20 Meter | Acoustic Measure | Particulate matter 150 mg/Nm’
1250 KVA SO, 100 PPM
NOx 50 PPM
8. | Power plant no 2 - 20 Meter | Acoustic Measure | Particulate matter 150 mg/ Nm
1250 KVA SO, 100 PPM
NOx 50 PPM
9. | Power plant no 3 — 15 Meter | Acoustic Measure | Particulate matter 150 mg/ Nm®
250 KVA SO, 100 PPM
NOx 50 PPM
10. | Cement plant nol - 10.7 Meter | Acoustic Measure | Particulate matter 150 mg/ Nm®
320 KVA SO, 100 PPM
NOx 50 PPM
11. | Cement plantno2 - | 10.7 Meter | Acoustic Measure Particulate matter 150 mg/ Nm’
60 kva SO, 100 PPM
NOx 50 PPM
12. | Bicarb plant - 750 13 Meter | Acoustic Measure | Particulate matter 150 mg/ Nm
KVA SO, 100 PPM
NOx 50 PPM
13. | CC Group -500 17 Meter | Acoustic Measure | Particulate matter 150 mg/ Nm’
KVA SO, 100 PPM
NOx 50 PPM
14. | DG Set -2000 KVA 30 Meter Acoustic Measure | Particulate matter 150 mg/ Nm®
(Standby) SO, 100 PPM
NOx 50 PPM
15. | DG Set -2000 30 Meter Acoustic Measure | Particulate matter 150 mg/ Nm
KVA(Standby) SO, 100 PPM
NOx 50 PPM
16. | D G Set -2000 KVA 30 Acoustic Measure | Particulate matter 150 mg/ Nm®
(standby) captive Meter SO, 100 PPM
M/s Tata Chemical Ltd, Page 5 of 15
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power plant NOx 50 PPM

17. | D G Set -2000 KVA 30 Acoustic Measure | Particulate matter 150 mg/ Nm’
(standby) captive Meter SO, 100 PPM
power plant NOx 50 PPM

18. | D G Set -250 Ht. of the | Acoustic Measure | Particulate matter 150 mg/ Nm’
KVA(standby) building + SO, 100 PPM
captive power plant 3.5 Meter NOx 50 PPM

19. | D G Set -250 KVA Ht. ofthe | Acoustic Measure | Particulate matter 150 mg/ Nm’
(standby) captive building + SO, 100 PPM
power plant 3.5 Meter NOx 50 PPM

20. | DG Set-1010 KVA | Ht. ofthe | Acoustic Measure | Particulate matter 150 mg/ Nm’
(standby) Vacuum building + SO, 100 PPM
Salt Plant 6.5 Meter NOx 50 PPM

21. | DG Set-1010 KVA | Ht. ofthe | Acoustic Measure | Particulate matter 150 mg/ Nm®
(standby) Chlor building SO; 100 PPM
Alkali Plant 6.5 Meter NOx 50 PPM

22 | DG Set-1010KVA | Ht.ofthe | Acoustic Measure | Particulate matter 150 mg/ Nm’
(standby) Chlor building SO, 100 PPM
Alkali Plant 6.5 Meter NOx 50 PPM

23. | DG Set-1010 KVA | Ht.ofthe | Acoustic Measure | Particulate matter 150 mg/ Nm’
(standby) Effluent building 6.5 SO, 100 PPM
System Meter NOx 50 PPM

24. | DG Set-1010 KVA | Ht. ofthe | Acoustic Measure | Particulate matter 150 mg/ Nm®
(standby) Effluent building 6.5 SO, 100 PPM
System Meter NOx 50 PPM

25. | D G Set -3350 30 Acoustic Measure | Particulate matter 150 mg/ Nm’
KVA (standby) Meter SO, 100 PPM
Effluent System NOx 50 PPM

Proposed

26. Boiler-7 136 Meter ESP & Particulate matter 30 mg/Nm3
(Cap.300TPH) (RCC-4) Desulphurization | SO2 100 mg/Nm3

by Lime Stone | NOx 100 mg/ Nm®
6.3 The process gas emission through stack attached to following utilities shall
conform to the following standards:

Sr. | Stack attached Stack height APCM Parameter Permissible
No. to Limit
Existing

1 Foundry 17 Meter -- Particulate matter | 150mg/ Nm’

Induction SO, 100mg/ Nm®
Furnace NOx 50mg/ Nm®

2. HCL Plant 26 Meter (each) | Water Scrubber for | HCL 20 mg/ Nm®

each unit

3. | Chlorine Plant 20 Meter Alkali Scrubber 2 | CL, 9 mg/ Nm3

Common Stack Nos
M/s Tata Chemical Ltd, Page 6 of 15
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4. | Bromine Plant 12.2 Meter Alkali Scrubber for | Br, 2 mg/ Nm3
(Each) each unit
5. | Cement Plant 75 Meter Bag Filter Particulate matter | 30 mg/ Nm®
Raw Mill & SO, 100 mg/Nm’
Kiln NOx 1000 mg/Nm’®
6. | Cement Plant 39 Meter Bag Filter Particulate matter | 30 mg/ Nm®
Coal mill old SO, 100mg/ Nm®
NOx 1000mg/Nm’
7. | Cement Plant 39 Meter Bag Filter Particulate matter |30 mg/Nm3
Coal mill new SO2 100 mg/Nm’
NOx 1000 mg/Nm’®
8. | Cement Mill 27 Meter Bag Filter Particulate matter | 30 mg/ Nm®
9. | Cement Plant 23 Meter Bag Filter Particulate matter | 30 mg/ Nm®
Packers
10 | Dryer Crusher 70 Meter Bag Filter Particulate matter | 30 mg/ Nm®
11. Cooler 55 Meter ESP Particulate matter | 30 mg/ Nm®
12. | Alkali By 35 Meter Bag Filter Particulate matter | 30 mg/ Nm®
Pass
13. | Drying unit of 30 Meter Bag Filter Particulate matter | 150 mg/Nm®
Monohydrate
Plant

6.4 Applicant shall comply with the National Ambient Air Quality Standards notified
by Central Pollution Control Board, New Delhi time to time under the provision
of the Environment (Protection) Act-1986 for applicable parameters. NAAQ
Standards are as per Annexure.

6.5 There shall be no any odorous gaseous emission or fugitive emission. Adequate
preventive measures shall be taken thereof.

6.6 Noise level in and around the Industry in plant shall be kept well within the
standards by providing noise control measures including engineering control like
acoustic insulation, hoods, silencers, enclosures etc. on all sources of noise
generation. Ambient noise level shall conform to the standards prescribed under
the Environment (Protection) Act & Rules, 1986.

6.7 The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standards in
respect of noise to less than 75 dB(A) during day time and 70 dB(A) during night
time. Daytime is reckoned in between 6 a.m. and 10 p.m. and nighttime is
reckoned between 10 p.m. and 6 a.m.

6.8 D.G. Sets Conditions:

The D.G. Set shall have acoustic enclosure and shall comply with the
standards specified at Sr. no. 95 of Schedule-I of the rule-3 of E.P. Rules -1986
and Noise pollution level as per the Air Act-1981. Further, any applicable
directions/ policy of MoEFCC, CPCB, GPCB and Hon. Courts regarding D.G.
Set shall be complied with.

D.G. Set standards:-The flue gas emission through stack attached to D.G.Set shall
conform to the following standards.

Page 7 of 15
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The minimum height of stack to be provided with each of the generator set
shall be H=h + 0.2 (KVA) ", where H= Total stack height in meter, h=
height of the building in meters where or by the side of which the generator
set is installed.

Noise from DG set shall be controlled by providing an acoustic enclosure or
by treating the room acoustically, at the users end.

The acoustic enclosure or acoustic treatment of the room shall be designed
for minimum 25 dB (A) insertion loss or for meeting the ambient noise
standards, whichever is on the higher side (if the actual ambient noise is on
the higher side, it may not be possible to check the performance of the
acoustic enclosure/ acoustic treatment. Under such circumstances the
performance may be checked for noise reduction up to actual ambient noise
level, preferably, in the night time). The measurement for insertion loss may
be done at different points at 0.5 m from the acoustic enclosure/room, and the
averaged.

The D.G. Set shall be provided with proper exhaust muffler with insertion
loss of minimum 25 dB (A).

All efforts shall be made to bring down the noise level due to the D.G. Set,
outside the premises, within the ambient noise requirements by proper sitting
and control measures.

Installation of a D.G. Sets must be strictly in compliance with the
recommendations of the D.G. Set manufacturer.

A proper routine and preventive maintenance procedure for the D.G. Set
should be set and followed in consultation with the DG Set manufacture
which would help prevent noise levels of the DG Set from deteriorating with
use.

7. AUTHORISATION _UNDER _HAZARDOUS & OTHER WASTES
(MANAGEMENT&HANDLING&TRANS ~— BOUNDRY  MOVEMENT)
'RULES-2016:

FORM FOR GRANT OR RENEWAL OF AUTHORISATION TO THE
OCCUPIFRS, RECYCLERS, REPROCESSORS, REUSERS, USER AND
OPERATORS OF DISPOSAL FACILITIES

7.1 Number of authorization and date of issue : 04/10/2023.

7.2 Reference of application no. 279253 and dated 27/06/2023.

7.3 Occupier/Operator of M/s Tata Chemical Ltd, Plot No.34 to 49,52, 56, 57, 58/1, 59
& 63 of VI, Surajkaradi, 23/3P, Mithapur-361345,Tal:Dwarka, Dist: Devbhoomi
Dwarka is hereby granted an authorization based on the signed inspection report
for generation, collection, storage, transport, disposal facilities as under.

Sr. | Name of Hazardous | Catg | Qty MT/Year Mode of disposal
No | Waste Existing | Propose | Total after
CCA d CCA- | expansion
Amend
ment
1 | Tarry residues and Still | I-1.2 | 3000 - 3000 MT/ | Reception, Collection &
bottom from distillation MT/ Year reused/ recycle for co-
TDI/ coal Tar Year processing in cement kiln

M/s Tata Chemical Lid,
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within premises.

2 | Sludge & filters | 1-3.3 | 200 MT/ | --- 200 MT/ | Reception, Collection &
contaminated with oil Year Year reused/ recycle for co-

processing in cement kiln
within premises.

3 | Organic  residue  from | I-4.4 | 15000 e 15000 Reception, Collection &
processes MT/ MT/ reused/ recycle for co-

Year Year processing in cement kiln
within premises

4 | Spent clay containing oil 1-4.5 | 15000 15000 Reception, Collection &

MT/ MT/ reused/ recycle for co-
Year Year processing in cement kiln
within premises.

5 | Used or Spent oil 1-5.1 | 2051MT/ | 128MT/ | 2051 MT | Reception, collection &

Year Year /Year(Co- | reused/ recycler for co-
(Co- (Dispos | Processing | processing in cement Kiln
proce al to | )200MT/ | within premises -
ssing)72 | recycler | Year Reception, collection,
MT/Year |) (Disposal | storage, transportation
(Disposal to and disposal by selling to
through recycler) | Registered Recyclers.
Recycler)

6 | Waste or residues containing | 1-5.2 2000 08 2000 Reception, collection &

oil MT/ MT/ (Co-Proc | reused/ recycle for co-
Year Year essing) | processing in cement Kiln
(Co- (Dispos 20 MT/ | within premises
proce al to Year Reception, collection,
ssing) 12 | recycler | (Disposal | storage, transportation
MT /Year | ) to and disposal by selling to
(Disposal Recycler) | Registered Recyclers.
through
Recycler)
7 | Phosphate sludge I- 1000 - 1000 MT/ | Reception, collection &
12.5 MT/ Year reused/ recycle for co-
Year processing in cement kiln
within premises.

8 | Process wastes, residues & | I- 1000 --- 1000 MT/ | Reception, collection &
sludges (paint sludge) 21.1 MT/ Year reused/ recycle for co-

Year processing in cement kiln
within premises.

9 | Waste or residues (not made | I- 1000 --- 1000 MT/ | Reception, collection &
with vegetable or animal | 23.1 MT/ Year reused/ recycle for co-
material) Year processing in cement kiln

within premises.

M/s Tata Chemical Ltd,
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10 | Process waste sludge /| I- 1000 --- 1000 MT/ | Reception, collection &
residues containing acid | 26.1 MT/ Year reused/ recycle for co-
toxic metals, organic Year processing in cement kiln
compounds within premises.

11 | Dust from air filtration | I- 5000 --- 5000 MT/ | Reception, collection &
system 26.2 MT/ Year reused/ recycle for co-

Year processing in cement kiln
within premises.

12 | Process residue and wastes I- 1000 s 1000 MT/ | Reception, collection &

28.1 MT/ Year reused/ recycle for co
Year processing in cement kiln
within premises.

13 | Spent catalyst I- 15000 | --- 15000 Reception, collection &

28.2 MT/ MT/ reused/ recycle for co-
Year Year processing in cement kiln
within premises.

14 | Spent carbon I- 1000 -—- 1000 MT/ | Reception, collection &

28.3 MT/ Year reused/ recycle for co-
Year processing in cement kiln
within premises.

15 | Off specification products I- | 500 MT/ | --- 500 MT/ | Reception, collection &

28.4 Year Year reused/ recycle for co-
processing in cement kiln
within premises.

16 | Date expired products I- | 500 MT/ | --- 500 MT/ | Reception, collection &

28.5 Year Year reused/ recycle for co-
processing in cement kiln
within premises.

17 | Spent solvent I- 15000 | --- 15000 Reception, collection &

28.6 | MT/Year MT/Year |reused/ recycle for co-
processing in cement kiln
within premises.

18 | Process waster or residues I- 15000 | --- 15000 Reception, collection &

29.1 | MT/Year MT/Year |reused/ recycle for co-
processing in cement kiln
within premises.

19 | Sludge containing residual | I- 15000 | --- 15000 Reception, collection &
pesticides 29.2 | MT/Year MT/Year |reused/ recycle for co-

processing in cement kiln
within premises.

20 | Empty barrels/ containers/ | I- 1800 8200 10,000 | Collection, storage,
liners contaminated with | 33.1 | Nos./Yea | Nos./ Nos./ transportation and
hazardous chemicals/ waste r Year Year disposal by selling to

Registered Recyclers.
M/s Tata Chemical Ltd, Page 10 of 15
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21 | Contaminated cotton rags or | I- 1000 - 1000 Reception, collection &
other cleaning  materials | 33.2 | MT/Year MT/Year | reused/recycle for co-
(oily rags) processing in cement kiln

within premises.

22 | Chemical-containing I- 15000 | --- 15000 Reception, collection &
Residue arising from | 34.1 | MT/Year MT/Year | reused/recycle for co-
decontamination processing in cement kiln

within premises.

23 | Exhaust air or gas cleaning | I- 5000 - 5000 Reception, collection &
residue 35.1 | MT/Year MT/Year |reused/ recycle for co-

processing in cement kiln
within premises.

24 | Spent ion exchange resin| I- 507 - 507 Reception, collection &
containing  toxic metal | 35.2 | MT/Year MT/Year |reused/ recycle for co-
(plastic and resin waste) processing in cement kiln

within premises.

25 | Chemical sludge from waste | I- 30,000 | --- 30,000 Reception, collection &
water treatment 35.3 | MT/Year MT/Year |reused/ recycle for co-

processing in cement kiln
within premises.

26 | Organic Residues I-1.4 - 1000 1000 Reception, collection &

MT/ MT/Year |reused/ recycle for co-
Year processing in cement Kiln
within premises.

27 | Spent Catalyst and | I-1.6 --- 1000 1000 MT/ | Reception, collection &
molecular sieves MT/ Year reused/ recycle for co-

Year processing in cement kiln
within premises.

28 | Sludge Containing Oil [-2.2 - 1000 1000 Reception, collection &

MT/ MT/Year |reused/ recycle for co-
Year processing in cement kiln
within premises.

29 | Spent Catalyst [-4.2 --- 1000 1000 MT/ | Reception, collection &

MT/ Year reused/ recycle for co-
Year processing in cement kiln
within premises.

30 | Distillation residues I- -—-- 1000 1000 Reception, collection &

20.3 MT/ MT/Year |reused/ recycle for co-
Year processing in cement kiln
within premises.

31 | Any Process or distillation | I- -—- 1000 1000 Reception, collection &
residue 36.1 MT/ MT/Year |reused/ recycle for co-

Year processing in cement kiln
within premises.
M/s Tata Chemical Ltd Page 11 of 15
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32 | Spent Carbon or filter| I- --- 1000 1000 Reception, collection &
medium 36.2 MT/ MT/Year |reused/ recycle for co-
Year processing in cement kiln

within premises.

Details of other industrial waste for co-processing in cement plant.

1 | Mixed waste liquid -—-- 16000 | --- 16000 Reception, collection &
MT/Year MT/Year |reused/ recycle for co-
processing in cement kiln

within premises.
2 | Mixed waste solid -—-- 6000 -— 6000 Reception, collection &
MT/Year MT/Year |reused/ recycle for co-
processing in cement kiln

within premises.
3 | Solid waste (paper plastic, | ---- 10 - 10 Reception, collection &
Dry Biomass) Tons/Hr Tons/Hr reused/ recycle for co-
or or processing in cement kiln

100 100 within premises.

M3/Hr M3/Hr

7.4 The authorization shall be valid up to 11/08/2027.

7.5 The authorization is subject to the conditions stated below and such other
conditions as may be specified in the rules from time to time under the
Environment (Protection) Act-1986.

7.6 Terms and Conditions of the Authorisation:

a) The authorised person shall comply with the provisions of the
Environment (Protection) Act, 1986, and the rules made there under.

b)  The authorisation or its renewal shall be produced for inspection at the
request of an officer authorised by the State Pollution Control Board.

¢) The person authorised shall not rent, lend, sell, transfer or otherwise
transport the hazardous and other wastes except what is permitted through
this authorisation.

d)  Any unauthorised change in personnel, equipment or working conditions
as mentioned in the application by the person authorised shall constitute a
breach of his authorisation.

e) The person authorised shall implement Emergency Response Procedure
(ERP) for which this authorisation is being granted considering all site
specific possible scenarios such as spillages, leakages, fire etc. and their
possible impacts and also carry out mock drill in this regard at regular
interval of time;

f)  The person authorised shall comply with the provisions outlined in the
Central Pollution Control Board guidelines on “Implementing Liabilities
for Environmental Damages due to Handling and Disposal of Hazardous
Waste and Penalty”

g) It s the duty of the authorised person to take prior permission of the State
Pollution Control Board to close down the facility.

h)  The imported hazardous and other wastes shall be fully insured for transit

M/s Tata Chemical Ltd,

as well as for any accidental occurrence and its clean-up operation.
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The record of consumption and fate of the imported hazardous and other
wastes shall be maintained.

The hazardous and other wastes which gets generated during recycling or
reuse or recovery or pre-processing or utilization of imported hazardous or
other wastes shall be treated and disposed of as per specific conditions of
authorization.

The importer or exporter shall bear the cost of import or export and
mitigation of damages if any.

Any other conditions for compliance as per the Guidelines issued by the
Ministry of Environment, Forest and Climate Change or Central Pollution
Control Board from time to time.

Annual return shall be filed by June 30th the period ensuring 31st March
of the year.

Industry shall submit annual report on or before 30th day of June
following to the financial year to which that return relates.

Records of waste generation, its management and annual return shall be
submitted to Gujarat Pollution Control Board in Form-4 on or before 30th
day of June following to the financial year to which that return relates.

In case of any accident, details of the same shall be submitted on Form-
14 to Gujarat Pollution Control Board.

As per “Public Liability Insurance Act-91” company shall get
Insurance Policy, if applicable.

Empty drums and containers of toxic and hazard material shall be treated
as per guideline published for “Management & Handling of discarded
containers”. Records of the same shall be maintained and forwarded to
Gujarat Pollution Control Board regularly.

In no case of any kind of hazardous waste shall be imported without prior
approval of appropriate authority.

In case of transport of hazardous wastes to a facility for (i.e. treatment,
storage and disposal) existing in a State other than the State where
hazardous wastes are generated, the occupier shall obtain ‘No Objection
Certificate’ from the State Pollution Control Board or Committee of the
concerned State of Union Territory Administration where the facility
exists.

Unit shall take all concrete measures to show tangible results in waste
generation, reduction, avoidance, reuse and recycle. Actions taken in this
regard shall be submitted within three months and also along with Form-4.
Industry shall have to display the relevant information with regards to
hazardous waste as indicated in the Hon. Supreme Court’s Order in W.P.
No.657 of 1995 dated 14th October, 2003.

Industry shall have to display on-line data outside the main factory gate
with regard to quantity and nature of hazardous chemicals being handled
in the plant, including wastewater and air emissions and solid hazardous
wastes generated within the factory premises’

7.7 Other condition of Authorization:

a. The waste generator shall be totally responsible for collection, storage,
encapsulation, incineration, treatment, transportation and ultimate disposal of
the wastes generated as per applicability in Para 7.3 (Table). The conditions
stipulated in Annexure- III shall be complied with.

b. Applicant shall manage hazardous waste referring to waste hierarchy i.e will
choose best available option based on waste characteristics and available

M/s Tata Chemical Ltd, Page 13 of 15
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operator and shall select disposal strategy following the Standard operating
procedure and guidelines “Multiple hazardous wastes disposal options”
published by the Board.
c. The inspection report based on which authorization is granted can be viewed
by industry on GPCB XGN Portal on industry’s XGN account.
Industry shall comply with following SPECIFIC CONDITIONS:
Applicant shall not start any other construction activities or project related activity
which attracts prior Environment Clearance or Coastal Zone Clearance without
clearances from the Ministry of Environment, Forests & Climate Change, New
Delhi.
In no case additional land shall be used for industrial operation without applicable
prior Environmental Clearance or consent approvals as applicable for the same.
Management of Solid Waste generated from industrial activities shall be as per
the provisions of the Solid Waste Management Rules-2016 (solid waste as defined
in Rule-3 (46) and has to comply with the guidelines published time to time by the
Central Pollution Control Board, New Delhi.
Applicant shall comply with the provisions of the Plastic Waste Management
Rules’2016 and has to comply with the guidelines published time to time by the
Central Pollution Control Board, New Delhi.
Applicant shall comply with the provisions of the E-Waste Management
Rules’2016 and has to comply with the guidelines published time to time by the
Central Pollution Control Board, New Delhi.
Applicant shall comply with the provisions of the Construction and Demolition
Waste Management Rules-2016 and has to comply with the guidelines published
time to time by the Central Pollution Control Board, New Delhi.
CRZ notification and all Environmental Acts/ Rules/ Notifications and their
amendments from time to time shall be complied with.
Applicant is also required to comply with the Manufacturing, storage and Import
of Hazardous Chemicals rules- 1989 framed under the Environment (protection)
Act-1986.
Applicant shall have to comply with 'CREP" action points in respect to applicable
sectors. All applicable guidelines/ directives issued or being issued by MoEFCC,
CPCB, DOEF or Hon'ble Court from time to time shall be complied with.
Applicant shall comply with provision of the Forest (Conservation Act-1980 and
Rule- 1981. The Petroleum and Minerals (pipeline acquisition of right of user
land) Act-1962.
Applicant shall have to obtain approval of chief controller of explosives for
storage & handling updated disaster management plan along with onsite & off site
Emergency plans
Applicant shall have to carry out mock drill both onsite and offsite for all the
possible eventualities at regular interval of time. For any of the disastrous
situations. Escape route shall have to be predefined, properly marked and shall be
brought to the knowledge of the concerned.
Applicant shall have to carry out the regular health check-up of employee as per
prescribed procedure under factory Act/ Rules.

M/s Tata Chemical Ltd, Page 14 of 15
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8.14 GPCB reserves the right to stipulate additional conditions if found necessary. The
company will implement these conditions in a time bound manner.

9, Industry shall comply with following General CONDITIONS:

9.1  Any change in personnel, equipment or working conditions as mentioned in the
consents form/order should immediately be intimated to this Board.

9.2  Applicant shall also comply with the general conditions given in annexure.

9.3 Whenever due to accident or other unforeseen act or ever, such emissions occur
or is apprehended to occur in excess of standards laid down such information
shall be forthwith reported to Board, concerned Police Station, Office of
Directorate of Health Service, Department of Explosives, Inspectorate of
Factories and local body.

9.4 In case of failure of pollution control equipments, the production process
connected to it shall be stopped. Remedial actions/measures shall be implemented
immediately to bring entire situation normal.

9.5 The Environmental Management Unit/Cell shall be setup to ensure
implementation on and monitoring of environmental safeguards and other
conditions stipulated by statutory authorities. The Environmental Management
Cell/ Unit shall directly report to the Chief Executive of the organization and
shall work as a focal point for internalizing environmental issues. These cells/
units also coordinate the exercise of environmental audit and preparation of
environmental statements.

9.6  The Environmental audit shall be carried out yearly and the environmental
statements pertaining to the previous year shall be submitting to this State Board
latest by 30th September every year.

9.7  The Board reserves the right to review and/or revoke the consent and/or make
variations in the conditions, which the Board deems, fit in accordance with
provisions under the Water Act, Air Act and Hazardous Waste Rules under the E
P Act.

9.8  In case of change of ownership/management the name and address of the new
owners/ partners/directors/proprietor should immediately be intimated to the
Board.

9.9  Industry shall have to display the relevant information with regard to hazardous
waste as indicated in the Hon. Supreme order in w.p. no. 657 of 1995 dated 14th
October 2003.

For and on behalf of
Gujarat Pollution Control Board
s W \9
a/D
(A.J.Patel)
Unit Head Jamnagar
NO.GPCB/CCA-JMN-51(36)/ID-17166/ Date:
TO,
M/s Tata Chemical Ltd,
Plot No.34 to 49, 52, 56, 57, 58/1, 59& 63 of VI, Surajkaradi ,23/3P,
Mithapur-361345,
Tal: Dwarka, Dist: Devbhoomi Dwarka
M/s Tata Chemical 1.td Page 15 of 15

Clean Gujarat Green Guijarat
Website : https://gpcb.gujarat.gov.in



156

CCA GENERAL CONDITIONS - ANNEXURE-I

In case of any changc cither in products, its capacity or manufacturing process, the
applicant shall have to obtain prior permission of this Board. The applicant shall not
commence the production until consent under Water (Prevention and Control of
Pollution) Act-1974, Air (Prevention and Control of Pollution) Act-1981 and
authorization under the Hazardous Waste (Management ,Handling & T.M.) Rules-
2008 is obtained. )
- If the products/process falls in SCHEDULE-] or Il of the Environmental Audit
Scheme, as specified in the order dated 13/3/97 of Hon. High Court in MCA
NO.326/97 in SCA No.770/95, the applicant shall also abide by the said scheme.
. The applicant shall have to obtain P.II. Policy as per P.L.1. Act, 1991 and submit the
copy of the same to the G.P.C.B. s e é
- The unit shall have and operate all the requisite equipments/lacilities for prevention
and control of efficiently all its effluent treatment plant/air pollution control
equipments/ facilitics for managem'ent and handling of hazardous wastes. Whenever
the effluent treatment plant/air pollution control equipments/ facilities for hazardous
waste or any part thereof are fully of partly non-operational for any reason whatsoever
’ (whether for maintenance/repairs/elec(ricity failure or otherwise) unit shall closedown
its manufacturing/ processing: activities and shall not restart it unless and until all its
the effluent treatment plants/air pollution protection and control equipments and
 facilities including stack monitoring/ facilities for hazardous waste management and
handling are fully operational. ;
- The unit shall have and use only one outlet for the discharge of its effluent and no
effluent shall be-discharged without requisite treatment and without meeting with th'e
GPCB norms. Such outlet shall be near the front gate/entrance of the unit. The unit

2 x s | 1y $, Fad C R | 2
-—shall_not keep any bypass lins or SysiCiin; ol lvuse oI Tiexivic pipe 101" tuSGiaiging

effluent outside or even for transporting treated or untreated effluent within the
factory premises, within effluent treatment plants or in the compound of the unit.
. The unit shall, within one week from the date of issue of this order.
6.1.Put up at the entrance the electricity consumer number and the name of the
electricity consumers as on the record of the GEB/AEC. e
6.2.Make adequate lighting arrangements all around the Effluent Treatment
Plants/ Air Pollution Control measures/ incinerator / facilities for hazardous
management and handling also above the Boards mentioned in the above
clause. o
- The unit shall maintain the records of production and consumption of electricity and
water for each day during the period of production. The unit shall maintain separate
figures for consumption of electricity for running the Air pollution control measures /
incineration system by having a separate meter/sub- meter for each. Air Pollution
Control measures. The number of units consumed by operating the diesel generating
sets, if any, shall also be maintained. In case of plants involving 'Bio-mass'

Page 1 of 7
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treatment, for each addition of bio-mass time and quantity, should be recorded. The

uptake rate of Oxygen of the bio-mass in the aeration basin and othe- parameters of
biological system should be recorded, every day.

8. When electricity supply or water supply is disconnected in future on zccount of non-
compliance with the GPCB norms or on account of the closure order, which may be
passed by the court or by the Govt., /GPCB under any statutory provisions relating to
environmental protection and prevention and control of pollution. :

8.1. The unit shall not use any diesel generating set or any other alternative
source of energy or water tankers from outside for continuing the production
activities.

9. "Flow Meters” should be installed at inlet and outlet of Effluent Treatment Plant (ETP
thercalter).

10. All the chemicals and nutrients, which are required to be added/dosed any where in
the ETP. should be so added by using "Metering Pumps"” only.

11. The printed log-books shall be maintained and get them certified for:-

12.1 Energy/Fuel Consumption/Raw material consumption and quantity of -

products manufactured.
12.2 Waste water/gaseous/ hazardous waste flow at inlet & outlet of E.T.P. & air
pollution control measures/ incinerator. '
12.3 Quantity of sludge generated/ treated/ stored/ reused/ disposed off separately
for each type of hazardous waste.
12.4 " Laboratory analysis/reports for each of the specified parameters of liquid
effluents, gaseous discharge and hazardous waste sample.
12.Losv NOx burners may be provided to avoid excessive formulation of NOx. Only
LSIiS will be used as fuel during the critical months to ensure that SO2 levels in the

~7 "ambient air 1S within the norm specified.” = =

13. A copy of approved On-site Emergency Plan as required under the Rules 13 and 14 of
the Handling, Manufacture, Storage and Import of the Hazardous Chemicals Rules,
1989 should be submitted to the Board.

14.The funds earmarked for the Environmental protection measures should not be
diverted for any other purpose and year wise expenditure should be reported to this
Board and to the Government.

15. Storm water shall not be mixed with the industrial effluent. Disposal system for storm
water shall be provided separately. .

16.Good house keeping shall be maintained within the factory and industrial premises.
All pipes, vents, joints valves and drains shall be leak proof. They should be checked
periodically and arrangements thercof shall be indicated in the On-site Emergency
Plan. Floor washing shall be admitted in to the effluent collection system for
subsequent treatment and disposal.

17. The directives issued by the Board from time to time in view of dirsction 1ssued by
the Honorable High Court of Gujarat in the matter of S.C.A.770/95 shall have to be
complied with.

Page 2 of 7




g

=NOTE:

158

18. The applicant shall make an application for renewél_of the consent at least 60 days
before the date of expiry of the consent.

PENALTY PROVISIONS:

If the applicant fails to comply with the conditions and other directives issue;d by
this Board as laid down in this order, the applicant is liable for the action under section 5
of the E(P) Act and also prosecution under Section 43 & 44 and other penal provisior.s of
thec Watcr Act and under section 37, 38, 39 and other penal provisions of the Air Act &
under section 15 of the E(P) Act and shall on conviction, be liable for punishment and
imprisonment as provided in the said Acts. :

The Board reserves the right to review and/or revoke the consent/ authorization
and/or make variations in the conditions that thc Board deems fit in accordance with

provisions of the Rulcs/Acts.

55
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NATIONAL AMBIENT AIR QUALITY STANDARDS
CENTRAL POLLUTION CONTROL BOARD
NOTIFICATION
New Delhi, the 18" November, 2009
No.B-29016/20/90/PCI-I.—In exercise of the powers conferred by Sub-section (2) (h) of
scction 16 of the Air (Prevention and Control of Pollution) Act, 1981 (Act No. 14 of 1981), and
in super session of the Notification No(s). S.0. 384(E), dated 11™ April, 1994 and S.0O. 935(E),
dated 14™ October, 1998, the Central Pollution Control Board hereby notify the National
Ambient Air Quality Standards with immediate effect, namely:-

NATIONAL AMBIENT AIR QUALITY STANDARDS

Concentration in Ambient

Air
S. p s Industrial, Eco'lqglcally Methods of
No. ollutant Weighted Resitentisl sensitive area Measnretaent
5 average > | (notified by
Rural and Contial
Other Area =
Govt.)
(H) 2) 3) “) ©) (6)
Annual* 50 20 Improved West and
| Sulphur [)ioxific Geake
(SOy), ug/m’ 24 hours** 80 80 Ultraviolet
fluorescence
Annual* 40 30 Modified Jacob &
5 | Nitrogen Dioxide Hochheiser (Na-
- (NO»), p.tg/m3 24 hours** 80 80 Arsenite)
4 Chemiluminescence
Particulate Matter Annual* 60 60 Gravimetric
5 (size less than 10 TOEM
’ um) or 24 hours™** 100 100 Beta attenuation
- PMoug/m’
Particulate Matter Annual* 40 40 Gravimetric
4 (s?zc less than 2.5 TOEM
microns) or PMys | 24 hours** 60 60 Beta attenuation
pe/m’
8 hours ** 100 100 UV photometric
5 | Ozone (O3) ug/m’ | hour ** 180 180 Chem?luminescencc
B Chemical method
Annual* 0.5 0.5 ASS / ICP method
after sampling on EPM
3 2000 or equivalent
o Lead: (Ko e e 24 hours** 1.0 1.0 filter paper :
ED - XRF using
Teflon filter
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(M 2) (€)) “) ) 6)
, Carbon Monoxide 8 hours** 2 - E??) Dlspcrswc(Nll)nIl;;(;
(CO) mg/m’ | hour** 4 4 G ‘ ;
Spectroscopy
. A Annual* 100 100 e Chemiluminescence ‘
ug/m’ 24 hours** 400 400 e Indophenol bluc
method 5
e (Gas chromatography
based continuous
9 Benzene (3C6H@) Annual* s 5 analyscr‘
ug/m e Adsorption and
desorption followed by
GC analysis
Benzo (a) Pyrene Solvent extraction
10 .(BaP) - Annual*® | | followgd by HPL.C / GC
particulate phase analysis
only ng/m’
Arsenfe (As) AAS / ICP method after
11 3 Annual* 6 6 sampling on EPM 2000
ng/m ’
or equivalent filter paper
AAS / ICP method after
12 | Nickel (Ni) ng/m’ Annual* 20 20 sampling on EPM 2000
or cquivalent filter paper

* Annual arithmetic mean of minimum 104 measurements in a year at a particular site
taken twice a week 24 hourly at uniform intervals.

*k 24 hourly or 8 hourly or 1 hourly monitored values, as applicable, shall be complied with
98% of the time in a year. 2% of the time, they may exceed the limits but not on two
consecutive days of monitoring.

Note: Whenever and wherever monitoring results on two consecutive days of monitoring

exceed the limits specified above for the respective category, it shall be considered
adequate reason to institute regular or continuous monitoring and further investigation.
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Gujarat Pollution Control Board, - :
Head Office, “Paryavaran Bh_avan”
Sector: 10-A, Gandhlhaga;-

Circular

mubiject: Retrofitting of emission control devices/equipment in DG Séts with . capacity of 125 KVA
and above in State of Gujarat-reg, : : ’

Whereas, the Particulate Matter emissions due to opé.rat.ioﬁ ;..61' Gen-sets have also been
identified as one of the major sources of emissions in the National Clean Air Programme and by the
Hon’ble National Green Tribunal, Original Application No. 68 172018. . =

Whereas, the Govemnment of India, MoEF&CC has launched the National Clean Air
Programme (NCAP) for the preveation, control and abatement of air pollution level in the country at
an urban and regional level. The Government of India, recogniz;es major sourqés of air pollution such
as vehicles, DG sets, construction dust efc. As per National Clean Air Programme (NCAP),

- Government of India, Diesel Generator sets as a major source of air pollution in Indian cities and

States.

Whereas, there is a plan for national level target of 30 % reduction of PMI0 & PM2.5
concentration in the ambient air under the National Clean. Air Programme (NCAP), Govt, of India,
wherein the Hon’ble NGT vide order dated 06/08/2019 has observed that'the timeline to reduce the
air pollution by 30 % needs to be reduced and the target of rgductiqﬁ needs to be increased, having
regard to adverse effect on public health and in view of constitutional mandate of fundamental right
to breathe clean air. It further states, that the air pollution caused by DG seéts need.to be a part of the
action plans, which may, if necessary, require retrofittj ng of Emission Control Devices/ Equipment
on gencerators already in use” and : fs 3

Now, therefore, with the above background, and in fu_x@tions of the Board under section 17
(1) J read and exercise of power vested with the Boardlunde'r section 31 (A) of Air (Prevention

the industries and the establishments operating DG sets of capacity 125 KVA and above, within
the jurisdiction of the siate of Gujarat, are hereby directed to: oy ‘

[. Retrofit all operational DG sets of capacity 125 Kva m‘id above with an Emission Control
Device I Equipment having a MINIMUR Specified Particulate Matteér capturing efficiency
of at least 70 % in 5 mode D2 cycle. The Emission Control Device/Equipment must be tested
as per ISO-8178- eciprocating Intemnational Combustion ngines-Exhaust Emission
measurement Part-5: Test Fuels) mode D2 cycle for equivalent KVA rating by one of the five
Central Po]lution: Control Board, Govt. of India, recognized/approved laboratories as given
below: : 3 .; '

a)  Automotive Research Association of India, Punc (Méharashu‘a) T

b) International Centre for Attomotive Technology. Manesar (Haryana)

c) Indian Oil Corporaiion, Research and Development Cerme, Faxfidabad (Haryana)
d) Indian Institute Pétroleum, Dehradun (Uttarakhand); or iy

¢) Vehicle Research Development Establishment, Ahmednagar (Maharashtra)

' (or)

(&\ XU‘"\Q)% ‘

%
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2. Shifling to gas based generators by employing new gas based generators or retrofitting the
_existing DG sets for partial gas usage. ’

This is to be compiled within a period of 120 days from the date of issuance of this . ol - |
all stakeholders.

It is therefore, enforced upon all the industries and the establishments within the jurisdictics:
of the State of Gujarat operating DG sets of 125 KVA and above, to comply with the above said
directions in the stipulated time period, failing which action as warranted under the provisions of
Environment (Protection) Act, 1986 and Air (Prevention and Control of Pollution) Act, 1981 shall be
initiated, : ' 4 ' :

The re(_:cibt ‘0?: the circular shall be acknowledged within ﬁﬂéen days of the receipt of the

direction.
(A V SHAH)
- ,_ : MEMBER SECRET %
No: GPCB/Air Aétigﬁ4j3_(1xs)/_§5 TP, - pate: 27 AUG 2021
To, . . | . 3

1. Hon’ble Additi_ona:l Chief Secretary, Forest and Environment Department
2. PS-Chairman - N ' ‘

3. All Unit Heads, GPCB -

4. All Regional Officers, GPCB

5. Website- GFCB © *

v

et
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Annexure- 111

Responsibilities of the occupier for management of hazardous and other
wastes:

1. The occupier shall be responsible for safe and environmentally sound
management of hazardous and other wastes.

2. The hazardous and other wastes generated in the establishment of the
occupier shall be sent of sold to an authorized actual user or shall be
disposed of in an authorized facility.

3. The transportation of the hazardous wastes shall be in accordance with
provisions of these rules

4. The occupier who intends to get its hazardous and other wastes treated and
disposed of by the operator of a treatment, storage and disposal facility shall
give to the operator of that facility, such specific information to be provided
to GPCB.

5. The occupier shall take all the steps while managing hazardous and other
wastes to

a. Contain contaminants and prevent accidents and limit their
consequences on human beings and the environment; and

b. Provide persons working in the site with appropriate training,
equipment and the information necessary to ensure their safety.

6. The Hazardous wastes shall be handled only in such facilities as may be
authorized by GPCB

7. The occupier shall maintain the records of hazardous wastes handled by the
occupier in Form 3 and prepare and submit to GPCB, an annual return
containing the details specified in Form 4 to be submitted to GPCB on or
before 30th June for the preceding financial year.

8. An application for the renewal of an authorization shall be made in Form I
before its expiry.

9. The occupier shall take all steps, wherever required, for reduction and
prevention of the waste generated or for recycling or reuse and comply the
conditions specified in the authorization.

10. The persons authorized shall not rent, lend, and transfer or otherwise
transport the hazardous wastes without obtaining prior permission of the
Gujarat Pollution Control Board.

11. An application for the renewal of an authorization shall be made as laid
down in rules 6(2) under Hazardous Waste and other Waste Rules, 2016.

12. The waste generator shall be totally responsible for (i.e. collection, storage,
transportation and ultimate disposal) the wastes generated.

13.Records of waste generation, its management and annual return shall be
submitted to Gujarat Pollution Control board in Form 4 by 30th day of June
of every year for the preceding period April to March.

14.In case of any accident, details of the same shall be submitted on Form-11
to Gujarat pollution control board.

15.As per “Public Liability Insurance Act-91” company shall get Insurance
Policy, if applicable

iD 36033 ' Page 1 0of 4
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16. Empty drums and containers of toxic and hazard material shall be treated as
per guidelines published for “management & Handling of discarded
containers”. Records of the same shall be maintained and forwarded to
Gujarat pollution control Board regularly.

17. Unit shall take all the concrete measures to show tangible results in waste
generation, reduction, avoidance, reuse and recycle. Actions taken in this
regard shall be submitted within three months and also along with Form-4.

18.Industry shall have to display the relevant information with regards to
hazardous waste as indicated in the Hon. Supreme court Order in W.P. No.
657 dated 14th October, 2003.

Storage of hazardous and other wastes:

1. The occupiers of facilities may store the hazardous and other wastes for a
period not exceeding ninety days and shall maintain a record of sale,
transfer, storage, recycling, recovery, pre-processing, co-processing and
utilization of such wastes and make these records available for inspection

2. Provided that the state Pollution Control Board may extend the said period
of ninety days in the following cases, namely:

3. Small generators (up to ten tones per annum) up to one hundred and eighty
days of their annual capacity;

4. Actual users and disposal facility operators up to one hundred and eighty
days of their annual capacity,

5. Occupiers who do not have access to any treatment, storage, disposal
facility in the concerned state; or

6. The waste which needs to be specifically stored for development of a
process for its recycling, recovery, pre-processing, co-processing or
utilization;

7. In any other case, on justifiable grounds up to one hundred and eighty days.

The export of hazardous waste shall be dome in accordance with the
hazardous and other waste (Management & Transboundary Movement)

Rules, 2016.

1. Procedure for export of Hazardous and other wastes from India:

2. Any occupier intending to export waste specified in Part A of Schedule IlI, Part
B of Schedule III and Schedule VI, shall make an application in Form 5 along
with insurance cover to the Ministry of Environment, Forest and Climate
Change for The proposed transboundary movement of the hazardous and other
wastes together with the prior informed consent in writing from the importing
country in respect of wastes specified in Part A of Schedule III and Schedule
\% 8

3. On receipt of an application under sub-rule (1), the Ministry of Environment,
Forest and Climate Change may give permission for the proposed within a
period of sixty days from the date of submission of complete application and
may impose such conditions as it may consider necessary.

4. The ministry of Environment, Forests and Climate Change shall forward a copy
of the permission granted under sub-rule (2) to the State Pollution Control
Board of the state where the waste is generated and the Pollution Control Board

ID 36033 Page 2 0of 4
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of the state where the port of export is located and the concerned Port and
Customs authorities for ensuring compliance of the conditions of the export

permission.

5. The exporter shall ensure that no consignment is shipped before the informed
consent is received from the importing country, wherever applicable.

6. The exporter shall also ensure that the shipment is accompanied with

movement document in form 6.

7. The exporter of the hazardous and other wastes shall maintain the records of
the hazardous or other waste exported by him in Form 3 and the record so
maintained be available for inspection.

Packaging and labelling:

1. Any occupicr handling hazardous or other wastes and operator of the
treatment, storage and disposal facility shall ensure that the hazardous and
other wastes are packaged in a manner suitable for safe handling, storage
and transport as per the guidelines issued by the Central Pollution Control
Board from time to time. The labelling shall be done as per Form 8.

2. The label shall be of non-washable material, weather proof and easily
visible.

Transportation of the hazardous and other waste

1. The transport of the hazardous and other waste shall be in accordance with the
provisions of these rules and the rules made by the central government under
the Motor Vehicles Act, 1988 and the guidelines issued by the Central
Pollution Control Board from time to time in this regard.

2. The occupier shall provide the transporter with the relevant information in
Form 9, regarding the hazardous nature of the wastes and measures to be taken
in case of an emergency and shall label the hazardous and other wastes
containers as per Form 8.

3. In case of transportation of hazardous and other wastes for final disposal to a
facility existing in a State other than the State where waste is generated, the
sender shall obtain a ‘No Objection Certificate’ from the State Pollution
Control Board of both the States.

4. In case of transportation of hazardous and other waste for recycling or
utilisation including co-processing, the sender shall intimate both the State
Pollution Control Boards before handing over the waste to the transporter.

5 In case of transit of hazardous and other waste for recycling, utilisation
including co-processing or disposal through a State other than the States of
origin and destination, the sender shall give prior intimation to the concerned
State Pollution Control Board of the States of transit before handing over the
wastes to the transporter.

6. In case of transportation of hazardous and other waste, the responsibility of safe
transport shall be either of the sender or the receiver whosoever arranges the
transport and has the necessary authorisation for transport from the concerned
State Pollution Control Board. This responsibility should be clearly indicated in
the manifest

7. The authorisation for transport shall be obtained either by the sender or the

iD 36033 \ Page 3 of 4
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receiver on whose behalf the transport is being arranged.
Manifest system (Movement Document) to be used within the country only:
The sender of the waste shall prepare online manifest in GPCB XGN portal and
followed procedure including GPS tracking vehicle system.

% %k %
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Item No.3 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

[Through Physical Hearing (With Hybrid Option)]
ORIGINAL APPLICATION NO.218 OF 2023 (W2)

Devram Vala Ghoda .... Applicant
Versus

The Member Secretary, Gujarat Pollution
Control Board and another ....Respondents

Date of hearing : 12.03.2024

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant R
Respondents : Mr. Maulik Nanavati, Advocate for R-1 - GPCB

ORDER
1. None has appeared from the side of the applicant despite the
applicant having been informed by the Registry through e-mail dated
11.03.2024 about this matter being listed for hearing today.
2. From the side of respondent No.1 — GPCB, learned counsel Mr.
Maulik Nanavati has appeared.
3. We have taken cognizance in the present matter on a complaint
dated 30.10.2023 made by the applicant — Devram Vala Ghoda, wherein
we had asked for a report to be submitted by respondent No.1 — GPCB,
which has been submitted on 07.02.2024 (date of the e-mail through
which the same has been submitted), wherein following conclusion has
been drawn :

“(1) Hon’ble NGT has passed order to check the truthfulness of
complaint made by Shree Devrambhai Valabhai Ghoda dated:
30/10/2023 and Regional Officer Gujarat Pollution control
Board has done a site verification on dated: 21/12/2023 with
collective grab sampling of ground water samples from

mentioned villages in complaint, Ambient air quality monitoring
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from nearby three locations as well as Process & Flue gas stack
monitoring at source. As per Site inspection and observation
made from site as well as looking to the Analysis Report M/s.
Tata Chemicals Limited is complying with Environmental
standards and direction / suggestions given by GPCB as well
as Schedule-1 Environmental Auditors from time to time. As per
site inspection no any substance found as per allegations made
by complainer in written complaint.
(2) Unit shall have to explore possibilities of reuse/recycle settled
solids.”
4. This is an exhaustive report, based on which the conclusion drawn
states that M/s Tata Chemicals Ltd, which operates soda ash plant at
Mithapur since 1943 at Survey Nos.34 to 49, 52, 56, 57, 58/1, 59 and 63
and 23/3 P of village Surajkarandi, Taluka Dwarka, District Devbhumi
Dwarka, had been granted Environmental Clearance (EC) dated
05.07.2019 by respondent No.1 — GPCB and CCA was also granted by the
State Pollution Control Board (annexed at Annexure-E1). No violation
was found based on the samples taken from three locations and that
respondent 2 - Industry was found to have complied with all the
environmental standards. Therefore, the allegations made by the
applicant in the complaint were found to be untrue.
5. In view of the report submitted by respondent No.1 — GPCB, we

dispose of this Original Application.

6. No order as to costs.
Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM
March 12, 2024
O.A. N0.218/2023 (WZ)
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2019:GUJHC:19340-DB

IN THE HIGH COURT OF GUJARAT AT AHMEDABAD

R/WRIT PETITION (PIL) NO. 264 of 2017

DEVRAM VALA GHODA CHARAN
Versus

STATE OF GUJARAT & 8 other(s)
Appearance:
MR AJ YAGNIK(1372) for the Applicant(s) No. 1
MR NIRAL R MEHTA(3001) for the Opponent(s) No. 4
MR SAURABH SOPARKAR SENIOR ADVOCATE WITH MS GRISHMA
AHUJA, SHALIN JANI, NISHANT DOSHI, ADVOCATES FOR SHARDUL
AMARCHAND MANGALDAS AND C0O(8426) for the Opponent(s) No. 9

CORAM: HONOURABLE THE ACTING CHIEF JUSTICE ANANT S. DAVE
and
HONOURABLE MR.JUSTICE BIREN VAISHNAV

Date : 25/04/2019

ORAL ORDER
(PER : HONOURABLE THE ACTING CHIEF JUSTICE ANANT S. DAVE)

Heard learned counsels for the parties and
considered the order dated 18.04.2014 passed by
the 2" Additional Sessions Judge, Khambhalia and
subsequent notice dated 05.09.2017 issued by the
Deputy Collector and Sub-Divisional Magistrate,
Dwarka in exercise of powers under Section 133 of
the Code of Criminal Procedure, 1973. Order

dated 18.04.2014 read as under:

:: ORDER ::

The applicant company succeeds. The
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revision application is hereby allowed
with no order as to costs.

The matter is remanded back to learned
Sub-divisional Magistrate, Dwarka for its
fresh disposal. The learned Sub-Divisional
Magistrate, Dwarka is hereby directed to
give opportunity to the applicant company
to submit its reply on record and he is
further directed to record evidence of
both the parties in the matter and conduct
the case as if it is a summons case and
thereafter to give its verdict only after
giving reasonable opportunity of making
submissions to both the parties in the
matter.

Order pronounced in the open Court on
today the 18* April, 2014.”"

It is brought to our notice that the Sub-
Divisional Magistrate, Dwarka has called upon

affected parties to represent their case.

In view of the above, we dispose of this
petition, at this stage, with a direction to the
Sub-Divisional Magistrate, Dwarka to decide the
issue preferably within a period of 3 months from
the receipt of the writ of this order. It will
be open for the parties to raise admissible
contentions 1in accordance with law before the
Sub-Divisional Magistrate, Dwarka with regard to

subject matter of this petition.
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Direct service is permitted.

Liberty reserved, as prayed to approach this

Court, upon outcome of the above proceedings.

(ANANT S. DAVE, ACJ)

(BIREN VAISHNAYV, J)
P. SUBRAHMANYAM
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Sub-Divisional Magistrate and Prant Officer Office, Dwarka
Telephone No.: 02806 235733

E-mail: dwarkaprast@gmail.com

No.: MEJI/1119/Reg. No. 01/2018
Sample No.: 23
Date: 28/08/2021

Shri Devrambhai Valabhai and others,
Residing at Devpara, Surajkaradi,

Taluka Dwarka. .... Complainant

Versus
Manager, Tata Chemicals Company Ltd.,
Mithapur, Taluka Dwarka. .... Respondent

Subject: Action to be taken under Section 133 of CrPC regarding
dust particles, cement dust, and toxic gases emitted by Tata
Chemicals Ltd., Mithapur, in Devpara village.

Resolution:

The facts of the case are briefly as follows: Shri Devrambhai Vala Ghoda and
others, residents of Devpara, Surajkaradi, Taluka Dwarka, filed a complaint under
Section 133 of the CrPC in this court on 10/05/2012. In the complaint, the

applicants sought relief, stating that the cement plant of Tata Chemicals


mailto:dwarkaprast@gmail.com
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Company, located approximately 100 meters from the Devpara area near
Surajkaradi village in Mithapur, has been causing severe disturbances due to the
emission of cement dust, chemical-laden particles, and toxic gases. These
emissions have led to life-threatening conditions for the residents of Devpara. The
toxic gases and chemical-laden particles have caused respiratory diseases, heart
diseases, kidney stones, and other ailments related to the chemical dust. These
emissions are harmful to public health. Therefore, the applicants sought an order
under Section 133 of CrPC to remove this public nuisance. The complaint was
registered under Case No. 03/2013 in the Section 133 register of this court, and
notices were issued to the parties for hearings. After the hearings, the court
ordered that the cement plant area of Tata Chemicals Company is located near the
residential area of Devpara and that the wind direction also flows from the cement
plant toward Devpara village. Significant emissions were observed from the
industrial unit's cement plant, including emissions from raw mill sections, silos,
conveyor belts, bag filters, etc. This matter pertains to public health, physical
well-being, and general public welfare. Therefore, Tata Chemicals Company
Limited was ordered by this court on 01/03/2014 to address and eliminate the

hazardous situation within one month.

Tata Chemicals Company, Mithapur, filed Revision Application No.
FOJ.Revision/Appeal/06/2014 against the aforementioned order of this court in

the Hon’ble Additional Sessions Judge’s Court, Khambhaliya. Following the
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revision application, the Additional Sessions Judge, by order dated 18/04/2014,
allowed Tata Chemicals Company's revision application. The case was remanded
back to this court for a decision after giving both parties an opportunity to present
adequate evidence. The case was registered under Section 133 of the CrPC, and
hearing dates were scheduled for both parties. On 12/10/2015, Tata Chemicals
submitted a response to the complaint application, along with an Environmental

Monitoring Report.

On 13/10/2015, the complainant, Devrambhai Vala Ghoda, submitted a written
statement regarding the complaint application and presented documentary
evidence numbered 1 to 14, which were included with the case papers. On
03/05/2018, the complainant, Devrambhai Vala Ghoda, submitted relevant
departmental records, statements, notices, laboratory reports, findings, and
panchanamas from the government, totaling 125 pages, which were also included
with the case papers. On the same date, Tata Chemicals submitted a report
regarding the measures taken to control pollution and provided documentary

evidence numbered 1 to 15, which were also included with the case papers.

The Regional Officer, Gujarat Pollution Control Board (GPCB), Gandhinagar,
conducted a site inspection regarding the case under Section 133 of the CrPC
related to flying dust particles, cement dust, and toxic gases from Tata Chemicals

Limited, Mithapur, and submitted a detailed report on 14/05/2018.
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On 17/07/2018, Tata Chemicals submitted a response/clarification regarding the
documentary evidence presented by the complainant on 03/05/2018. Following a
visit by the Pollution Control Board on 16/06/2018, Tata Chemicals submitted a
compliance report on 17/07/2018. On 17/07/2018, the Gujarat Pollution Control
Board, in the presence of the complainant, Devrambhai Vala Ghoda, conducted a
site visit to Tata Chemicals Limited, Mithapur, to inspect the cement plant
chimneys equipped with online meters linked to the Central Pollution Control
Board’s server in Delhi. The readings were taken, and a report was submitted,

which was included with the case papers.

The complainant filed Writ Petition (PIL) No. 264/2017 in the Hon'ble High
Court. On 25/04/2019, the court disposed of the petition with oral orders to

conclude the case within the stipulated time along with necessary directives.

On 28/08/2019, officials from the Gujarat Pollution Control Board (GPCB),
Jamnagar, the Chief Officer of Okha, the complainant, their advocate, and our
team conducted a site inspection and prepared a Panch Rojkam, which has been

included in the case papers.
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On 03/09/2019, the complainant, Shri Devrambhai Vala Ghoda, submitted an
application for action under Section 133 of the Criminal Procedure Code (CrPC).
In response to the application, Tata Chemicals submitted their reply on

09/12/2019, which has been included in the case papers.

On 17/09/2020, the complainant, Shri Devrambhai Vala Ghoda, requested an
expedited hearing of the case. Additionally, they submitted an application under
Section 139 of the CrPC for a local investigation and to have experts present to

provide evidence. This submission has been included in the case papers.

On 08/10/2020, the Regional Officer of the Gujarat Pollution Control Board
(GPCB), Jamnagar, submitted a copy of the NOC and consent provided to Tata
Chemicals, as well as reports from the last two visits to the company. These have

been included in the case papers.

On 05/11/2020, the Regional Officer of GPCB, Jamnagar, submitted a report
regarding the pollution caused by Tata Chemicals. This report has also been

included in the case papers.
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On 09/11/2020, as per the complainant's application, a request was made under
Section 139 of the CrPC for a local site inspection. Following this request, the
Taluka Health Officer, Range Forest Officer, Chief Officer, Okha, and the
Regional Officer of GPCB were directed to conduct a local investigation
regarding the pollution caused by Tata Chemicals in Devpara and the surrounding

areas and submit a report.

On 09/12/2019, Tata Chemicals submitted written arguments in continuation of

their earlier application. These have been included in the case papers.

On 24/11/2020, Tata Chemicals submitted their response to the allegations made
by the complainant on 03/09/2019. This response has also been included in the

case papers.

The Chief Officer of Okha Municipality, via Outward No. 165/2021 dated
07/06/2021, submitted a report along with a notice issued to the company to
prevent pollution. Additionally, on 08/06/2021, the Range Forest Officer, Marine
National Park, Dwarka, submitted a report. The Taluka Health Officer, Dwarka,
also submitted a report on 14/06/2021, stating that the diseases observed in the
population of the area can be considered general. The Regional Officer of the

Pollution Control Board, Jamnagar, submitted a report on 07/06/2021. According
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to the report, in connection with 18 different letters, including those from the
complainant Shri Devrambhai Vala Ghoda, officials from Gujarat Pollution
Control Board (GPCB) visited Tata Chemicals Limited on 11/02/2021 with the
complainant. During the visit, a total of 5 samples were collected for analysis:
one sample of smoke from the chimney, one sample of hazardous solid waste,
and three samples of wastewater. The analysis reports of these samples were
found to be within the standards prescribed by the board. The board sets specific
standards for various parameters (pollutants) in the Consent to Establish/Operate
(CC&A) 1ssued to the unit. If results exceed these standards, appropriate actions
are taken under various environmental laws. The online monitoring system
installed by the unit is connected to the Central Pollution Control Board’s server.
Additionally, the unit collects extensive ambient air samples, including from the
Devpara village and other locations, and submits the data to the board. The unit
is required to ensure the effective operation of air pollution control equipment to
prevent dust emissions. Regular water sprinkling is to be carried out during
material loading/unloading and in the surrounding areas. During the visit, written
suggestions were provided to the unit. These documents have been included with

the case papers.

On Date: 14/06/2021 Tata company submitted its final written representation,
stating in summary that no imminent danger or urgent hazardous situation has

arisen that could harm public health or physical well-being. The level of pollution
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i1s within the standards prescribed by the board. Hence, this case does not fall
under the purview of Section 133 of the CrPC. Section 133 of the CrPC provides
that if a magistrate, after taking evidence as deemed appropriate, finds that a
business or trade is harmful to public health or physical well-being and should
therefore be prohibited or regulated, or that the owner should remove or regulate
such trade or material, the magistrate may issue a conditional order directing the
removal of the nuisance or regulating the trade within the specified period. The
person concerned must then explain why the said order should not be made

permanent. This representation has been submitted accordingly.

:: Observations ::

The Gujarat Pollution Control Board (GPCB) has periodically inspected
Tata Chemicals' unit, collected soil, water, and air samples from various locations,
and submitted reports. After studying the reports submitted on different dates, it
was observed that the board had issued necessary instructions to the company for
controlling pollution. Compliance reports regarding these instructions were
submitted by the company. The Taluka Health Officer, Dwarka, conducted a
survey of patients in Devpara and the surrounding areas. According to the report
dated 11/11/2020, a house-to-house survey was conducted, and patients were
examined by a Medical Officer. It was concluded that various diseases such as

heart conditions, kidney stones, respiratory issues, skin diseases, colds, diabetes,
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and cancer were found in the Devpara region. However, the Medical Officer
concluded that the prevalence of these diseases across the entire Okhamandal area
is proportional to the local population and not excessive or severe. The Tata
company's cement production has been operational for several years and has no
apparent adverse impact on these diseases. As per the report from the Range
Forest Officer, Marine National Park, Dwarka, the water discharged into the sea
through pipelines by Tata Company is monitored by the GPCB. The company has
installed machines at the discharge site to test the water quality. The data from
these machines is shared online with the GPCB. It has been observed that no

harmful chemicals have been found in the discharged water.

In this case, considering the provisions of Section 133(1)(b) of the CrPC,
1973, and the reports of pollution and health experts, it is not proven that the
pollution caused by the cement plant of Tata Chemicals Limited, Mithapur, is
harmful to the health of the residents of Devpara village and the surrounding
areas. The plaintiff has failed to provide reliable evidence to prove that the public
health of the residents of Devpara village and nearby areas is endangered due to
the pollution caused by Tata Chemicals Limited, Mithapur's cement plant. Taking
into account the plaintiff's complaint, documentary evidence, the defendant's
written representation, and expert reports, the plaintiff's complaint under Section
133 of the CrPC, 1973, is not found admissible. Therefore, the following order is

1ssued in this case:
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Order

1. The plaintiff's complaint application under Section 133 of the CrPC is
dismissed.

2. Tata Chemicals Limited, Mithapur, must comply with the prescribed pollution
control standards and guidelines, keeping public health in mind.

3. The Regional Officer of the Gujarat Pollution Control Board, Jamnagar, is
directed to periodically inspect Tata Chemicals Limited, Mithapur's industrial
unit (cement plant), and ensure that the pollution levels do not exceed the
prescribed standards.

4. Inform the parties of this order.

Issued on this day, 29th September 2021, with my signature and the seal of the
court.

Revisional Magistrate
(N.D. Bhetariya)
Sub-Divisional Magistrate

Dwarka

Copies forwarded to:

1. Devram Valabhai Charan
Address: Devpara, Surajkaradi, Taluka Dwarka.
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2. Manager, Tata Chemicals Company Ltd.
Mithapur, Taluka Dwarka.

3. Plaintiff's Advocate,
G.A. Vaghela,
Address: Narsaiya Chowk, Verad Naka Bahar,

Taluka Bhanvad, District Devbhoomi Dwarka.

4. Defendant's Advocate,
V.M. Chohan,

Address: Swaminarayan Nivas, Opposite

Vegetable Market, Surajkaradi, Taluka Dwarka.

5. Case File

88
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(Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

[Through Physical Hearing (with Hybrid Option)]
ORIGINAL APPLICATION NO.218 OF 2023 (W2)
(LETTER PETITION NO.61 OF 2023)
(Complaint dated 30.10.2023)

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

ORDER

1. Perused the report of learned Registrar dated 06.11.2023 on a
complaint dated 30.10.2023 made by one Devram Vala Ghoda, R/o
Devpura, Post Surajkaradi, District Devbhumi Dwaraka (Gujarat) against
the company by name Tata Chemicals Ltd., at Devpara, alleging therein
that the Said company is raising a cement plant which is causing huge
air pollution due to dust particles emanating from the cement plant. The
said pollution is gravely affecting the agricultural land and animals and
human habitation and is also adversely impacting on the drinking water
resources like well, ponds, which are getting polluted because of dusting.
2. Considering the facts stated in the complaint, we deem it
appropriate to call for a report from the Member Secretary, Gujarat
Pollution Control Board (GPCB) as to the truthfulness of the contents of
the aforesaid complaint and the action taken at their end, if any, within
four weeks.

3. This report shall be submitted by the GPCB by e-mail at ngt-

pune@gov.in preferably in the form of searchable PDF/OCR Support PDF

and not in the form of Image PDC, within a period of four weeks.

4. A copy of this order along with the copy of complaint be sent to the
above mentioned Authority i.e. the Member Secretary, GPCB for
compliance as above.

5. The Registry is directed to register this Letter Petition as Original

Application.

[NPJ] Page 1 of 2
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Dinesh Kumar Singh, JM

Date : 02.12.2023 Dr. Vijay Kulkarni, EM

[NPJ] Page 2 of 2
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Joint Secretary,

95

Ministry of Envirofiment Forest and Climate Change, S 3
Indira Papydvaran Bhavan, %0\9/
Alp@anj, Jorbagh Road, . P C({
Rlew Delhi- 110 ’

Subjectﬁ - Complaint about Pollution caused by Tata Chemicals Ltd. Mithapur in
Duvpara,Bhimrana, Padli, Lalpur, Arambhda, ete. Villages and about dumping toxic
chemicals in the sea and regarding the dumped lye heaps.

Respected Sir,

We are resident of Devpara village of Devbhumi Dwarka District. App.4000 people are living
in Devpara village and mostly lived of maldhari cast they also work of serve animal husbandry
and business of milk seller. App. 2000 animal like cows, buffelow, goat, many other animals
are living in devpara village. Before cement plant established, we were three times cultivation
of agriculture. now a day we are not cultivated on agriculture land due to dusting by cement
plant. The fertility of agriculture land in nearby devpara village has been reduced due to air
pollution. Wells, ponds and drinking water of villages are impact because dusting of cement
plant. Air pollution by cement plant village devpara due to this dusting breathing problem is
facing by the villagers of Devpara.

Cement plant Of Tata chemicals Itd nearest app. 200 mitre of devpara village. They also started
the cement plant is date of 19 September 1993. They also production of cement name of
“shudh cement” ‘

Many times we are complaint again air pollution by Tata cement for impact on health problem
like skin, breathing and many health problem to the Gujarat pollution control board and they
have many times site visit with community see the impact and cement plant high dust emission -
observed from raw mill, alkali bypass and other cooler stack exist in unit cement plant, dust
from the plant impact the common lands and roads nearby. Air pollution more than permissible
limited non-compliance under CCA Condition. But company they have not set up air pollution
control equipment because of impact on people health problem.

The Ministry had through its circular dated 7th September 2017 has said that the project
proponent must submit a certified compliance report of an existing project, in case of
expansidns. As it is evident from this circular, compliance of existing conditions is a
requirement before any clearance for expansion is granted. We would like to bring to the notice
of théﬂ EAC that the company has not been complying with the following specific and general
conditions given in the Environmental Clearance granted to it on 20.1 1.2000.
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A. Specific Condition:
|. Gaseous and particulate matter emission from various units should conform to the

standards prescribed b

96

y state pollution Control Board. At no time the particulate

emission should exceed 30 mg/Nm3, Interlocking system should be provided in the

pollution control equipment.
respective units are shut down automatically. This

pollution board has issued show cause notice.
2 Install online ambient air quality in kiln chimney and raw mill chimney of cement plant.
This has not been complied till date. For this pollution boards has given written
instruction in their visit report.

U'S]

As per

should be developed to mitigate the effects o
developed greenbelt in some areas only under this condition Due to this dusting is
continues increasing.

B. Generai Condition:

Whenever pollution controls equipment not working. The

is not being complied, for that

the condition given in environment clearance, green belt of minimum 23 acre
f fugitive emission. Here company has

4, Proper housekeeping must be maintained within and outside the plant. It is not being

complied. For this poll

ution board has issued visit report and even notice.

5. As per Para 4 of environment clearance, if compliance of EC condition is not

satisfactory'then ministry can ca
observed through inspection reports of the past t

ncel the clearance A series of the non-compliance were
hree years, which clearly highlights the

violations of the company and the impact that has teen caused due to the same. Few
past years company continued non-compliance were observed. Following is a list of the

inspection report and notices issue to the company between 2015-2018

and the

impact that are being faced due to these non-compliances.

%+ Inspection Report by Gujarat pollution control board to the company.

Date of | Condition observed not being Impact
inspectio | complied with
n report -
GPCB- | -Development greenbelt at earliest -Company has not developed the green
1.7.2014 | where ever the development' of the belt towards village Devpara and wall is
greenbelt is pending in company area. also broken.
-Provide curtain from top to bottom at -Company has not provided cover on
new lime stone crusher area to prevent | stacks due to dusting occurs
dusting.
GPCB — | -During visit high dust emissions Due to this dusting is happening in
10.1201 | observed from raw mill, Alkali bypass | nearby villages and there is serious
7 and Cooler stack exit. health impact on the animals and
-Raise boundary wall height up to 9 peoples.
meter towards devapara. -Till date the boundary wall was not
-Huge quantity of dusting was observed made towards devapara village.
at limestone transfer point in material -Dusting was observed due to irregular
! handling yard. cleaning in company premises.
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| GPCB-
26.7.201
8

During visit written instruction.
Back side of cement plant of Raise
boundary wall height up to 20ft and
make wind barrier and then this side
develop green belt towards devpara
village.

97

Due to this dusting is happening in
nearby villages and there is serious
health impact on the animals and
peoples.

-Till date the boundary wall was not
made towards devapara village.
Company has not developed the green

belt towards village Devpara

¢+ Notice issued by Gujarat pollution control board to the company.

Notice issued | Observations made Impact
and date
Direction a) High Dust emission observed from | -Dust from the plant impacts the
notices on raw mill, alkali bypass and cooler | common lands and roads nearby.
02.03.2017 stack exit in unit cement plant. - Higher levels of the emissions
b) The level .of So2 and Nox were | increases the air pollution levels.
observed higher than the limits in
online meters attached to the stacks
of HPB-4, CEHP-1 and CEHP-2
boiler.
c¢) During the visit sprinkler of coal
conveyor belt was not in working in
material handling area and fugitive
dust emission was observed.
Improvement |a) Reduce the height of the limestone | -Company is not complying with the
notices on and coal stacks. notice because water sprinkling is not
15.04.2017. b) Water sprinkling system to be |carried out during loading unloading in
installation at loading unloading |coal yard or material handling yard due
points in the coal yard. to this dusting is happening in nearby
-|¢) Covering of the limestone stack and |area and coal and limestone stacks are
sifting of the limestone at |notcovered due to this land is degraded
designated place from the boundary |in village padli, devpara and nearby
wall of devpara. area.
Show cause a) During the site visit, the level of | -Quantity of Air is observed more than
notice on (PM10) is observed more than the | the norms by the machine kept on the
15.04.2017 norms by the machine kept on | terrace of primary school of village

terrace of primary school in village.
Devapara.

b) Salt transporting trucks should
cover with tarpaulin which was not
fulfilled. (Annexure-11)

devpara due to this dusting breathing
problem is facing by the school
children of village devpara.

-The open trucks for the transportation
of salt from samlasar to company leds
to spillage of salt on the roads and the
agriculture land of the village are
-degraded. s
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Despite several directions, show cause and improvement notices issued by the pollution board.
there is no change in the situation even today, there is no improvement scen of any type.
Company is non-complying with the conditions given as per the Environmental Impact
Notification and this there is no change in the pollution on ground level, due to this company
should not be given permission for expansion, It has been impaéting the lives and livelihoods
of the people living here by polluting the land, water, and air in the region.

Tata Chemicals has been, as clearly as shown by the reports and notices issued by the GPCB
and other evidences submitted, not complying with conditions given to it in the Environmental
Clearance. This is in addition to being in violation of the environmental law, is causing an
everyday impact on the lives and livelihoods of the people living in this area. We therefore
request you Save the Community’s livelihood and health problem.

Thanking you

e yy( Al

Yours sincerely

Devram Vala Ghoda,
Charan Area,
Village-Devpara,
Dist-Devabhumi dwarka,
State- Gujarat.
MOB-+919727435237
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March 10" Jan 2024

Joint Sceretary,

She) Ctipw I c i S
Ministry ol IEp¥ironment Forest and Climate Change. ﬁ ﬂ ey
Indira Pagy@varan Bhavan, _ W p o) £HES é@

i), Jorbagh Road,

Delhi- 110 . CONUINBAL

Subjeet: - Complaint about Pollution eaused by Tata Chemicals Ltd. Mithapur in
Devparn,Bhimrana, Padli, Arambhda,Hamusar cle. Villages and about dumping texic

chemicals in the sea and regarding the dumped lye heaps. \
Respeeted Sir,

We are resident of Devpara village of Devbhumi Dwarka District.  App.4000 people are

Jiving in Devpara village .and mostly lived of majdhari cast they also work of serve animal

husbandry and business of milk seller.”App. 2000 animal like cows, buffelow, goat, many

other animals are living in devpara village. Before cement plant established, we were three

times cultivation of agriculture. now a day we arc not cultivated on agriculture land due to

dusting by ccement plant. The fertility of agriculturc land in nearby devpara village has been

reduced duc 1o air pollution. Wells, ponds and drinkiné water of villages are impact because |
dusting of cement plant.  Air pollution by cement plant village devpara due to this dusting

" breathing problem is facing by the villagers of Devpara.

Cement plant Of Tata chemicals 1td nearest app. 200 mitre of devpara village. They also
slarted the cement plant is date of 19" September 1993. They also production of cement

name of “shudh cement™

Many limes, we are complaint again air pollution by Tata cement for impact on health
problem like skin, breathing and many health problems to the Gujarat pollution control board
and thcy have many times site visit with commuﬁity see the impact and cenient plant high
dust emission observed from raw mill, alkali b}{pats‘s“and other cooler stack exist in unit
cement plant, dust from the plant impact the common lands and roads nearby. Air pollution
more than permissible limited non-compliance under CCA’ Condition. But company they

have not set up air pollution control equipment becausé of impact on people health problem.

The Ministry had through its circular dated 7™ September 2017 has said that the project
proponent must submit a certified compliance report of ‘an existing project, in case of
expansions. As it is evident from this circular, compliance of existing conditions is a
requirement before any clearance for expansion is granted. We would like to bring to the
notice of the EAC that the company has not been complying with the following specific and
general conditions given in the Environmental Clearance granted to it on 20.11.2000.

A. Specific Condition:

1. Gaseous and particulate matter cmission o vrious anits should conforme to the
. . . . A .

standards prescribed by state pollution Control Hoand AL no tme the partaenlae
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emission should exceed 50 mg/Nm3. Interlocking system should be provided in the

poll
The respective units are shut down a

pollution board has issued show cause notice.

2. Install online ambient air qua

ion control equipment. Whenever pollution controls equipment not working.
utomatically. This is not being complied, for that

lity in kiln chimney and raw mill chimney of cement

plant. This has not been complied till date. For this pollution boards has given written
instruction in their visit report.

3. As per the condition

should be developed to mitigate the effects

developed greenbelt in some areas only un

continues increasing.

B. General Condition:

4. Proper housek
complied. For this polluti
5. As per Para 4 of environment ¢
satisfactory then ministry can cance

given in environment clearance, green belt of minimum 25 acre
of fugitive emission. Here company has
der this condition Due to this dusting is

eeping must be maintained within and outside the plant. It is not being
on board has issued visit report and even notice.

Jearance, if compliance of EC condition is not
| the clearance A series of the non-compliance

were observed through inspection reports of ‘the past three years, which clearly

highlights the violations of the co
the same. Few past years comp

mpany and the impact that has been caused due to
any continued non-compliance were observed.

liollowing is a list of the inspection report and notices issue to the company between

2015-2018

and the impact that are being faced due to these non-compliances.

% Inspection Report by Gujarat pollution control board-to the company.

Date of
inspectio
n report

Condition observed not being b -
complied with

Impact )

GPCB-
1.7.2014

_Development greenbelt at earliest
where ever the development of the
greenbelt is pending in company area.
-Provide curtain from top to bottom at

‘new lime stone crusher area to prevent

dusting.

~-Company has not developed the green
belt towards village Devpara and wall is

“also broken.

-Company has not provided cover on
stacks due to dusting occurs

GPCB -
10.1.201
7

-During visit high dust emissions
observed from raw mill, Alkali bypass
and Cooler stack exit.

-Raise boundary wall height up to 9
meters towards devapara.

_-Huge quantity of dusting was observed

at limestone transfer point in material,
handling yard.

-Due to this dusting is happening in
nearby villages and there is serious
health impact on the animals and
peoples.

-Till date the botndary wall was not
‘made towards devapara village.

-Dusting was observed due to irregular
cleaning in company premises.

GPCB-
26.7.201
8

During visit written instruction.
Back side of cement plant of Raise
boundary wall height up to 20ft and
make wind barrier and then this side
develop green belt towards
devparavillage.

Due to this dusting is happening in
nearby villages and there is serious
health impact on the animals and

. peoples. :

-Till date the boundary wall was not
made towards devapara village.

Company has not developed the green
belt towards village Devpara
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(e

¢l_ll(.l dau
Direction
notices on
02.03.2017

s« Notice issucd by Gujarat pollution control board to the company.

Observations made

a) High Dust emission obscrved {rom

raw mil], alkali ‘bypass and cvoler
stack exit in unit cement plant,

b) The level of So2 and Nox were
observed higher than the limits in

online meters attached to the
stacks of HPB-4, CLEHP-1 and

CEHP-2 boiler.

¢) During the visit sprinkler of coal
conveyor belt was not in working
in material handling area and

Impact

-Dust from the plant impacts the
common lands and rpads nearby.
- Higher levels of the emissions
increases the air pollution levels.

Iimprovement
noticeson
15.04.2017.

-

fugitive dust .emission  was
observed.

a) Reduce the height of the limestone
and coal stacks.

b) Water sprinkling . system. ta be
installation at 10ddm0 Lnlcgdng'
points in the coal yard. o

c) Covering of the limestone: siack

and sifting of the limestong &t
designated  place from  the
boundary wall of devpara.

‘e

-Comapany is not complying with the

.| notice because water sprinkling is not

camried out during loading unloading
in coal yard or material handling yard
due to this dusting:is happening in
nearby area and coal and limestone
stacks are not covered due to this land
is degraded in village padli, devpara
and nearby area.

Show cause

notice on
15.04.2017

a) During the site visit, the level of
(PM10) is observed more than the.
norms by the machine kept on
terrace of primary school iﬂ
village. Devanara..

b) Salt transporting trucks should t

. cover with tarpaulin which was not
_ fulfilled. (Annexure-11}

-Quantity of Air is observed more
than the norms by the machine kept
on the temrace of primary school of
village. devpara due to this dusting
Yreathing problem is facing by the
school children of village devpara.

-The open trucks for the
transportation of salt from samlasar to

| company leds to spillage of salt on

the roads and the agriculture land of
the village are degraded.

It has been impacting the lives near Devpara Padli and Harnusar people and Livelihoods of
the people living here by pollutmg the Land, Water and Air in the region.

¢ In the Survey No.27, Where gauchar land falls, the company has been dumping solid
wastes for years and occupying the gauchar land.

e TFurther the fertility of village land is impacted due to white chuna, slurry flying from
seitling ponds to the sca and nearby agricultural land.

s Wells, ponds and ground water of villages are 1mpacted because of wastc chemicals

containing water is conveying through open channel in village boundary of padli since

many years.
e Mangroves and rarime unlu;,y are impadted due o discharged of chemiculs waite

water into sca by tata company., fish nof available due to deposition of shury i to the
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sea, due Lo this fisherman of village Aramghgl and Okha is not getting fish and this
has seriously impacted their income.

Date-23/03/2023 Visit of Padli for Tata chemicals. Fly Dumping and waste chemical
discharge open channel visit of SDM Officer, Mamlatdar Officer and Circle Officer visit and

Written Panchroj Kaam.

Despite several directions, show cause and improvement notices issued by the pollution
board, there is no change in the situation even today, there is no improvement seen of any
lype. Company 18 non-complying with the conditions given as per the Environmental Impact
Notification and this there is no change in the pollution on ground level, due to this company
should not be given permission for expansion. It has beén impacting the lives and livelihoods
of the people living hete by polluting the land, water, and air in the region.

‘T'uta Chemicals has been, as clearly as shown by the reports and notices issued by the GPCB
and other cvidences submitted, not complying:-with conditions given to it in the
Environmental Clearance. This is in addition to being in violation of the environmental law,
is causing an everyday impact on the lives and livelihoods of the péople living in this area.
We therefore request you Save the Community’s livelihood and health problem.

GPCB and Minister of Environment and Climate Change Department are request to any time
you visit this Issue of Tata chemicals Through then Please request to asked him. Any sample
of GPCB Take a sample of waste chemicals Discharge channel so, please with Applicants

together.
. Attached- Photo and Video Through Pendrive

Copy To- .
1) GPCB-Gandhihagar _
2) NGT-PUNE S ;
3) Secretary to the Government of indja. _

”%(40(( yl Ut ca)

Thanking you
Yours sincerely

Devram Vala Ghoda,
Charan Area,
Village-Devpara,
Dist-Devabhumidwarka,
State- Gujarat.
MOB-+919727435237
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—_ GUJARAT F%R@UTION CONTROL BOARD

PARYAVARAN BHAVAN

_— | Sector-10-A, Gandhinagar-382 010
Ny | Phone - : (079) 23226295
= ‘ Fax : (079) 23232156

GPCB - | | Website : www.gpeb.gov.in

P . R.P.A.D,
NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION AND
CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS THE
“AIR ACT”) AS AMENDED FROM TIME TO TIME. T

WHEREAS you are having an industrial plant is M/s. Tata Chemicals Ltd, Plot No: Nos.34 to
49,52,56,57,58/1.59 & 63 of VI, Surajkaradi 23735T. Jamnagar, Mithapur—361345, Tal : Dwarka,
Dist : Devbhoomi Dwarka.

AND WHEREAS du}ing the inspection of your industrial plant on 19/04/2022 under Se;ction-24
of the Aur (Prevention and Cordro: of Pollutior) Act-1981 by the authorized officers of the Board

Wwita reftrence to compluins & foliowing noncoraplianice were observed.

1. Surplus solid waste quaritity generated from Effluent Solids Filtration Plant (ESF) is
* sent by open trucks for disposal on open {and near Seftling Ponds at Padli discharge
point, o ' ST
2.7Unit has made abi._ihiaa_(mo;cman @ 20 meters) made up of solid waste from ESF
Plent within she premises near the backside beundary wall behind the Cement Plamt—
1At Pcdff-':iis‘..’;lzzrge pamt, vory high heaps af solid waste Spreads over very large area’
W@ 2.5 squate kilomeer) are observed near i Settling Ponds.
4, Duét_ Pariicles has found-on the roofs of Devpara houses near company as well as on
the leaves of trees. '
- foild waste from compatiy is transnored threugh fruck on Devpara Road which are not
. 2ropery covered hence fugitive emissi on/dusting spread in surrounding area,
6. Unut has not submited compliance of action plan submined on dtd.23/112021 for the
conveying of spent Sea water th7oUER Closed COnduit. '

wnh

NOW THERETORE e Scard PIOPOses @ jiue diections under Section-31 (A) of the Air

(Prevention and Contre] of Pallution) Act-1981 as undor: - .

I, To prehibi you Sorn the ahove said marufactizing activities,

2. To close the operation of your, industrial planton the above mentioned site-till complying
e

cocsented condilians,

3. Vo dECTTRE Goticeimed author ity to stop supply of electricity and water till that time

YOU ARE HERERY, direcred 1o reply wi omﬁliance.oia_b_mmmts within 15 days on receipt
of this notice’ wplSutinit deta.led Sction wkern regarding submitted action plan failing which

TR o
. directions as pl;?ﬁ'-(.‘&t‘.ﬂ above winsrdenod o 5s pass outfurther reference to vou,
P : .

oF
ﬁ:\é For and on behalf of
e & p ' Gujarat Pollution Control Board
£.08
o o=
,-{'5“’ \ W\ ¢
o (Smit S. VwBhargava)
0 . Unlt Head, Jamnagar
fi:". ..
v : . & .
Sh Clean Gujarat Green Gujarat

ISO - 9001 - 2008 & (SO - 14001 - 2004 Certified Organisation
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NO: GPCB/CCA-JMN-51 t32)/'1D-17166/ ' Date:
TO ..
M/s,. Tata Chemieals Ltd,

Plot No: Nos.34 to 49, 52, 56, 57, 58/1,'59 & 63 of VI, Surajkaradi 23/3 P, °

Jamnagar, Mithapur - 361345,
Tal: Dwarka, DIST: Devbhoomi Dwarka.
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

Phone .1 (079) 23226295

Fax (079) 23232156

Website : www.gpch.gov.in

RP.AD.

NOTICE OF DIRECTION UNDER SECTION 33-A OF THE WATER (PREVENTION AND
CONTROL OF POLLUTION) ACT-1974 (HEREINAFTER REFERRED TO AS THE “WATER

ACT”) AS AMENDED FROM TIME TO TIME.

WHEREAS you are having an industrial plant is. M/s. Tata Chemicals Ltd, Plot No:Nos.34 to
49,52,56.57,58/1,59 & 63 of VI, Surajkaradi 23/3 P, Jamnagar, Mithapur — 361345, Tal : Dwarka, Dist : |
Devbhoomi Dwarka. ‘ .

AND WHEREAS during the inspection of your industmal plant on’ 19/04/2022 under Section-23 of the
Water Ast by the autharized officer 5T the Doard it has beon noticed that;

1.

2.

3.

Unit is rot completsly revse cf xolid vest2 generated from Effluent Solids Filtration Plant in the

cement plant. A '

Unit kas mads kutche drein (perland diain) aiong the periphery of Settling Ponds & solid waste-
heaps, but ducing high raiatad aece ars chances of contaminated rain water to spread over the

neutby vpen knds, : ‘
As pet Analysis report of Treated W/W from final outlet of effluent discharge channel of TCL and

open wiw discharge chapnel of TCL. that passes betwean Dsvpara & Padli village, parameter are

mote than prescribed norms i.e MH2-N -9, 18 mu/l and 4 10 mg/] respectively.

NOW THEREFQRE Board proposes to issug directions under Section 33-A of the Water Act-1974 as

under: -
1. To prehibit you from the marufapturing of"above said producis.

2. To closi.tae oneration of your industrial plant on the above mentioned site till complying consented

conditions. .
3. To aiteel e coneamed sutharity w siep sappry of electrihy and water till that time. :
4. Unic has hot sabaptiad complienze ot neaoi ian suomited on dtd.23/112021 for the conveying of

spent Sea water h-ough vicsed cull st

YOU ARE YEREBY dirscied 13 reply with corruharce of noings within 15 days on receipt of this notice
of direction failing to which directinns 25 praposed above will be deemed to be passed without further
reference == ou '

NO:
TO,

M/s.

Plot

For and on behalf of
Gujarat Pollution Control Board

'/
s
~ (Smt. S.V. Bhargava)
. ) Unit Head, Jamnagar
CEPCRICE A WINSYEE Y e Vi0RA7 Date:

Talz Ciiemwuis. Lid,
NorNos.34 19 49, 52, 26, 87 8Lit, £ & G i VL Surnjkaradi 233 P,

Jamnpggar. Mithanur - 3641340

T a_l‘:;

~
e

*s

Dwersat, BIFRT: Des hfia ol Deesrhag

Clean Gujarat Green Gujarat
1SO - 9001 - 2008 & SO - 14001 - 2004 Certified Organisation
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aoflal R Uy GuRld 2 auztelt 23R EIRL um\gceu selteg el flan 1 Guaioel Aeuri
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sRadlall A el ACL HER 2en-Rersirell dset W WA WA B,

cl, 20/0%/302%:

8l 2 cllerelle Raell 2Rl Bee 3 quelil 30 csolelts W@l ol Haled 3 ¥ TCL gidlall
e 300 Hlzaetl R B Aoll et UR cllus gellell oyl Ruteldt Hide] GUsTgL 2 SAUS R
gled szatdl e @R udl 2008l Ratet dlset cB{2s (PCB 1D:-17166),2UH-
vﬁsuiz.cu.m;L,@-Ect@jx{lﬁtast Ayt e 2o [RolAaR Inspaction Report (PCB 1D:=17166)
ol CRUX Hl H¥e uudz srel

.

U2 GILE BUZELSL Aot AUHL AA ALl R dRUNY date AR A B Al iic;ustd
lREL Heitsld AHA Lt 5 WA Y 2 TCL Fusllot Ace-Hot tzpsHl WAA 88 24 dutetd
wiell wig us oA B ua RSt atMefl Welloll 2 {lalt ['cloiéume 4es oldet B. HEusld EUe
craiofal caucttell wglsll As «yell YeasWl T A5 2 B, Yelsid wHA syzetst dunell
ol W2 26 Gl Ws B Add? wlat Hded atell. @UR oUE 200 21 ellHRARM UMl WessL WA TCL
fusllo Aee Wotell ligeal 20, elliaisn ol oletell yelstd elle. yetstd uHA apllet UR

26 GAL Uls b AUAct? el HAG oAell, Jogeilal WU AFUR Suell gzl scdl wddl WENRA |

siaQlagallot Rell cttets 22t otell, sl et GUAG 248 HAC B. UL GULE YR8 sl TCL Sus{lell
o095 WA HARL danae wel uel Atz ade Actoll 31 BARlwAD Gl YA B2 RURICIE
detriel woL utgllel Rs sl yeusg 2l s 5RAD.

aitz w2l ele Aot ¥HA TCL suellell RCC-3 WHEA 3 2 WaR 1ello2all 200 TPH &Hcloll Q
Aser Wi AsRel D, il whe A Yust U olsnd wA Teuw UM ol YU el
UREL TCL 5usllott AGM 30 Hepleils Fatdl RCC-3 el el Alsenel YHist ol et s2al dll

fuoll uz 2l JRA B Auall WA WA RCC-3 el uR @oudet CEMS <o bt Qs s2cll
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WA A2 N2 YHIGL 58,39 mg/Nm? Sl HAE. A¥E Yulst olledd sl A actsR weudd d andgHl

1 Guallotl Acunl vielel Rl Sl moisture content il 51RQ Atelliell sllsanetl YHIsLall 22t

a¥e tou B. RCC3 Aalliial dye YAl osad sdl AR taurtdl 3l dasuels HeElal
Astotell Bel UR cus sl «04el Actal Hidef Gusal steld &d. '

vl. 24/0¥/R0R 32!

AL2/0%¥/2 24 2 TCL duslloll o AN dset Alzzell s@z Asteel sdlell yeustd

ActHl WACL HER oilget 2R Bei@2 Aotet R cteazlon Asell a2 vude veel sl §8atul
el eRLA Ra 1A, B [@relR Bk @ 250 meter X 2 Meter X 0.2 Meter Rz Al LA,
eaiews gt v uel wise dz? sade Aectlel ARy a8 vieel 51l Foetnl e 8 dx
29glel 5 clt B WQlell Rs eAyell Yeasgu UT Ast B, @UR olE W @Rl Wlsed Az BAd2
Aotctoll Huellet Wesno ecimt Yell Yeustcd e 2 e12llel Sue(lett UWsmett A2 W A6 Wt
WA wiBel dl2r 8@z Astetl wllatel w.qw(?adt udet, Bul As Bosa du AA AR sAglloct
R 22uief UleU Aner A5 [R5 Wl WD AR Bt weu A gel Bl wuede fue{liall oelR (sl
Qzedlzz S22l Aeten vetel Rt 1A, Fulell eusid AHA SRR el HAC o &dl. TCL $uo{l
a2l Aredlze Sraued Aetet wellet Rstel s2a Mol v cataren @3 yyury sl Sueleu sl
Wocellt Fot g2l wrruacitul WA ¥ L calazell i AHAUML <RUE AHA et welled
Azzdlz? Slrauef Aoteir Fstet 12 sl HAA .

Yesid ¥HA TCL Suellel wisnel ciBagldet WA Fuollotl Rzl Aells Areall 2R 10
Meter G20l 29LC0 53 el HAe, R A3 AUt 52l el HAe ¥ Sus(lol Ageyuies Wells gleerale
ez izl Geotercl Aells Arzriel ettt Aells Areal AER 202 UR @Astel 53 GA oA sl
WA D, S0l Eazens 220 wotdel ¥ AsH iRt s2e 2L adtelledl 253l duR Udst 8l @ur
Talual AR uleliysil AldicRenl e B, ' |

Gl A et Qeettza 2oLcill sielidell Alal MR @lR olte WSl Mol A o, 252 % Yelteu

o2t e {lell U2, 518 Goll Wis & et Alatt Het otell. wisell ot oter el ouact 3 duo{l sl 504l
wlelelt LMttt 5@ wsell Aol Relloll o lot RAGUHE 218 9 _A B.

LEH Lol 20Q L. 20/0¥/2022 U dl, 21/0¥ /202 o] WAN-A¥SHIH 53| yesld Ee
GUELA ATl 22 @8 Aol N5 oset sBatdlsl A wianl UAA YER WA-Aw5HeA Ase
v WA WAR B,

ez oite wsel s Aaet Qaettzel yettstd Al Azellat i<l ol Dells Azzett wor

aeLolls 6 3lretetl AR B, A<l yettstct Qe wAe 1T ol. 252 ofl ardlet Anter Aell 2Ll A |
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dizel:

o Baurl Rtz T busllel e 300 ez 2Add 2udAd B.yesid WA gdaudl sl
2 a2lrels ALl WL (Aaist) ol Bt U, dsoiets MRl Hotdel el UR, Bauisll
vUpoiyell 2361800l et uR da et Bllseu cdllles (Tey usll ofl st A gallett

- ulesl uR Rorselell iR AR At HAel TCL sudll ezt anaie yeell A dlez Aetels
selilol Aner Reelol Wesuel sclleflot esautet Asncl Wee W (A@s Awe) ax
Suelotl ESF \ellozl &l Asaell Aty ARs AR dzelat Desell stoynl vicedl et
Uz aatell 59 Mstel s2aumi A B, 20 2ol GUE vol durR (uuar 20 Hler sl
ay) Nell HAet AuX TeL Susllot Aeellot West wual AAS Azl aotetall yol Hel
Ractiz (puelk .U AR fldz?) Hi JcUdel Rl 1A Azl Wes wA A@As Arzelt
L gevl Al 523 veell 36 oAl WA B Udd R dRAMECL WHAM] GRAUIEL
wel SlzelRe a8 edlaunl e wanaiael vieel el u? datal asadild 23l B, w
sRadlall Tarinend arglell sdlol 1A RE@As Azeet 2ot olloictell sQauenl ceat
e . Sreet et raud Adl TeL Huellel aunue ol (Qe-GusnG acl ua

- sl WA ctactett well wWalel ddl olietdol 3Rt ded Hestsll al deoet Qeusdl
Py Rellatdl viey, welt yest, Fues Qetdt QAR sl o #le @Y AU 951
Ax weu B,

o ToL $uell alat EsF ezl Geaaldl WRAs Azl ARez witeenl Ayud gy ad

o A8 Rl A@s Awzall UL yeeld wlat U Rsid sl ¥R Asll auigiuq
Ayos wat A Swolla B, ayui ToL susllal AzdlazAl eRal B E?{sLa a B Al
oUW utt)'uGuESut&[l Gst eQaunl Asidt awa d gusellu 8,

B s
2, AL uAUR A Al da Aet, wie. studlay
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CiSCAI6970/2023 ORDER DATED: 12/05/2023

IN THE HIGH COURT OF GUJARAT AT AHMEDABAD

R/SPECIAL CIVIL APPLICATION NO. 6970 of 2023

BALUBHA PABUBHA KER
Versus
STATE OF GUJARAT

Appearance:

SHIVANGI D VYAS(10117) for the Petitioner(s) No. 1

MR ABHISHEK M MEHTA(3469) for the Respondent(s) No. 4
MS DHARMISHTA RAVAL(707) for the Respondent(s) No. 3
NOTICE SERVED for the Respondent(s) No. 1,2

CORAM:HONOURABLE THE ACTING CHIEF JUSTICE MR.
JUSTICE A.).DESAI
and
HONOURABLE MR. JUSTICE BIREN VAISHNAV
Date : 12/06/2023
ORAL ORDER

(PER : HONOURABLE THE ACTING CHIEF JUSTICE MR. JUSTICE
A.J.DESAI)

At the request of Mr. Abhishek Mehta, learned
advocate for respondent no. 4, to enable him to file
affidavit-in-reply stand over to 11.07.2023. Reply shall be

filed on or before 30.06.2023.

(A.J.DESAI, ACJ)

(BIREN VAISHNAYV, J)
DIVYA

Page 1of 1
Downloaded on : Sat Jan 20 11:28:47 IST 2024
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CiSCA/6970/2023 ORDER DATED: 30/11/2023

IN THE HIGH COURT OF GUJARAT AT AHMEDABAD

R/SPECIAL CIVIL APPLICATION NO. 6970 of 2023

BALUBHA PABUBHA KER
Versus
STATE OF GUJARAT

Appearance:

MR ANSHIN DESAI SR ADVOCATE with SHIVANGI D
VYAS(10117) for the Petitioner(s) No. 1

GOVERNMENT PLEADER for the Respondent(s) No. 1

MR MIHIR JOSHI, SR ADVOCATE with MR ABHISHEK M
MEHTA(3469) for the Respondent(s) No. 4

MR ANKIT SHAH(6371) for the Respondent(s) No. 2

MS DHARMISHTA RAVAL(707) for the Respondent(s) No. 3

CORAM:HONOURABLE THE CHIEF JUSTICE MRS.
JUSTICE SUNITA AGARWAL

and
HONOURABLE MR. JUSTICE ANIRUDDHA P.

MAYEE

Date : 30/11/2023
ORAL ORDER

(PER: HONOURABLE THE CHIEF JUSTICE MRS.
JUSTICE SUNITA AGARWAL)

1.  The petitioner herein is raising up a grievance with regard to

inaction on the part of the Gujarat Pollution Control Board (GPCB)

Page 10of 5
Downloaded on : Sat Jan 20 11:27:08 IST 2024
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C/SCA/6970/2023 ORDER DATED: 30/11/2023

to the situation brought before it about the release of chemical
effluent in the agriculture field of the petitioner from the industry in
the adjoining the plot owned by respondent No. 4. The petitioner
herein claims to be the owner in possession of the revenue Survey
Nos. 606, 540 and 629, which according to him are affected by
illegal activity of the respondent No. 4 in releasing chemical effluent
in the land in question. It is categorically stated in the writ petition
that despite repeated representations moved by the petitioner from
the year 2017 onward, no concrete action has been taken by the
GPCB. Certain photographs have been appended with the writ
petition to demonstrate that the respondent No. 4 is causing pollution
in the area by releasing chemical effluent Whicﬁ are causing gaseous
foul odour and the said effluents are also entering into the Arabian

sea, ultimately.

2. We may note that notice in the present matter has been issued
on 20.04.2023. Ms. Dharmishtha Raval, learned advocate has put
in appearance on behalf of the respondent No. 3 namely the GPCB.

On a query made by the Court, it is submitted by Ms. Raval that

Page 20of §
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C/SCABOTN/2023 ORDER DATED: 30/11/2023

repeated inspections have been carried out by the GPCB between the
year 2017 and 2021 and sample of the liquid discharge in the fields
of the petitioner had been collected and sent to the laboratory. The
submission is that the inspections were carried out in the presence of
the petitioner and the inspection reports are with her. She, however,

is not in a position to place the result of the laboratory investigation,

2.1 Moreover, she has no instructions with regard to the inspection
having been carried out over the Iand In question after the notice had
been issued to the GPCB in the instant matter. No affidavit-in-reply
has been filed till date. An affidavit has been filed on behalf of the
respondent No. 4 disputing the locus of the petitioner to maintain the
present petition with the assertion that that petitioner has no concern
with the land in quesﬁon. Be that as it may, the issue raised by the
petitioner herein is environment issue which is required to be taken

care of on the submissions made herein.

3. We, therefore, do not find any substance in the preliminary

objection raised by the counsel for the respondent No. 4 disputing

Page 30of 5
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C/SCA/6970/2023 ORDER DATED: 30/11/2023

the locus of the present petitioner to maintain the present writ
petition. Moreover, the petitioner being the Sarpanch of the village

in question can very well raise the environment issue agitated herein.

4.  Taking note of the above that there has been complete inaction'
on the part of GPCB, we require GPCB to carry out a fresh
inspection of the site in question in the presence of the petitioner and
all other persons concerned having relation to the land in question as
also the respondent No. 4 herein. The sample of the discharge over
the lands in question shall be collected under the signatures of the
representative of respondent No. 4, the petitioner and all other
concerned persons and the Chemical Report be obtained with regard
to the same. The inspection report as also the laboratory report as
well as the action, if required at the ends of GPCB on the said report,
shall be placed before this Court with the personai affidavit of the

Chairman, GPCB, to be filed on the next date fixed.

4.1 Let this matter be posted on 18™ January 2024.

Page 4of 5
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C/SCAIG970/2023 CRDER DATED: 30/11/2023

4.2 The petitioner as also the respondent No. 4 are directed to
cooperate in the inspection to be carried out by the GPCB and they
shall not interfere or obstruct such process in any manner. Any

obstruction or hindrance on their part would be viewed seriously.

[ Sunita Agarwal, CJ. ]

[ Aniruddha P. Mayee, J. ]
hiren
/10
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C/SCA/6970/2023 ORDER DATED: 20/04/2023

IN THE HIGH COURT OF GUJARAT AT AHMEDABAD

RISPECIAL CIVIL APPLICATION NO.6970 of 2023

BALUBHA PABUBHA KER
Versus
STATE OF GUJARAT

Appearance :

MR ANSHIN DESAI, SENIOR COUNSEL ASSISTED BY SHIVANGI D VYAS
for the Petitioner.

for the Respondent Nos.2,3,4

MS SHRUTI PAPTHAK, AGP ON ADVANCE COPY SERVED TO
GOVERNMENT PLEADER for the Respondent No.1.

CORAM:HONOURABLE THE ACTING CHIEF JUSTICE MR.
JUSTICE A.].DESAI
and
HONOURABLE MR. JUSTICE BIREN VAISHNAV

Date : 20/04/2023
ORAL ORDER
(PER : HONOURABLE THE ACTING CHIEF JUSTICE MR,
JUSTICE A. J. DESAI)

Notice returnable on 12.6.2023.

(A. J. DESAI AC])

(BIREN VAISHNAYV, J)

SAVARIYA

Page 1of 1
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C/SCA/6970/2023 QRDER DATED: 18/01/2024

IN THE HIGH COURT OF GUJARAT AT AHMEDABAD

R/SPECIAL CIVIL APPLICATION NO. 6970 of 2023

BALUBHA PABUBHA KER
Versus

Appearance:

SHIVANGI D VYAS(10117) for the Petitioner(s) No. 1 .
GOVERNMENT PLEADER for the Respondent(s) No. 1

MR ABHISHEK M MEHTA(3469) for the Respondent(s) No. 4
MR ANKIT SHAH(6371) for the Respondent(s) No. 2

CORAM:HONOURABLE THE CHIEF JUSTICE MRS. JUSTICE
SUNITA AGARWAL

and
HONOURABLE MR. JUSTICE ANIRUDDHA P. MAYEE.

Date : 18/01/2024
ORAL ORDER

(PER : HONOURABLE THE CHIEF JUSTICE MRS. JUSTICE
SUNITA AGARWAL)

As prayed by Ms. Shivangi D. Vyas, learned advocate appearing
for the petitioner, the matter is posted on 8 February 2024 to enable her

to file the rejoinder.

[ Sunita Agarwal, CJ. ]

[ Aniruddha P. Mayee, J.)
hiren/55
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- Status : Number : CNR No1: 1

PENDING SCA/8856/2023GJHC240194182023
Listing08/02/2024
Date:
Coram « HONOURABLE
THE CHIEF
JUSTICE MRS.
JUSTICE SUNITA
AGARWAL
« HONOURABLE
MR. JUSTICE
ANIRUDDHA P.
MAYEE
S.NO.Petitioner Name Advocate On Record
SHIVANGI D
BALUBHAPABUSHA 1 n10117) for
Petitioner(s) - 1
S.NO.Respohdent Name Advocate On Record
T STATE OF GUJARAT GOVERNMENT
 PLEADER(1) for
CENTRAL ‘Respondent(s) : 1
2 POLLUTION MR ANKIT SHAH(6371)
CONTROL BOARD  for :Respondent(s) - 2
MS DHARMISHTA
RAVAL(707) for

9
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Item No.03 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.1260/2024

Devram Vala Ghoda Applicant(s)

Versus

State of Gujarat Respondent(s)

Date of hearing: 20.11.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicants:  None

ORDER

A letter petition dated 11.03.2024 sent by Devram Vala Ghoda, Charan

area, village Devpara, District Devbhumi Dwarka, State of Gujarat raising a

complaint of air and water pollution allegedly being caused by M/s Tata

Chemcial Ltd., has been registered as Original Application under Sections 14

and 15 of National Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT

Act, 2010’) in exercise of suo-moto jurisdiction in view of law laid down by

Supreme Court in Municipal Corporation of Greater Mumbai Versus Ankita

Sinha and Others, (2022) 13 SCC 401.
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2. Since the matter relates to Western Zone Bench at Pune, we direct
Registry to transmit record of this Original Application to Pune Bench for

further proceedings.

3. List on 20.12.2024 before appropriate Bench.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

November 20, 2024
Original Application No. 1260/2024
M
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qv
TATA

Smt. S V Bhargava
Unit Head-Jamnagar,

Gujarat Pollution Control Board,

Paryavaran Bhavan, Sector- 10 A,
Gandhinagar -382010

Sub:
Ref:

Respected Madam,

We hereby submit compliance report of above referred Notice (Ref-1):

' S.No. E'GP'CB Notice of Direction

|1

T

SUrblus
generated from Effluent Solids
Filtration plant (ESF) is sent by
open trucks for disposal on open
land near Settling ponds at Padli
discharge point.

Unit has made a big héap (more
than @20 meters) made up of solid
waste from ESF Plant within the

| premises near backside boundary

| wall behind the Cement plant.

solid  waste 'quantityw

By RPAD/XGN/Email

A/WG/250/2022
May 20, 2022

Tata Chemicals Limited, Dist.- Devbhumi Dwarka
1. GPCB Notice vide letter no. GPCB/CCA/JMN-51(32)/1D-17166/672056 dated 12.05.2022

TCL Compliance Report

As a standard process, we move surplglj“swESWF”

material only in covered trucks. However, we
assure you that we will further strengthen the
process through a check list.

Photographs showing the full covering of solids
during transportation is enclosed as Annexure-Al
This
construction of roads/bunds.

material is used in settling ponds for

As per the instructions issued by the board dated
26.07.2018 and improvement notice dated
27.09.2018 issued by the Board with guidance of its
officials, the Company has developed this green
belt in 700 meter length and 10 meter height in
back side boundary of the cement plant towards
Devpara area.

The greenbelt developed on the bund serves as an
effective wind barrier. This is in line with the
qualitative suggestions of the Board.

The Company has further initiated work for
extension of greenbelt in 300 meter length and 15
meter height in the plant periphery. Photographs
showing the existing and proposed Greenbelt site
are enclosed as Annexure-A2

The development of this green belt has been
appreciated and acknowledged by the board
officials during their various site visits.

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel + 91 (02892) 665991 /2 /3 /4 Fax + 91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001
CIN : L24239MH1939PLC002893
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qv
TATA

At Padli aisthargé point, vérryihigh

| heaps of solid waste spreads over

| very

large (@2.5
kilometer) are observed near the

darea square

settling ponds

Dust 'particles has found on the

roofs of Devpara houses near

company as well as on the leaves
of trees.

Solid waste from company is
| transported through truck on
Devpara Road which are not

properly covered hence fugitive

emission/dusting spread in

surrounding area.

Unit has not submitted compliance

of action plan submitted on
23/11/2021 for the conveying of
spent sea water through closed

| conduit

CompaihAy> has implemented Effluent Managemenrtm
System which ensures that the treated wastewater
quality is well within the prescribed limit and we
are in complete compliance.

Filtered effluent from the plant
through closed pipelines to settling ponds. Clear
effluents from the settling ponds are mixed with
spent cooling sea water and the final treated

is conveyed

wastewater is discharged as per norms.

The Company is progressively providing green
cover on solid heaps/bunds in these settling ponds
under the guidance of The Energy and Resources

Institute  (TERI), New Delhi, who provides
technology, development, maintenance, and
supervision. Details of Green cover developed

during FY 2021-22 are enclosed as Annexure-A3

Tata Chemicals, I\/Iithz;bur is Iocate—d, in semi-arid
climate which high wind
velocities and perennial dry surface soil condition.

zone experiences
As a result of these turbulent conditions, the region
maintains background ambient dust levels.

Company is monitoring the ambient air quality in
plant periphery and Devpara area through NABL
approved lab as suggested by the Board. Monthly
monitoring reports are submitted to the Board.
Parameters of ambient air quality are found well
within the prescribed norms, and the same was
also observed within limits during the visit as well.
Copy of Analysis Report by NABL approved Lab is
enclosed as Annexure-A4.

As a standard prdcess,i\x/’é move solid waste bnly in
covered trucks. However, we assure you that we
will further strengthen the process through a check
list.

Photographs showing the full covering of solids
during transportation is enclosed as Annexure-Al.

TCL has submitted the action plan for conveying of
spent sea water through closed conduits as a part
of improvement plans suggested by the Board.
Progress report of the action plan with the status |
was also submitted vide TCL letter
A/WG/556/2021 dated 23.11.2021.

no.

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel + 91 (02892) 665991 /2 /3 /4 Fax + 91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001
CIN : L24239MH1939PLC002893
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v
TATA

Please find enclosed the action plar{ﬂa?s' well as the

progress report once again for ready reference as
Annexure — A5 hereto.

The project is progressing well (despite some covid |
related delay). We have already spent around Rs. 3
crores (out of the project cost estimate of about Rs.
15 crores) on the project. We endeavour to meet
the committed timelines and are ensuring untiring
efforts from our side. Kindly find herewith the
present status of the project execution for

conveying of spent seawater through closed
conduit is enclosed as Annexure- A6 hereto. |
From the above it is evident that the action plan |
along with the progress report shows that the

project is progressing well (despite three covid

waves). }
Given the clarifications and compliance status above in detail, we request you to kindly take on
record explanations/ compliances provided by us as also all the relevant data and documents
referred to above and close the matter since you will appreciate that TCL is in compliance with the
norms and limits that have been prescribed. Further, we would conduct an air quality modelling
study and will work with surrounding community to identify the issues, if any, and work towards
further improving the environment in and around the Devpara area . As a Responsible Company we
will continue to improve our systems and attempt to be the best in class.

Thanking you for your kind consideration; we continue to be in compliance.

Yours sincerely,
For Tata Chemicals Limited,

Mo

N Kamath
Chief Manufacturing Officer and Site Head
(Authorised Signatory)

Enclosed: As above

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel + 91 (02892) 665991 /2 /3 /4 Fax + 91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001
CIN : L24239MH1939PLC002893
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qv
TATA

By RPAD/XGN/Email
A/WG/249/2022
May 20, 2022

Smt. S V Bhargava

Unit Head-Jamnagar,

Gujarat Pollution Control Board,
Paryavaran Bhavan,

Sector- 10 A, Gandhinagar -382010

Sub:  Tata Chemicals Limited, Dist.- Devbhumi Dwarka (TCL/ Company)
Ref: 1. GPCB Notice vide letter no. GPCB/CCA/JMN-51(32)/1D-17166/672055 dated 12.05.2022

Respected Madam,

We hereby submit compliance report of above referred Notice (Ref-1):
' S.No. l GPCB Notice of Direction

R ' Unit is not completely reuse of

TCL Compliance Report

TCL ohératéﬂswa cement 'biént as an iﬁiegrél part' of
\

| solid waste generated from | solid waste management system in its Soda ash

Effluent Solids filtration Plant in | unit. The plant is serving the purpose of waste ‘

' the cement plant utilization by consuming solid wastes generated

| from the various units, as raw material. Company
has developed a pioneering process to use the |
| solids recovered from the Soda ash effluent in |
} cement making.
; As a responsible organisation, in addition to |
\ utilising filtered effluent solids in the cement plant
} to the extent permitted by technical specifications,
| the Company is ensuring 100% utilisation of filtered
solids in the construction of roads/ bunds in the

settling ponds area, construction of bunds for |

| greenbelt development and in the usage of other

construction material like bricks, cement mixtures

etc.
From the above it is evident that the Unit is 3
; completely reusing the solid waste generated from
Effluent Solids filtration Plant in the Cement Plant.

Unit has made kutcha drain Fbllowihgipaét'iciés / actions ha;/éwti)éernﬁaidgptied
(garland drain) along the periphery | and are in place to prevent contamination of rain-
of settling ponds and solid waste | water and spread of the same in the nearby open |
heaps, but during high rainfall | lands.

there are chances of contaminated 1. Settling ponds are in operation as per the |
rain-water to spread over the | required norms for suspended solids, as‘
nearby open lands. have been prescribed by the Board. As per |

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel + 91 (02892) 665991 /2 /3 /4 Fax + 91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001
,CIN : L24239MH1939PLC002893
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As per the analysis report of

and open w/w discharge channel

of TCL, that passes between |
Devpara and  Padli village, ‘
parameter  are more  than

prescribed norms i.e. NH3-N 9.18
mg/l and 6.10 mg/| respectively.

' From the above it is evident that the Company has

' confirms that the quality of treated water are well ‘

de5|gn guard channels are d developed for
collecting the seepage water from settling
ponds which also convey the same to the
pumping station.

2. A separate monsoon storm water drain isin
place to prevent mixing of runoff waterl
with the clear water.

Additionally, the Company has completed the
activities of monsoon planning in the Company’s
settling pond area as suggested by the GPCB
official’s during the site visit.

taken adequate steps to prevent contamination of
rain-water and therefore there may be no chance
for the same to spread in the nearby open lands.

We have very well established processes/control

systems to ensure that the concentration of NH3-N
remains well within the limits. \
Regional office of the Board is regularly monitoring i
the quality of treated water discharge under the |
Integrated Coastal Zone Management Project. |
Company has also deputed third party monitoring
through NABL accredited lab and there exists an
online monitoring

system as per guidelines

prescribed by the Central Pollution Control Board.

The analysis reports of the Board and NABL lab

within the prescribed norms. ,

Following are results of NH3-N for the samples
collected and analysed by NABL accredited lab:

Datef&‘%ae Samplmg Location | NH3-N
collection in mg/|
'19.04.2022 | Final Discharge- 0.25
Channel
19.04.2022 MSpent Sea water- 04
Channel
01.04.2022 Final Discharge- | 1.6
Channel
01.04.2022 | Final Discharge- 17 |
meeting at Sea
01.04.2022 Spent Sea water- | 16 i
Channel {

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel + 91 (02892) 665991 /2 /3 / 4 Fax + 91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001
CIN : L24239MH1939PLC002893
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| Unit has not submitted compliéhce
' of action plan submitted on dated
| 23/11/2021 for the conveying of

spent sea water through closed
' conduit.

24.03.2022 Final Discharge- 1.7
Channel

16.03.2022 |  Final Discharge- | 1.0
Channel

16.03.2022 Spent Sea water- | 1.2
Channel

03.03.2022 | Final Discharge- | 1.3
Channel

20.02.2022 | Final Discharge- | 0.5
* Channel

18.02.2022 | Final Discharge- | 1.7
Channel

18.02.2022 | Spent Sea water- 13
Channel

Analysié Repérfs of both Regionalrc‘;fﬁéé'ah(':lﬁ NABL

accredited lab for the previous six months are |

attached as an Annexure — W1 hereto.

As per the above it is evident that the quality of the
treated water is well within the prescribed norms.
Also, the results of the counter samples of Final

discharge channel and spent sea water channel

taken during this visit show NH3-N level as 0.25
mg/Itr and 0.4 mg/| respectively. which is also well
within the limits.

TCL has submitted the action plan for conveiy‘i'ng of
spent sea water through closed conduits as a part
of improvement plans suggested by the Board.
Progress report of the action plan with the status
was also submitted vide TCL letter no.

A/WG/556/2021 dated 23.11.2021.

Please find enclosed the action plan as well as the |

progress report once again for ready reference as
Annexure —W2 hereto.

The project is progressing well (despite some covid
related delay). We have already spent around Rs. 3
cr (out of the project cost estimate of about Rs. 15
cr.) on the project We endeavour to meet the
committed timelines and are ensuring untiring
efforts from our side. Kindly find herewith the
present status of the project execution for
conveying of spent seawater through closed

| conduit is enclosed as Annexure- W3 hereto.
1 S o S S ——— —— —

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel + 91 (02892) 665991 /2 /3 / 4 Fax + 91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001
CIN : L24239MH1939PLC002893
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{'F'rom the above it is evident that the action plan '

: along with the progress report shows that the
project is progressing well (despite three covid
waves).

Given the clarifications and compliance status above in detail, we request you to kindly take on
record explanations/ compliances provided by us as also all the relevant data and documents
referred to above and close the matter since you will appreciate that TCL is in compliance with the
norms and limits that have been prescribed. Further, we would conduct an air quality modelling
study and will work with surrounding community to identify the issues, if any, and work towards
further improving the environment in and around the Devpara area. As a Responsible Company we
will continue to improve our systems and attempt to be the best in class.

Thanking you for your kind consideration; we continue to be in compliance.

Yours sincerely,
For Tata Chemicals Limited,

N

N Kamath
Chief Manufacturing Officer and Site Head
(Authorised Signatory)

Enclosed: As above

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel + 91 (02892) 665991 /2 /3 /4 Fax + 91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001
CIN : L24239MH1939PLC002893
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By Hand Delivery

-r AT A A/WG/273-A/2018
July 28, 2018

The Regional Officer

Gujarat Pollution Control Board

Sardar Patel Bhavan, Rameshwar Nagar,

Jamnagar - 361008

Sub: Tata Chemicals Limited, Dist.- Devbhumi Dwarka
Ref: 1. Written instructions given during GPCB official’s site visit on 26" July, 2018

Sir,

We are in receipt of written instructions during GPCB officials’ site visit on 26, July 2018. TCL
Compliance report is submitted as below:

1. Company has already implemented following mitigation measures as per the compliance
requirements:
a. Upgradation of Air Pollution Control Devices (APCDs) in units of cement plant as per TCL letter
~ No. A/WG/266-A/2018 dated 06.07.2018 (Annexure-1a).
b. Greenbelt developed towards the compound wall of cement plant is an existing wind barrier.
This is as per option suggested in the written instructions (Ref-1) and in compliance of
condition given in Environment Clearance (Annexure-1b) for greenbelt development.
Photographs showing greenbelt are enclosed as Annexure-1c.
c. Lime stone stack height reduced to 6 meters and covered with tarpaulin. Photographs showing
covered limestone stacks are enclosed as Annexure-1d.

In view of the above facts, company has already taken effective measures to ensure compliance of
environmental norms. "

2. TCL has implemented practice of covered trucks during transportation of salt and solid waste. The
photograph showing covering of salt and solid waste trucks during transportation is attached as
Annexure- 2.

3. As a precautionary measure Brine lines towards Village Mulvel are underground. Air vent and
valves are provided for checking of leakage. Preventive maintenance is done to avoid leakages.
Regular inspection and vigilance is also done as per schedule. '

4. TCL has implemented solid waste storage at designated sites within company premises. The
practice of regular water spray is carried out in MOL & Flyash storage site. These storage sites are
regularly maintained to avoid fugitive emissions. Water spray log sheet is attached as Annexure- 3.

5. Company has provided seepage water collection system within company area which ensures
disposal of treated waste water through the single outlet as per prescribed norms. Site
photographs’ showing dewatering system is enclosed as Annexure-4.

Yours sincerely, ’X\\%
For Tata Chemicals Limited, M rb\\
e L1\TioN CONTROL BOARD
UJARAT POLLE =00 o war Nagar
Sanjeev Jain, Sardar Pa Bher -1 :'6&
Senior Manager — EMS .\amnagaf""‘

Copy to: The Unit Head- Jamnagar, Gujarat Pollution Control Board,
Paryavaran Bhavan, Sector- 10 A, Gandhinagar 382010

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel + 91 (02892) 665991/ 2/ 3 /4 Fax + 91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001
CIN : L24239MH1939PLC002893
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TRANSLATED COPY
No. PHC/Surajkaradi/Work/1/16 AYUSH Medical Officer
Primary Health Center
Surajkaradi
Date: 1.1.16

To,

The Sub-Divisional Magistrate

Dwarka
Subject: Clarification regarding health surveillance activities in
Devpara village due to flying dust particles, cement dust, and toxic
gases caused by Tata Chemicals Ltd., Mithapur.
Reference: No. MEJI/1119/15, Sub-Divisional Magistrate, Dwarka,
dated 21.12.2015

Jai Bharat,

With reference to the above-mentioned subject, it is to inform you that during the
regular surveillance activities conducted by health workers and the medical
officer in Devpara village, only general diseases have been observed. This is

submitted for your kind information.

AYUSH Medical Officer

Primary Health Center,
Surajkaradi



Approved from MoEF&CC & Certified - ISO 9001:2015, ISO 14001:2015, I1SO 45001:2018

TEST REPORT

Sample Number JME/TCL/ST/08 Report No. JME/ST/241212021
Name & Address of M/s. Tata Chemicals Limited Format No. 7.5 F-03
Unit At Mithapur, District- Devbhoomi Dwarka,
Gujarat- 361345 Party Reference No. 2110003716
Reporting Date 14/12/2024
Analysis Completion Date 14/12/2024
Analysis Start Date 12/12/2024
Sample Description STACK EMISSION MONITORING Receipt Date 12/12/2024
Client Representative (Name & Designation) : Mr. Sanjeev Jain (AGM-EMS)
Sample Collected by (Name & Designation) : JMELPL Team
Date of Sampling & Time : 10/12/2024 (14:00 to 14:30 Hrs)
Sampling Location & Code : Cement Mill Stack
Sampling duration (Minutes) : 30.0
Latitude : 22°23'65.10" N
Longitude : 69°01'11.30"E
Stack attached to . Cement Mill
Make of stack . MS
Diameter of stack :09m
Height of stack
(i)From the source of emission -
(ii)From roof level -
(iii)From Ground Level : 27.0m
Operating Schedule (Hrs/day) . As per requirement
Control measure if Any : Bag House
Operating condition at the time of Sampling : On Load
Type of fuel used Do
Meteorological Condition : Clear Sky
Instrument code . JME/SMK/02/02
Instrument calibration status . Calibrated
Ambient Temperature — Ta (°C) . 27.0
Temperature of Stack Gases - Ts (°C) : 92.0
Velocity of Stack Gases (m/sec.) 1 7.0
Flow rate of PM (LPM) . 26.0
Flow rate of Gas (LPM) -
Volumetric Flow (NM3/Hr.) : 13021.0
Carbon Dioxide (CO2) % 0.40
Oxygen (02) % 20.08
Nitrogen + Carbon Monoxide (N2+CO) % 79.52
Moisture % 3.6
Atmospheric Pressure (mmHg) 756.5
Sampling condition . Isokinetic
Protocol used . 18-11255 & CPCB Guidelines
Parameter Required . As per scope of work
TEST RESULTS
. Permissible
S. No. Parameters Protocol Results Unit Limits
1. Particulate Matter 1S-11255 (Part-1) 7.8 mg/Nm? 30

** End of Report **

Ko o

Ritika Saini
Tested by

Dedpdk Singtt™
Checked by

Note:

. Thistestreport has been at your request and test results pertain o the tested sample received.

. This reports is for your reference only and not to be used for any legal purpose.

. Any discrepancy in the test report or any remarks regarding the test results shall be brought to our
knowledge within 7 days of the issue of this report.
Totalliability or any claim in case of dispute is limited to the invoice raised by the laboratory.

. The sample will be destroyed after retention time unless otherwise specified specially.
Endorsement of the product tested by the laboratory is neitherinferred nor implied.

. Reportshall not be reproduce except in full without approval of the laboratory.

. Alldispules are subject to exclusive jurisdiction of Jaipur court only.

Reg. Office & Lab.

424, Ground Floor, Udyog Vihar,

Phase-IV, Gurugram-122015 (Haryana)

E-mail: jmenvirolab@hotmail.com | www.jmenvironet.org

Corporate Office

Emaar Digital Greens, Tower-B, Unit No.1517,
Golf Course Ext. Road, Sector-61,
Gurugram-122011(Haryana)



ears ofsuccess  approved from MoEF&CC & Certified - 1ISO 9001:2015, 1SO 14001:2015, 1SO 45001:2018

TEST REPORT

Sample Number JME/TCL/ST/07 Report No. JME/ST/241209025

Name & Address of M/s. Tata Chemicals Limited Format No. 7.5 F-03

Unit At Mithapur, District- Devbhoomi Dwarka,

Gujarat- 361345 Party Beferenm No. 2110003716

Reporting Date 11/12/2024
Analysis Completion Date 11/12/2024
Analysis Start Date 09/12/2024

Sample Description STACK EMISSION MONITORING Receipt Date 09/12/2024

Client Representative (Name & Designation)
Sample Collected by (Name & Designation)

Date of Sampling & Time
Sampling Location & Code
Sampling duration (Minutes)
Latitude

Longitude

Stack attached to

Make of stack

Diameter of stack

Height of stack

(i)From the source of emission

(ii)From roof level
(iii)From Ground Level
Operating Schedule (Hrs/day)
Control measure if Any

Operating condition at the time of Sampling

Type of fuel used

Meteorological Condition
Instrument code

Instrument calibration status
Ambient Temperature — Ta (°C)
Temperature of Stack Gases - Ts (°C)
Velocity of Stack Gases (m/sec.)
Flow rate of PM (LPM)

Flow rate of Gas (LPM)
Volumetric Flow (NM3/Hr.)
Carbon Dioxide (CO2) %
Oxygen (02) %

Nitrogen + Carbon Monoxide (N2+CO) %

Moisture %

Atmospheric Pressure (mmHg)
Sampling condition

Protocol used

Parameter Required

. Mr. Sanjeev Jain (AGM-EMS)

: JMELPL Team

: 06/12/2024 (14:25 to 14:55 Hrs)
. Cooler Stack

. 30.0

1 22°24'00.02" N

: 69°01"11.70" E

. Cooler

. MS

c25m

: 65.0m

. As per requirement
. Bag House

: On Load

. Clear Sky

. JME/SMK/02/01
. Calibrated

: 26.0

: 148.0

C 37

: 16.0

- 46014.0

0.38
20.16
79.46
1.056
756.7
Isokinetic

. 18-11255 & CPCB Guidelines
: As per scope of work

TEST RESULTS
y Permissible
S. No. Parameters Protocol Results Unit Limits
1. Particulate Matter IS-11255 (Part-1) 10.61 mg/Nm? 30
** End of Report **
FRO0LAR
7\S, =8 <
/=2 -
. t{f..i‘f( P'%Jf 'ge ).’\
H A ERITATE iy
Ritika Saini Dee ingfi SHAREN Yedy
Tested by Checked by Autharized Sighatory

Note:

This test report has been at your request and test results pertain to the tested sample received.

. Thisreportsis for your reference only and not to be used for any legal purpose

. Any discrepancy in the test report or any remarks regarding the test results shall be brought to our

knowledge within 7 days of the issue of this report.

. Totalliability or any claim in case of disputeis limited to the invoice raised by the laboratory.

. The sample will be destroyed after retention time unless otherwise specified specially.

. Endorsement of the product tested by the laboratory is neither inferred norimplied.
. Reportshall not be reproduce exceptin full without approval of the laboratory.
All disputes are subject to exclusive jurisdiction of Jaipur court only.

Reg. Office & Lab.

424, Ground Floor, Udyog Vihar,

Phase-1V, Gurugram-122015 (Haryana)

E-mail: jmenvirolab@hotmail.com | www.jmenvironet.org

Corporate Office

Emaar Digital Greens, Tower-B, Unit No.1517,
Golf Course Ext. Road, Sector-61,
Gurugram-122011(Haryana)
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Approved from MoEF&CC & Certified - 1ISO 9001:2015, 1SO 14001:2015, 1SO 45001:2018

TEST REPORT

Sample Number JME/TCL/ST/06 Report No. JME/ST/241205011
Name & Address of M/s. Tata Chemicals Limited Format No. 7.5 F-03
Unit At Mithapur, District- Devbhoomi Dwarka,
Gujarat- 361345 Party F-leferenoe No. 2110003716
Reporting Date 07/12/2024
Analysis Completion Date 07/12/2024
Analysis Start Date 05/12/2024
Sample Description STACK EMISSION MONITORING Receipt Date 05/12/2024
Client Representative (Name & Designation) . Mr. Sanjeev Jain (AGM-EMS)
Sample Collected by (Name & Designation) . JMELPL Team

Date of Sampling & Time
Sampling Location & Code
Sampling duration (Minutes)
Latitude

Longitude

Stack attached to

Make of stack

Diameter of stack

Height of stack

(i)From the source of emission

(ii)From roof level

(iii)From Ground Leve|
Operating Schedule (Hrs/day)
Control measure if Any

Operating condition at the time of Sampling

Type of fuel used
Meteorological Condition
Instrument code

Instrument calibration status
Ambient Temperature — Ta (°C)

Temperature of Stack Gases - Ts (°C)

Velocity of Stack Gases (m/sec.)
Flow rate of PM (LPM)

Flow rate of Gas (LPM)
Volumetric Flow (NM3/Hr.)
Carbon Dioxide (CO2) %
Oxygen (02) %

Nitrogen + Carbon Monoxide (N2+CO) %

Moisture %

Atmospheric Pressure (mmHg)
Sampling condition

Protocol used

Parameter Required

. 03/12/2024 (15:40 to 16:10 Hrs)
. Alkali Bypass Stack

. 30.0

. 22°24'05.40" N

. 69°01°'09.30" E

. Alkali Bypass

. MS

;2216 m

D e=

1 36.0m

. As per requirement
. Bag House

: On Load

: Clear Sky

. JME/SMK/02/02
. Calibrated

. 26.0

1 141.0

. 5.8

:19.0

- 57632.0

6.52
14.03
79.45
3.0
756.3

. Isokinetic
: 1S-11255 & CPCB Guidelines
: As per scope of work

TEST RESULTS

Permissible
S. No. Parameters Protocol Results Unit Limits
1. Particulate Matter 1S-11255 (Part-1) 478 mg/Nm?3 30.0
** End of Report **

. .
%yﬂl/ /
Rifka Sain Deep gh

d Checked by

. Thistestreport has been at your request and test results pertain to the tested sample received.

. Thisreports is for your reference only and not to be used for any legal purpose.

. Any discrepancy in the test report or any remarks regarding the test results shall be brought to our

knowledge within 7 days of the issue of this report.

. Total liability or any claim in case of dispute is limited to the invoice raised by the laboratory.

. The sample will be destroyed after retention time unless otherwise specified speci

ally.

. Endorsement of the product tested by the laboratory is neither inferred norimplied.

. Reportshall not be reproduce except in full without approval of the laboratory.
. Alldisputes are subject to exclusive jurisdiction of Jaipur court only.

Reg. Office & Lab.

424, Ground Floor, Udyog Vihar,

Phase-|V, Gurugram-122015 (Haryana)

E-mail: jmenvirolab@hotmail.com | www.jmenvironet.org

Corporate Office

Emaar Digital Greens, Tower-B, Unit No.1517,
Golf Course Ext. Road, Sector-61,
Gurugram-122011(Haryana)



Approved from MoEF&CC & Certified - ISO 9001:2015, I1SO 14001:2015, ISO 45001:2018

TEST REPORT

Sample Number JME/TCL/ST/08 Report No. JME/ST/241209012
Name & Address of M/s. Tata Chemicals Limited Format No. 7.5 F-03
Unit At Mithapur, District- Devbhoomi Dwarka,
Gujarat- 361345 Party Beference No. 2110003716
Reporting Date 11/12/2024
Analysis Completion Date 11/12/2024
Analysis Start Date 09/12/2024
Sample Description STACK EMISSION MONITORING Receipt Date 09/12/2024
Client Representative (Name & Designation) . Mr. Sanjeev Jain (AGM-EMS)
Sample Collected by (Name & Designation) : JMELPL Team
Date of Sampling & Time : 07/12/2024 (09:15 to 09:45 Hrs)
Sampling Location & Code : Dryer Crusher Stack
Sampling duration (Minutes) : 30.0
Latitude : 22°24'02.20" N
Longitude : 69°01'10.30"E
Stack attached to : Cement Mill Dryer Crusher
Make of stack : MS
Diameter of stack : 2.65m
Height of stack
(i)From the source of emission -
(ii)From roof level --
(iii)From Ground Level : 70.0m
Operating Schedule (Hrs/day) . As per requirement
Control measure if Any : Bag House
Operating condition at the time of Sampling : On Load
Type of fuel used --
Meteorological Condition : Clear Sky
Instrument code : JME/SMKJ/02/02
Instrument calibration status : Calibrated
Ambient Temperature — Ta (°C) : 26.0
Temperature of Stack Gases - Ts (°C) - 138.0
Velocity of Stack Gases (m/sec.) : 8.8
Flow rate of PM (LPM) : 29.0
Flow rate of Gas (LPM) D
Volumetric Flow (NM3/Hr.) : 126959.0
Carbon Dioxide (CO2) % 2.03
Oxygen (02) % 18.39
Nitrogen + Carbon Monoxide (N2+CO) % 79.58
Moisture % 4.1
Atmospheric Pressure (mmHg) 766.1
Sampling condition : Isokinetic
Protocol used : 1S-11256 & CPCB Guidelines
Parameter Required : As per scope of work
TEST RESULTS
Permissible
S. No. Parameters Protocol Results Unit Limlte
1. Particulate Matter 1S-11255 (Part-1) 9.78 mg/Nm? 30.0
** End of Report **
LA

Rillka Saini
Tested by

Note:

. Thistest report has been at yourrequest and test results pertain to the tested sample received.
This reports is for your reference only and not to be used forany legal purpose.

. Any discrepancy in the test report or any remarks regarding the test results shall be brought to our

knowledge within 7 days of the issue of this report.
. Total liability or any claim in case of dispute is limited to the invoice raised by the laboratory.

5. The sample will be destroyed after retention time unless otherwise specified specially.

Endorsement of the product tested by the laboratory is neither inferred nor implied
. Report shall not be reproduce except in full without approval of the laboratory.
All disputes are subject to exclusive jurisdiction of Jaipur court only.

Reg. Office & Lab.
424, Ground Floor, Udyog Vihar,
Phase-IV, Gurugram-122015 (Haryana)

E-mail: jmenvirolab@hotmail.com | www.jmenvironet.org

Corporate Office

Emaar Digital Greens, Tower-B, Unit No.1517,
Golf Course Ext. Road, Sector-61,
Gurugram-122011(Haryana)



Oyears of success Approved from MoEF&CC & Certified - ISO 9001:2015, ISO 14001:2015, I1SO 45001:2018

TEST REPORT

Sample Number JME/TCL/ST/09 Report No. JME/ST/241226013
Name & Address of M/s. Tata Chemicals Limited Format No. 7.5 F-03
Unit At Mithapur, District- Devbhoomi Dwarka,
Gujarat- 361345 Party Rl’eference No. 2110003716
Reporting Date 28/12/2024
Analysis Completion Date 28/12/2024
Analysis Start Date 26/12/2024
Sample Description STACK EMISSION MONITORING Receipt Date 26/12/2024
Client Representative (Name & Designation) : Mr. Sanjeev Jain (AGM-EMS)
Sample Collected by (Name & Designation) : JMELPL Team
Date of Sampling & Time : 24/12/2024 (16:10 to 16:40 Hrs)
Sampling Location & Code : New Coal Mill Stack
Sampling duration (Minutes) : 30.0
Latitude 1 22°24'04.90" N
Longitude : 69°01'09.90" E
Stack attached to : Coal Mill
Make of stack : MS
Diameter of stack :0.7m
Height of stack
(i)From the source of emission --
(ii)From roof level -
(iii)From Ground Level : 39.0m
Operating Schedule (Hrs/day) . As per requirement
Control measure if Any : Bag House
Operating condition at the time of Sampling : On Load
Type of fuel used : Coal
Meteorological Condition . Clear Sky
Instrument code : JME/SMK/02/02
Instrument calibration status . Calibrated
Ambient Temperature — Ta (°C) 240
Temperature of Stack Gases - Ts (°C) : 37.0
Velocity of Stack Gases (m/sec.) . 18.2
Flow rate of PM (LPM) 1 32.0
Flow rate of Gas (LPM) 0 2.0
Volumetric Flow (NM3/Hr.) : 24099.0
Carbon Dioxide (CO2) % 4.22
Oxygen (02) % 16.06
Nitrogen + Carbon Monoxide (N2+CO) % 79.72
Moisture % 5.37
Atmospheric Pressure (mmHg) 756.2
Sampling condition Isokinetic
Protocol used : 1S-11255 & CPCB Guidelines
Parameter Required . As per scope of work
TEST RESULTS
S. No. Parameters Results Unit Permls_slble
Limits
1. Particulate Matter 1S-11255 (Part-1) 6.45 mg/Nm? 30
2. Sulphur Dioxide 1S-11255 (Part-2) 33.0 mg/Nm? 100
3. Nitrogen Dioxide (NOXx) 1S-11255 (Part-7) 263.0 mg/Nm? 1000

g@ﬁl
Ritika Saini
Tested by

** End of Report **

Note: Reg. Office & Lab.
. This testreport has been at your request and test resulls pertain to the tesled sample received. 424' Ground Floor Udyog Vihar
. Thisreports s for your reference only and notto be used for any legal purpose. Phase-IV Gurugram-l 22015 (Haryana)

. Any discrepancy in the test report or any remarks regarding the test results shall be brought to our T z % 3 5
knowledge within 7 days of the issue of this report. E-mail: jmenvirolab@hotmail.com | www.jmenvi ronet.org

. Total liability or any claim in case of dispute is limited to the invoice raised by the laboratory.
. The sample will be destroyed after retention time unless otherwise specified specially.
5. Endorsement of the product tested by the laboratory is neither inferred nor implied.
. Reportshall not be reproduce except in full without approval of the laboratory.
Alldisputes are subject to exclusive jurisdiction of Jaipur court anly.

Corporate Office

Emaar Digital Greens, Tower-B, Unit No.1517,
Golf Course Ext. Road, Sector-61,
Gurugram-122011(Haryana)




Approved from MoEF&CC & Certified - 1SO 9001:2015, 1SO 14001:2015, I1SO 45001:2018

TEST REPORT

Sample Number JME/TCL/ST/10 Report No. JME/ST/241226014
Name & Address of M/s. Tata Chemicals Limited Format No. 7.5 F-03
Unit At Mithapur, District- Devbhoomi Dwarka,
Gujarat- 361345 Party F\.'eference No. 2110003716
Reporting Date 28/12/2024
Analysis Completion Date 28/12/2024
Analysis Start Date 26/12/2024
Sample Description STACK EMISSION MONITORING Receipt Date 26/12/2024
Client Representative (Name & Designation) : Mr. Sanjeev Jain (AGM-EMS)
Sample Collected by (Name & Designation) : JMELPL Team
Date of Sampling & Time : 24/12/2024 (15:30 to 16:00 Hrs)
Sampling Location & Code : Old Coal Mill Stack
Sampling duration (Minutes) - 30.0
Latitude : 22°24'05.10" N
Longitude : 69°01'09.80" E
Stack attached to : Coal Mill
Make of stack : MS
Diameter of stack 0.7m
Height of stack
(i)From the source of emission -
(ii)From roof level Do
(iii)From Ground Level : 39.0
Operating Schedule (Hrs/day) . As per requirement
Control measure if Any : Bag House
Operating condition at the time of Sampling . On Load
Type of fuel used : Coal
Meteorological Condition . Clear Sky
Instrument code . JME/SMK/02/01
Instrument calibration status . Calibrated
Ambient Temperature — Ta (°C) : 24.0
Temperature of Stack Gases - Ts (°C) . 45.0
Velocity of Stack Gases (m/sec.) 0 17.8
Flow rate of PM (LPM) . 30.0
Flow rate of Gas (LPM) 1 2.0
Volumetric Flow (NM3/Hr.) : 22976.0
Carbon Dioxide (CO2) % 1.38
Oxygen (02) % 18.9
Nitrogen + Carbon Monoxide (N2+CO) % 79.72
Moisture % 3.5
Atmospheric Pressure (mmHg) 756.20
Sampling condition Isokinetic
Protocol used : 18-11255 & CPCB Guidelines
Parameter Required : As per scope of work
TEST RESULTS
S. No. Parameters Protocol Results Unit Petrr:?l:slme
1. Particulate Matter 1S-11255 (Part-1) 4.16 mg/Nm?3 30
2. Sulphur Dioxide 1S-11255 (Part-2) 38.0 mg/Nm? 100
3. Nitrogen Dioxide (NOx) 18-11255 (Part-7) 180.0 mg/Nm? 1000
** End of Report **
P
/é\"@:fg?\
W
v Rt |
Ritika Saini Sita RaNr ¥a “/’J

Note

Tested by

. Thistestreporthas been at your request and test resulls pertain to the tested sample received.
This reports is for your reference only and not to be used for any legal purpose.

. Any discrepancy in the test report or a
knowledge within 7 days of the issue of

ny remarks regarding the test results shall be brought to our
this report.

. Total liability or any claim in case of dispute is limited to the invoice raised by the laboratory.
. Thesample will be destroyed after retention time unless otherwise specified specially.
. Endorsement of the product tested by the laboratory is neither inferred norimplied.

. Reportshall not be reproduce exceptin
. Alldisputes are subject to exclusive juri

full without approval of the laboratory.
sdiction of Jaipur court only.

Checked by

S
Reg. Office & Lab.
424, Ground Floor, Udyog Vihar,
Phase-IV, Gurugram-122015 (Haryana)
E-mail: jmenvirolab@hotmail.com | www.jmenvironet.org

Corporate Office

Emaar Digital Greens, Tower-B, Unit No.1517,
Golf Course Ext. Road, Sector-61,
Gurugram-122011(Haryana)



Note:

LES5  Approved from MoEF&CC & Certified - ISO 9001:2015, I1SO 14001:2015, 1SO 45001:2018

TEST REPORT

Client Representative (Name & Designation)
Sample Collected by (Name & Designation)
Date of Sampling & Time
Sampling Location & Code
Sampling duration (Minutes)
Latitude
Longitude
Stack attached to
Make of stack
Diameter of stack
Height of stack
(i)From the source of emission
(ii)From roof level
(iii)From Ground Level
Operating Schedule (Hrs/day)
Control measure if Any
Operating condition at the time of Sampling
Type of fuel used
Meteorological Condition
Instrument code
Instrument calibration status
Ambient Temperature — Ta (°C)
Temperature of Stack Gases - Ts (°C)
Velocity of Stack Gases (m/sec.)
Flow rate of PM (LPM)
Flow rate of Gas (LPM)
Volumetric Flow (NM3/Hr.)
Carbon Dioxide (C0O2) %
Oxygen (02) %
Nitrogen + Carbon Monoxide (N2+CO) %
Moisture %
Atmospheric Pressure (mmHg)
Sampling condition
Protocol used
Parameter Required

Sample Number JME/TCL/ST/M3 Report No. JME/ST/241207026

Name & Address of M/s. Tata Chemicals Limited Format No. 7.5 F-03

Unit At Mithapur, District- Devbhoomi Dwarka, Ref 0003716

Gujarat- 361345 Party .e erence No. 211

Reporting Date 09/12/2024
Analysis Completion Date 09/12/2024
Analysis Start Date 07/12/2024

Sample Description STACK EMISSION MONITORING Receipt Date 07/12/2024

. Mr. Sanjeev Jain (AGM-EMS)

. JMELPL Team

. 05/12/2024 (15:00 to 15:30 Hrs)
. Raw Mill & Kiln Stack

. 30.0

. 22°24'06.08" N

. 69°01'12.60" E

: Raw Mill & Kiln

. MS

:212m

-

: 76.0m

. As per requirement
. Bag House

: On Load

: Coal

: Clear Sky

: JME/SMK/02/01
: Calibrated

. 26.0

. 144.0

194

. 26.0

0 2.0

. 176275.0

4.67
16.71
79.72
21
755.8

: Isokinetic
: 1S-11255 & CPCB Guidelines
: As per scope of work

TEST RESULTS
S. No. Parameters Protocol Results Unit CRfIEANE
. Particulate Matter IS-11255 (Part-1) 10.71 mg/Nm? 30
2. Suiphur Dioxide IS-11255 (Part-2) 36.0 mg/Nm3 100
3. Nitrogen Dioxide (NOx) IS-11255 (Part-7) 480.0 mg/Nm? 1000

A

et
Ritika Saini
Tested by

** End of Report **

. Thistestreport has been at your request and test results pertain to the tested sample received.
. Thisreports is for your reference only and not to be used for any legal purpose.

. Any discrepancy in the test report or any remarks regarding the test results shall be brought to our

knowledge within 7 days of the issue of this report.
+ Total liability or any claim in case of dispute is limited to the invoice raised by the laboratory.
. The sample will be destroyed after retention time unless otherwise specified specially.
Endorsement of the product tested by the laboratory is neither inferred nor implied.
. Reportshall notbe reproduce except in full without approval of the laboratory.
8. Alldisputes are subjectto exclusive jurisdiction of Jaipur court only.

Checked by Authorized&Signatory

Reg. Office & Lab.

424, Ground Floor, Udyog Vihar,

Phase-1V, Gurugram-122015 (Haryana)

E-mail: jmenvirolab@hotmail.com | www.jmenvironet.org

Corporate Office

Emaar Digital Greens, Tower-B, Unit No.1517,
Golf Course Ext. Road, Sector-61,
Gurugram-122011(Haryana)




Note:

Approved from MoEF&CC & Certified - 1SO 9001:2015, ISO 14001:2015, 1SO 45001:2018

TEST REPORT

- Thislestreport has been at your request and test results pertain to the tested sample received.
- Thisreportsis for your reference only and not te be used for any legal purpose.

. Any discrepancy in the test report or any remarks regarding the test results shall be brought to our

knowledge within 7 days of the issue of this report.

. Totalliability or any claimin case of dispute is limited to the invoice raised by the laboratory.
The sample will be destroyed after retention time unless otherwise specified specially.

- Endorsement of the product tested by the laboratory is neither inferred norimplied.

. Report shall not be reproduce except in full without approval of the laboratory.

. Alldisputes are subject to exclusive jurisdiction of Jaipur court anly.

Reg. Office & Lab.

Sample Number JME/TCL/ST/11 Report No. JME/ST/241209022
Name & Address of M/s. Tata Chemicals Limited Format No. 7.5 F-03
Unit At Mithapur, District- Devbhoomi Dwarka,
Gujarat- 361345 Party F.ieference No. 2110003716
Reporting Date 11/12/2024
Analysis Completion Date 11/12/2024
Analysis Start Date 09/12/2024
Sample Description STACK EMISSION MONITORING Receipt Date 09/12/2024
Client Representative (Name & Designation) © Mr. Sanjeev Jain (AGM-EMS)
Sample Collected by (Name & Designation) : JMELPL Team
Date of Sampling & Time : 06/12/2024 (16:00 to 16:30 Hrs)
Sampling Location & Code . Packer - 1 Stack
Sampling duration (Minutes) : 30.0
Latitude : 22°23'64.30" N
Longitude : 69°01'11.20" E
Stack attached to : Packer
Make of stack : MS
Diameter of stack :06m
Height of stack
(i)From the source of emission -
(ii)From roof level -
(iif)From Ground Level :23.0m
Operating Schedule (Hrs/day) . As per requirement
Control measure if Any . Bag House
Operating condition at the time of Sampling : On Load
Type of fuel used Lo
Meteorological Condition . Clear Sky
Instrument code . JME/SMK/02/02
Instrument calibration status . Calibrated
Ambient Temperature — Ta (°C) . 26.0
Temperature of Stack Gases - Ts (°C) . 38.0
Velocity of Stack Gases (m/sec.) : 13.5
Flow rate of PM (LPM) . 25.0
Flow rate of Gas (LPM) e
Volumetric Flow (NM3/Hr.) : 13099.0
Carbon Dioxide (CO2) % 0.20
Oxygen (02) % 20.25
Nitrogen + Carbon Monoxide (N2+CO) % 79.65
Moisture % 2.0
Atmospheric Pressure (mmHg) 756.7
Sampling condition . Isokinetic
Protocol used : 1S-11255 & CPCB Guidelines
Parameter Required : As per scope of work
TEST RESULTS
. Permissible
S. No. Parameters Protocol Results Unit Limits
1. Particulate Matter 1S-11255 (Part-1) 5.35 mg/Nm? 30
** End of Report **
v Y
i >
Riti ind - Sin
Ritika Saind ve g Sita
Tested by Checked by

424, Ground Floor, Udyog Vihar,
Phase-1V, Gurugram-122015 (Haryana)
E-mail: jmenvirolab@hotmail.com | www.jmenvironet.org

Corporate Office
Emaar Digital Greens, Tower-B, Unit No.1517,
Golf Course Ext. Road, Sector-61,
Gurugram-122011(Haryana)




Note:

CIN No. :U74220HR20118TCER

C€55  Approved from MoEF&CC & Certified - 1ISO 9001:2015, 1SO 14001:2015, I1SO 45001:2018

TEST REPORT

Client Representative (Name & Designation)
Sample Collected by (Name & Designation)

Date of Sampling & Time

Sampling Location & Code

Sampling duration (Minutes)

Latitude

Longitude

Stack attached to

Make of stack

Diameter of stack

Height of stack
(i)From the source of emission
(ii)From roof level
(iii)From Ground Level

Operating Schedule (Hrs/day)

Control measure if Any

Operating condition at the time of Sampling

Type of fuel used

Meteorological Condition

Instrument code

Instrument calibration status

Ambient Temperature — Ta (°C)

Temperature of Stack Gases - Ts (°C)

Velocity of Stack Gases (m/sec.)

Flow rate of PM (LPM)

Flow rate of Gas (LPM)

Volumetric Flow (NM%/Hr.)

Carbon Dioxide (CO2) %

Oxygen (02) %

Nitrogen + Carbon Monoxide (N2+CO) %

Moisture %

Atmospheric Pressure (mmHg)

Sampling condition

Protocol used

Parameter Required

Sample Number JME/TCL/ST/M2 Report No. JME/ST/241209023

Name & Address of M/s. Tata Chemicals Limited Format No. 7.5 F-03

Unit At Mithapur, District- Devbhoomi Dwarka, P 6

Gujarat- 361345 arty Beference No. 211000371

Reporting Date 11/12/2024
Analysis Completion Date 11/12/2024
Analysis Start Date 09/12/2024

Sample Description STACK EMISSION MONITORING Receipt Date 09/12/2024

: Mr. Sanjeev Jain (AGM-EMS)

: JMELPL Team

. 06/12/2024 (17:00 to 17:30 Hrs)
. Packer - 2 Stack

: 30.0

. 22°23'564.30" N

; 69°01"11.21" E

. Packer

. MS

: 0.6m

: 23.0m

: As per requirement
. Bag House

: OnLoad

. Clear Sky

. JME/SMK/02/02
. Calibrated

. 26.0

0 39.0

0 14,9

. 29.0

- 14411.0

0.34
20.16
79.60
1.6
756.7

. Isokinetic
: 1S-11255 & CPCB Guidelines
. As per scope of work

TEST RESULTS
Permissible
S. No. Parameters Protocol Results Unit Limits
1 Particulate Matter 1S-11255 (Part-1) 12.97 mg/Nm? 30

e —/
Ritika Saijn
Tested by

** End of Report **

o0

. Thistestreport has been at your request and test results pertain to the tested sample received.
. Thisreports is for yourreference only and not to be used for any legal purpose.

.- Any discrepancy in the test report or any remarks regarding the test results shall be brought to our

knowledge within 7 days of the issue of this report.
4. Total liability or any claim in case of dispute is limited to the invoice raised by the laboratory.
. The sample will be destroyed after retention time unless otherwise specified specially.
. Endorsement of the product tested by the laboratory is neither inferred norimplied.
. Reportshall not be reproduce except in full withoutapproval of the laboratory.
. Alldisputes are subject to exclusive jurisdiction of Jaipur court only.

Reg. Office & Lab.

424, Ground Floor, Udyog Vihar,

Phase-IV, Gurugram-122015 (Haryana)

E-mail: jmenvirolab@hotmail.com | www.jmenvironet.org

Corporate Office

Emaar Digital Greens, Tower-B, Unit No.1517,
Golf Course Ext. Road, Sector-61,
Gurugram-122011(Haryana)
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Report 50 ha. Mangrove Plantati24§/5ata Chemicals Limited in Gulf of gaﬂn. ey

REPORT FOR
50 HECTOR MANGROVE PLANTATION BY TATA
CHEMICALS LIMITED IN GULF OF CAMBEY,
SABARMATI ESTUARY

BY
TATA CHEMICALS LIMITED
MITHAPUR, DIST. DEVBHUMI DWARKA
SEPTEMBER-2018
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Report 50 ha. Mangrove Plantati24§6ata Chemicals Limited in Gulf of gaﬂn.bsey

1. BACKGROUND

Gujarat Coastal Zone Authority (GCZMA) while recommending CRZ clearance to
MoEF&CC for laying of treated effluent disposal pipeline from TATA Chemicals
Limited Plant to final disposal point in the Gulf of Kutch at Mithapur by M/S Tata
Chemicals Limited had assigned a condition that “the TATA Chemicals Limited
shall have to take up mangrove plantation in an area 50 ha. in consultation with
the Forests Department within two years from the date of CRZ Clearance issued
by the Ministry of Environment, Forests and Climate Change, Government of

India”.

In the mean time, a village head (‘Sarpanch’) from Village Panchayat of Vadgam
village of Khambhat Taluka of Anand district approached TCL for planting
mangroves in the intertidal zone of Gulf of Cambey near their village coast
(Annexure-l). He requested for mangrove plantation to reduce soil erosion and
salinity particularly benefitting agriculture land located on the coast of Sabarmati
Estuary. He also suggested to involve a local NGO i.e. Daheda Sangh which is
carrying out mangrove plantation in this area since many years. In this context
TCL approached ‘Daheda Sangh’ an NGO based in Khambhat for carrying out
50 ha. mangrove plantation on behalf of TATA Chemicals Limited. After
consultation with Daheda Sangh it was finalized to take up 50 ha. mangrove
plantation in Gulf of Khambhat (Cambey) during the year 2018-19. TCL issued a
work contract (No: 2110000713) to Daheda Sangh on 03.08.2018. In order to
guide the NGO, in plantation activities, documentation and report preparation, a
consultant organization namely ‘Green Support Services’ led by Dr. Bharat
Jethva was hired. Details of the NGO and Consultant are given in forthcoming

section.

After approval of contracts, Daheda Sangh started plantation activities on 16™
August 2018 and completed the plantation by 15" September 2018. The details

of NGO and the plantation activities area given as follow.

2|Page



Report 50 ha. Mangrove Plantati24yzata Chemicals Limited in Gulf of gaﬂn.b4éy

2. OBJECTIVES OF MANGROVE PLANTATION:

The mangrove plantation is carried out in this area for following reasons.

a) To control coastal land erosion on the bank of Sabarmati Estuary at the tip of
the Gulf of Cambey.

b) Control salinization of crop fields situated on the bank of estuary by creating
bio-shield through mangrove afforestation.

c) To ensure sustainable fodder supply (mangrove foliage) for cattle,
particularly during the crunch period.

d) Improve productivity of marine ecosystem in the Sabarmati Estuary on the
coast of Gujarat.

e) Provide livelihood to local villagers (mainly scheduled cast) through
mangrove plantation activities.

f) Increase awareness among local villagers on importance of mangrove.

3. TOTAL AREA PLANTED:

After the signing of work order, representative of Tata Chemicals Limited,
Green Support Service (Consultant) and Daheda Sangh (local NGO) jointly
visited and demarcated the area for plantation at following location. The
plantation was carried out in the area with slight changes according to actual
tide conditions. Total 52 ha. of Avicennia marina mangrove species plantation
was carried out between 16" July 2018 to 15" September -2018.

Point No North East
A 22°17'50.12"N 72°22'12.48"E
B 22°17'52.39"N 22°17'52.39"N
C 22°17'32.14"N 72°22'43.24"E
D 22°17'29.04"N 72°22'14.65"E
4. LOCATION

3|Page



Report 50 ha. Mangrove Plantati2438ata Chemicals Limited in Gulf of gaﬂn.bsey

The mangroves plantation in 50 ha. area is carried out in the Sabarmati
Estuary in Gulf of Cambey off vilage Vadgam and Tada Talav, Taluka

Khambhat, Dist. Anand.

Map-1: Sabarmati river estuary at the tip of Gulf of Cambey.

e

_— = =i

cameay

LS

5. PLANTATION ACTIVITIES

a) Total Area: 52 ha. of area was taken for mangrove plantation.

b) Location: in the Sabarmati Estuary near Vadgam village.

4|Page



Report 50 ha. Mangrove Plantati245/9ata Chemicals Limited in Gulf of gaﬂnhgay

c)

d)

f)

9)

h)

)

Project duration: Project is for 12 months and it commenced form the day
of work order. Plantation activities started from 16" August and carried out till
15" September 2018 based on tide timings. The time of closure of the
project is March 2019.

Land availability: Land belongs to local village Panchayat body, and as per
the letter by the Sarpanch of Vadgam village, the land could be used for
mangrove plantation activity. A consent and permission from Village
Panchayat is taken prior to commencement of the project.

Species: Avicennia marina is one of the species which grows well in this
area was planted in this project.

Plantation Technique: Plantation was done by direct seed sowing in the
mudflats. Our experience suggests that this is the only best method works in
this area.

Plantation Density: The density of the plants would be 2X2 meter. ( In this
area since the plantation requires space for growth, the best and optimum
plant density is 2X2 mtrs. Therefore, total 5000/ha. is the density of
mangrove plants in the plantation site.

Plantation Survival Rate: A survey of the plantation was carried out by
Consultant and it was found to be 70% after 20 days of plantation.
Plantation activity has been carried out one time between 16" August to 15™
September 2018 in the current year. However, if the survival rate is low after
one year, then Daheda Sangh will again carry out GAP Plantation in next
monsoon 2019 i.e. between August-September 2019.

Manpower: Around 2162 man days of employment is generated for local
villagers during the mangrove plantation work. Total 4-5 hours work per day
is carried out by workers for plantation activities as per the tide time
available. Local villagers were employed on daily wage basis for various
activities including, seed collection, seed sowing, nursery preparation,
guarding etc. project implementation and supervisory duties were carried out
by the implementing organization’s staff members who were involved in
earlier mangrove plantation projects and has sufficient experience.
Technical Guidance and Supervision: Technical guidance for mangrove
plantation was provided by consultant organization i.e. Green Support
Services, Dr. Bharat Jethva, who is an experienced and leading local

5|Page



Report 50 ha. Mangrove Plantatizagata Chemicals Limited in Gulf of gaﬂn.tly

biologist of Gujarat state. He made total 5 visits to the plantation site during
the plantation activities. He is also executive committee member of
Mangrove Society of India and member of International Society for Mangrove
Eco-system, Japan.

6. AUTHENTICATION OF THE PLANTATION AREA:

7.

a)

b)

c)

d)

Prior permission was sought from Village Panchayat for taking up plantation
in the intertidal zone off Vadgam village in Sabarmati Estuary in Gulf of
Cambey.

Final map with coordinate is prepared after mapping with GPS on Google
earth.

Site photograph before plantation activities were taken and it would be taken
after the plantation activity is over.

After successful plantation, a letter from Village Panchayat would be taken

for the area of plantation carried out and thanking TCL.

ENVISAGED OUTCOMES OF THE PROJECT:

a)
b)
c)

d)
e)

f)

Improved coastal protection and decreased land erosion (long term).
Controlled salinization of crop fields (long term).

Improved availability of fodder supply (mangrove foliage) for cattle (after 5
years).

Improved productivity of marine ecosystem in the Sabarmati Estuary.

Total 2162 man days of employment livelihood provided to local villagers
(mainly scheduled cast) through mangrove plantation activities (short term).
Increase awareness among local villagers on importance of mangrove (short

term).
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Report 50 ha. Mangrove Plantati25/1'ata Chemicals Limited in Gulf of gaﬂw. ey

Plantation site photograph before plantation

Area and Site finalization with TCL Representative

7|Page



Report 50 ha. Mangrove Plantatizazata Chemicals Limited in Gulf of éaﬂ{ ey

Seed Colltion

Plantation by direct seed sowing method in mudflat

8|Page



Report 50 ha. Mangrove Plantatizalsata Chemicals Limited in Gulf of gagboey

Plantation status as of 19" September 2018.

9|Page



M]a. Mangrove Plantation by Tata Chemicals Limited in Gl]'f?flambe

Plantation site after Plantation
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Report 50 ha. Mangrove Plantation by Tata Chemicals Limited in Gulf of Cambey

8. ABOUT DAHEDA SANGH NGO
“Shri Khambhat Taluka Anusuchit Jati Sahkari Kheti taha Utpadk Sangh”. This

organization is also known as “Daheda Sangh” locally. At post- Daheda, Taluka-
Khambhat, District-Anand, Gujarat. This is a registered Non Governmental
Organization under society and Trust Act of India in year 1989. This organization is
managed by the executive committee which is elected by the members of 10 Self
Help Groups every 3 years. The spread of the organization is in total 42 villages in
the district. The organization has spread in almost all the coastal villages of Anand
District. The organization has substantial experience in the field of coastal restoration
and mangrove plantation.

Name & Address of the NGO: “Shri Khambhat Taluka Anusuchit Jati Sahkari Kheti
taha Utpadk Sangh”. (locally known as Daheda Sangh)

Correspondence Address: C/o Daheda Sangh, At Po. Daheda, Tal. Khambhat, Dist
Ananad, PIN: 388625,

Name of the Authorized Person: Jayantibhai Chauhan, Secretary Daheda Sangh.
Mobile: 9978579892

9. Experience of the NGO in Related Activities

I. The organization has total more than 20 years of experience in mangrove plantation and
conservation. It has carried out total of 700 ha. mangrove plantation on the coast of
village Vadgam in Sabarmati Estuary in Gulf of Cambey between year 2009 to 2018.
This plantation project is supported by International Society for Mangrove Ecosystems,
Japan.

Il. Daheda Sangh has successfully carried out a Grassland development “Grassland
development through vegetation succession on the saline tract for multiple ecological
benefits” in village Tadatalav, Taluka Khambhat, with the support of “Gujarat State
Environment Action Fund” under the guidance of Gujarat Ecology Commission.

[ll.  The organization has taken up mangrove plantation of around 550 ha. Near village
Tadatalav in Sabarmati Estuary in Gulf of Cambey between year 2001 to 2016. The
project was sponsored by Gujarat Ecology Commission under Indo-Canadian Facility
Funds.

Page | 11
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Report 50 ha. Mangrove Plantation by Tata Chemicals Limited in Gulf of Cambey

VI.

VIl

VIII.

Carried out Socio-economic evaluation of mangrove areas of South Gujarat in
collaboration with Wetlands International South Asia New Delhi, in year 2011-12.

The organization has been working for crop insurance in the surrounding villages since
2010 onwards.

Organization has been working on land improvement projects in the past (before 5
years).

Organization has been working on salinity control and irrigation works in agriculture land
(before 5 years).

The organization is an organizational member of Mangrove Society of India.

The organization is also member of International Society for Mangrove Ecosystems
(ISME), Japan.

Page | 12
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Report 50 ha. Mangrove Plantation by Tata Chemicals Limited in Gulf of Cambey

Annexure-|
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Report 50 ha. Mangrove Plantation by Tata Chemicals Limited in Gulf of Cambey

Annexure-li
Details of the Man days (employment generated) during the plantation activities

. Project .
Day Date Workers | Secretary | Supervisor Assiétant Chairman
1 16-08-2018 15 1 1 4 1
2 17-08-2018 27 1 4
3 18-08-2018 50 1 1 4
4 19-08-2018 47 1 1 4 1
5 20-08-2018 42 1 4
6 21-08-2018 41 1 1 4
7 22-08-2018 35 1 4
8 23-08-2018 52 1 1 4
9 24-08-2018 55 1 4 1
10 25-08-2018 50 1 1 4
11 26-08-2018 49 1 4
12 27-08-2018 47 1 1 4 1
13 28-08-2018 45 1 4
14 29-08-2018 75 1 1 4
15 30-08-2018 100 1 1 4
16 31-08-2018 120 1 1 4
17 01-09-2018 95 1 4
18 02-09-2018 60 1 1 4
19 03-09-2018 113 1 1 4
20 04-09-2018 117 1 1 4
21 05-09-2018 120 1 4
22 06-09-2018 117 1 1 4 1
23 07-09-2018 82 1 4
24 08-09-2018 90 1 1 4
25 09-09-2018 99 1 4
26 10-09-2018 105 1 1 4
27 11-09-2018 78 1 1 4 1
28 12-09-2018 45 1 1 4
29 13-09-2018 45 1 4
30 14-09-2018 76 1 1 4
31 15-09-2018 70 1 1 4 1
2162 20 31 124 7
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No. J-11011/66/99 - TA TI (1) L
Government of India
Ministry of Environment & Forests P

& N " Paryavaran Bhawan, N
} TaTa cHEMicas Lip, § OO0 (omplex. Lodi Roec.

RECEIVED §
T m 2001 * Tel No. 436 3973
+ Dated the January 17, 2001
MITHAPUR-361345 *
To - -
The Manager (Projects)
M/s Tata Chemicals Ltd
Mithapur, District Jamnagar,
QOkhamandal,
- Gujarat- 361345
Sub: Expansion of Clinkerisation Plant at Mithapur District Jamnagar,
Gujarat by M/s Tata Chemicals Ltd.- environmental clearance.
Sir,

This has reference to your letter no. TCL/PROJECTS/PMK/1634/2000 dated
November 28, 2000 received on 12% January, 2001 on the above-mentioned subject
requesting the Ministry to amend the specific conditions no (I) and (iv) in the environmental
clearance issued on November 20, 2000 Your request has been examined. It has been noted
that all the pollution control measures of the new units are designed to meet the stack
emmssion of 50 mg/Nm3. So this condition has been specifically stipulated for the new units
in case of expansion proposal and not for the existing one. Therefore, the condition no. (I)
doesn't need any amendment. However, condition no. {(iv) may be read as foilows:

“Green belt of 25 m width and density should be provided to mitigate the effects of fugitive
emission all around the plant. As indicated in the EMP, a minimum of 4 ha. of the land in

o addition to the 4 ha. of area already afforesied should be developed as green belt 1n
consultation with the local DFQ. "

instead of
"Green belt of 25 m width and density should be provided to mitigate the effects of fugitive

emission all around the plant. As indicated in the EMP, a minimum of 27 ha. of land should
be developed as green belt in consultation with the local DFO. "

Yours faithfully,

; 4 ﬂa‘«ww
F _ (Dr. P. .. Ahujarai)

Additicnal Director
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No J-THOT 16699 1A T (1)
Government of ludis
Ministry of Environment & Forests

Parvavaran Bhawan,
Prtan o CGO Comples, Lodi Road.

5 B New Delhi- 110 003
- N Tel No 436 3973
25 Nev e November 20, 2000
Faor
The Manager (Projects)
Mis Tata Chemicals Lid
Mithapur, Disteret Jammnagar,
Okhamandal.
Gujarat- 361345
Sub: Expansion of Clinkerisation Plant at Mithapur District Jamnagar,
Gujarat by M/s Tata Chemicals Ltd.- environmental clearance.
Sir,

Ihis has reterence to your application dated July12, (999 along with EIALMP and
other related projeet documents and subsequent communications dated 06 10 9927 1299,
30062000 and 14 09 2600 regarding the above-mentioned project  The Ministry of
binvironment and Forests has carefully examined vour application. It is noted that the
CHMPARY 15 Proposing to cithance the capacity of elinkarisation in the cement plant from 1000
TPD 10 2500TPD by using effluent cake from the Soda Ash Plant located adjacent o the
Cement plani. NOC from the SPCB has been obtained on 1 1W5.98 The public hearing panel
has recommended the project in its meeting held on 07.01,99

20 The Ministry of Environment and Forests hereby accords environmental clearanee 1o
the proposed expansion of clinkarisation piant (capacity 2500 TPD) by M/s Tata chemicals
Limited under the provisions of EiA Notification dated 27" January, 1994 as amended on
04,0594 and 10 04.97 subject to strict compliance to the tollowing specific and aencral
conditions:

A. Specific Conditions

The gaseous and particulate matter emissions from various units should conform to
the standards prescribed by the State Pollution Control Board, At no time the
particuiate emission should exceed 350 mg/Nm’ Interlocking system should be
provided in the pollution control equipments, so that in the event af the pollution
control equipment not working, the respective unit(s) is shut down automatically.

i Ambient Air Quality including ambient noise levels must not exceed the standards
stipulated under EPA/State authorities Menitoring of ambient air quality and stack
emissions shall be carried oyt regularly in consultation with SPCB and report
submitted 1o the Board quarterly and to the Ministry (Regional Office at Bhopal) half
yearly
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o
Fugitive dust emissions at various transter points should be controlied by installing
adequate dust collection and extraction system. Closed circuit grinding should be
provided in all the grinding sections of the plant. On-line particulate matter monitor
should be installed for kiln and raw mill stack.

Green beit of 25 m width and density should be provided to mitigate the effects of
fugitive emission all around the plant. As indicated in the EMP, a minimum of 27 ha
of land should be developed as green belt in consultation with the local DFO.

The company should use cftfluent cake generated {rom the soda ash plant as raw
material and in case of its non-availability. the company should proportionately
reduce the production

Entire water requirement for the expansion should be met from the desalination plant,
The ground water should not be exploited for the operation of the plant.

As commilted to the Ministry. the company should continue its drinking water suppiy
to 19 villages of Okhamandal taluka

The company should implement the proposal developed by Tata Chemical Society lor
Rural Development for reclamation of abandoned mines and water harvesting
structures in consultation with lease holders

B. General Conditions

i

il

he project authority must adhere to the stipulations made by Gujarat State Pollution
Control Board.

No expansion or maoditication of the plant should be carried out without prior
approval of this Ministry

The company must obtain ‘consent to operate' from the State Pollution Centrol Board
betore commissioning the plant

Handling, manufacturing, storage and transportation of hazardous chemicals should
be carried out in accordance with the Manufacture. Storage & Import of Hazardous
chemicals Rules, 1989, as amended in 1991, Permissions from State and Central
nodal agencies in this regard must be abtained

Hazardous wastes, if any, must be handled and disposed as per Hazardous waste
(Management and Handling) Rules, 1989, Authorization from State Poliution Control
Board in this regard must be obtained.

Proper housekeeping and cleanliness must be maintained within and out side the
plant

Occupational tealth Surveillance of the workers should be done on a regular basis
and records maintained

E .8 Bl
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e I
vin The project proponent shall also comply with all the environmental protection
measures and safeguards recommended in the EIA/EMP

N A separate environmental management celt with full fledged laboratory facilities to
carry out various management and monitoring functions should be set up under the
control of Senior Executive

\ The funds canmarked for the envitonmental protection measures should net be
diverted for any other purpose and year-wise expenditure should be reporied to this
Ministry and SPCB.

N Six monthly status report on the project vis-a-vis implementation of environmental
measures should be submitted to this Ministry {Regional Oftice. Bhopal
¥ CPCRISPCB

NI The Project Proponent should inform the public that the project has been accorded
environmental clearance by the Ministry and copies of the clearance letier are
available with the State Pollution Control Board! Committee and may also be seen at
Website of the Ministry and Forests at http/WWW envfornic.in. This should be
advertised in at least two local newspapers that are widelv circulated in the region of
which one shall be in the vernacular language ol the locality concerned

Alin I'he Project Authorities should inform the Regional Ottice as well as the Ministry. the
date of financial closure and final approval of the project by the concerned authorities
and the date of commencing the land development work

30 Fhe Ministry or any competent authority may stipulate any further condition(s) on
receiving reports trom the project authorities. The above conditions will be monitored by the
Regional Office of this Mimstry located at Bhopal.

4U Che Ministry may revoke or suspend the clearance if implementation of any of the
above conditions 1s not satistactory

St Anv other conditions or alteration in the abeve conditions will have to be
implemented by the project authorities in a time bound manner

60 The above cenditions will be enforced, inter-alia under the provisions ol the Water
(Prevention and Control of Pollution} Act, 1974 the Air {Prevention and Control of Pollution)
Act 1981 the Dovironment (Protection) Act. 1986 and the Public Liability lisurance Act,
1991 along with their amendments and rules

Yours faithfully,

| e
(Dr. P, L. Ahujarai)
Additional Director
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Copy to:-

-2

Secretary, Department of environment and forests, Govi. of Gujarat.

Chief Conservator of Forests (Central), Ministry of Environment & Forests, Regional
Office. [ - 3/ 240 Arera Colony Bhopal - 462 016

Chairman, Central Poitution Control Board Parivesh Bhavan, CBD-cum-Office
Complex, East Arjun Nagar New Delhi - 110 032

Chairman Gujarat Pollution Control Board, Paryavaran Bhavan, Sector-10A. Gandhi
Nagar, -382043

Adviser (F1 division), Ministry of Environment and Foresis, Paryavaran Bhavan.
CGO Complex, New Delhi

Dirceter (Monitoring Cell), Ministry of Environment and Forests. Paryavaran Bhavan,
CGO Complex, New Delhi

Giuard File

Momtoring File

Record File f

I
!

{

(Dr. P. L. Ahujarai)
Additional Director
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F. No. J-11011/66/1999-1IA.1II(I)
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)
Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,
New Delhi - 110003
E-mail: dirind-moefcc@gov.in
Tel: 011-24695368
Dated: 18.06.2019

To

The Vice President (Manufacturing)
M/s. Tata Chemicals Limited
Village(s) Mithapur & Surajkaradi,
Taluka Dwarka, District Dwarka,
Gujarat.

Subject: Proposed expansion of Cement Production (787,000 TPA to
900,000 TPA) located at located at Village(s) Mithapur &
Surajkaradi, Taluka Dwarka, District Devbhumi Dwarka, Gujarat
by M/s. Tata Chemicals Limited- Environmental Clearance
regarding.

Sir,

This is reference to vyour online application vide proposal no.
IA/G]J/IND/58896/2016 dated 8™ June 2018 along with copies of
EIA/EMP report seeking environmental clearance under the provisions of the
EIA Notification, 2006 for the project mentioned above. The proposed project
activity is listed at SI. No. 3(b) Cement Plants under Category “A” EIA
Notification, 2006 and the proposal is appraised at Central level.

2 The proposed project for expansion of cement production capacity from
(0.787 to 0.9 MTPA) of M/s. Tata Chemicals Ltd. located in Villages: Mithapur
and Surajkaradi, Tehsil:Dwarka, District: Devbhumi Dwarka, State Gujarat
was initially received in the Ministry on 12" Sept., 2016 for obtaining Terms
of Reference (ToR) as per EIA Notification, 2006. The project was appraised
by the Expert Appraisal Committee (Industry) [EAC(I)] during its 11%
meeting held on 26" Sept., 2016 and prescribed ToRs to the project for
undertaking detailed EIA study for obtaining environmental clearance.
Accordingly, the Ministry of Environment, Forest and Climate Change had
prescribed ToRs to the project on 10" January, 2017 vide letter no.J-
11011/66/1999-1A.11(1).

7 The existing project was accorded environmental clearance vide letter no. J-
11011/66/99-1A-1I (I) dated 20" Nov., 2000; amended on 17" Jan., 2001.
The Status of compliance of earlier EC was obtained from Regional Office,
Bhopal vide Letter No. 5-13/2000(ENV)/138 dated 23" May, 2018. There are
no non-compliances reported by Regional Officer. The proposed capacity for
different products for new site area as below:

Page 10f11



265 162

Existing Proposed .
Nal;:. ?tOf production Additional a-li-’::’::leiagi‘:i?n
Capacity Capacity B
Clinker '
(TPA) 8,25,000 Nil 8,25,000
Cement
(TPA) 7,87,000 1,13,000 9,00,000

The total land area for the project is 231 ha (existing complex). No forest
land/agricultural land/ grazing land/ others Government Land involved. There
is no additional land required for the project. No River passes through the
project area. It has been reported that no water body exist around the
project and modification/diversion in the existing natural drainage pattern at
any stage has not been proposed.

The topography of the area is more or less flat and reported to lies between
22° 23" 41.8" N to 22° 25’ 04.3” N Latitude and 69° 00’ 16.3” E to 69° 01’
19.1" E Longitude in Survey of India topo sheet No. 41 F/3 and 41B/15 at an
elevation of 5 to 20 m AMSL. The ground water table reported to ranges
between 1.9m to 5.2 m below the land surface during the post-monsoon
season and 3.9 to 7.2 m below the land surface during the pre-monsoon
season. Based on the hydro-geological study, it has been reported that the
stage of groundwater development is reported to be 67.11 % and thereby,
these are designated as safe areas.

Marine National Park (~2.81 km in NW direction) and Gulf of Kutch Marine
Sanctuary (~2.19 km in East direction) are located within 10 km radius of
the plant site. The area also does not report to form corridor for Schedule-I
fauna. The list of flora and fauna provided through the Primary survey and
Secondary data reports the presence of Schedule-I fauna in the 10 km study
area. The project proponent has mentioned that the proposed project site is
outside of notified Eco-Sensitive Zone. The project proponent prepared
conservation plan and approved by Chief Wildlife Warden, Gujarat State.

From clinker silo, clinker is fed to cement mill, where in clinker along with fly
ash and gypsum, in required proportion, is ground to form cement. No waste
will be generated during Cement manufacturing process. Existing clinker
production capacities will meet the requirement to achieve targeted
production capacity of the Cement, i.e., 0.9 MTPA. The clinker will be fed to
cement mill through conveyor.

The water requirement of the project is estimated as 1942 m3/day, out of
which 822 m?®/day is the raw water requirement for process. It will be
obtained from Existing Sea water Desalination Units and the remaining
requirement of 1120 m?/day will be met from existing sea water intake

system.

The power requirement for the project is estimated as 14.28 MW which will
be obtained from the Captive Co-generation Power Plant.

Page 2 0f 11
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Baseline Environmental Studies were conducted during Post Monsoon Season
from October to December, 2016. Ambient air quality monitoring has been
carried out at 9 locations during 01%Oct to 31% Dec., 2016 and the data
submitted indicated: PM;, (36.52 to 74.21 pg/m?®), PM,s (8.71 to 27.13
ug/m?), SO, (4.63 to 12.40 pg/m?) and NO, (6.55 to 15.21ug/m?®). The
results of the modeling study indicated that the maximum increase of GLC
for the proposed project is1.56ug/m?® with respect to the PM, 4.19ug/m>with
respect to the SO2, 1.39ug/m3 with respect to the NOx.

Ground water quality has been monitored in 8 locations in the study area and
analyzed. pH (7.23 to 7.96), Total Hardness (154.32 to 294.56 ma/l),
Chlorides (95.94 to 328.09 mg/l), Fluoride (0.05 to 0.19 mg/l). Heavy metals
are within the limits. Surface water samples were analyzed from 2 locations.
pH - (7.45to 7.82), DO (5.90 to 6.80 mg/l), BOD (3.54 to 4.52 mg/l), COD
(10.32 to 14.60 mg/l).

Noise levels are in the range of 44.42 to 66.91 Leq dB(A) for day time and
36.04 to 60.25 Leq dB(A) for night time.

The proposed expansion will be done on the existing project site. Hence, R&R
is not involved.

No solid waste will be generated from the cement manufacturing process.
Dust collected from various air pollution control equipment will be totally
recycled into the process. Existing greenbelt area is 95 ha and additional 36
ha area will be developed under green belt/ plantation around the project site
to attenuate the noise levels and trap the dust generated due to the project
development activities.

It has been reported that the Consolidated Consent and Authorization from
Gujarat Pollution Control Board has been obtained vide Letter No. AWH-
91133 dated 12" Feb., 2018 and consent is valid up to 13" Feb., 2023.

The Public hearing of the project was held on 17" Feb., 2018 at Sabras
Bhavan opposite Ashapura Mandir, Village: Mithapur, Taluka: Dwarka,
District: Devbhoomi Dwarka, Gujarat under the chairmanship of Collector &
District Magistrate, Devbhumi Dwarka for Expansion in Cement Production
Capacity from 0.787 MTPA to 0.9 MTPA. The issues raised during public
hearing are Local Employment, Environment, Health and Education. An
amount of 338 Lakhs (2.5 % of total project cost i.e Rs. 13,340Lakhs) has
been earmarked for Enterprise Social Commitment based on public hearing
issues.

The capital cost of the project is Rs. 133.40 Crores and the capital cost for
environmental protection measures is proposed as Rs. 29.50 Crores. The
annual recurring cost towards the environmental protection measures is
proposed as Rs. 12.50 Crores / annum. The employment generation from the
expansion project is 129 persons.

Approx. 95 ha area has already been developed under greenbelt/plantation
and additional 36 ha area will also be developed under green belt/ plantation
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which is about 33 % of the total project area. Local and native species will be
planted with a density of 2500 trees per hectare. Total no. of 90,000 saplings
will be planted and nurtured in 36hectares in 10 years.

There is no litigation pending against the proposed project or the land on
which proposed project would be set up. However, the proposed project is
going to use same channel for discharge of the wastewater which is located
on the land for which dispute is pending for its pre- existence rights, before
the Hon'ble High Court of Gujarat. The Company has filed Special Civil
Application no. 26530 of 2006 before the High Court of Gujarat to recognize
its pre-existing rights over the land on which wastewater discharge channel
is situated. The Hon'ble Court has directed to maintain status quo by way of
an interim relief till the final disposal of the case.

EIA Consultant: J.M. Enviro Net Private Limited, Gurgaon.

The proposal was considered in the 33 meeting of Expert Appraisal
Committee (Industry-I) held during held during 9"-11*" July, 2018 and was
re-considered in the 1% Reconstituted EAC meeting held during 26" -28
September 2018 and 5" EAC meeting held during 27 -29" March 2019.

The committee observed that the Stage-I Forest Clearance for ‘diversion of
11.268 ha Protected/Section-4 Forest land for 2504 meter long and 45m
wide wastewater pipeline in Mithapur in favour of General Manager, M/s Tata
Chemicals Ltd Mithapur in Devbhumi Dwaraka District in Gujarat'has been
issued vide letter No.6-GJC 071/2018-BHO/178 dated 22.02.2019. After
detailed deliberations, the committee recommended the proposal for
Environmental Clearance with the following specific and general conditions:

I. Monitoring of compliance

i. The project proponent shall comply the conditions of Stage-1 Forest
Clearance obtained Forest (Conservation) Act, 1986 vide letter No.6-
GJC 071/2018-BHO/178 dated 22.02.2019.

ii. The project proponent shall obtain the recommendation of National
Board for Wildlife for the expansion project, if required as per the
Ministry’s Office Memorandum dated 2" December, 2009.

iii. The project proponent shall prepare a Site-Specific Conservation Plan
& Wildlife Management Plan and approved by the Chief Wildlife
Warden. The recommendations of the approved Site-Specific
Conservation Plan / Wildlife Management Plan shall be implemented in
consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report.

iv. The project proponent shall obtain Consent to Establish / Operate
under the provisions of Air (Prevention & Control of Pollution) Act,
1981 and the Water (Prevention & Control of Pollution) Act, 1974 from
the concerned State Pollution Control Board/ Committee.
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The project proponent shall obtain the necessary permission from the
Central Ground Water Authority, in case of drawl of ground water /
from the competent authority concerned in case of drawl of surface
water required for the project.

The project proponent shall obtain authorization under the Hazardous
and other Waste Management Rules, 2016 as amended from time to
time.

II. Air quality monitoring and preservation

vi.

Vii.

viii.

The project proponent shall install 24x7 continuous emission
monitoring system at process stacks to monitor stack emission with
respect to standards prescribed in Environment (Protection) Rules
1986 (G.S.R. No. 612 (E) dated 25" S.0. 3305 (E) dated 7" December
2015 (Thermal Power Plants) as amended from time to time and
connected to SPCB and CPCB online servers and calibrate these
system from time to time according to equipment supplier specification
through labs recognised under Environment (Protection) Act, 1986 or
NABL accredited laboratories.

The project proponent shall monitor fugitive emissions in the plant
premises at least once in every quarter through labs recognised under
Environment (Protection) Act, 1986.

The project proponent shall install system carryout to Ambient Air
Quality monitoring for common/criterion parameters relevant to the
main pollutants released (e.g. PM;; and PM.s in reference to PM
emission, and SO, and NOx in reference to SO, and NOx emissions)
within and outside the plant area at least at four locations (one within
and three outside the plant area at an angle of 120°each), covering
upwind and downwind directions.

The project proponent shall submit monthly summary report of
continuous stack emission and air quality monitoring and results of
manual stack monitoring and manual monitoring of air quality /fugitive
emissions to Regional Office of MOEF&CC, Zonal office of CPCB and
Regional Office of SPCB along with six-monthly monitoring report.

Appropriate Air Pollution Control (APC) system shall be provided for all
the dust generating points including fugitive dust from all vulnerable
sources, so as to comply prescribed stack emission and fugitive
emission standards.

The project proponent shall provide leakage detection and mechanised
bag cleaning facilities for better maintenance of bags.

Pollution control system in the cement plant shall be provided as per
the CREP Guidelines of CPCB.

Sufficient number of mobile or stationery vacuum cleaners shall be
provided to clean plant roads, shop floors, roofs, regularly.
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Ensure covered transportation and conveying of raw material to
prevent spillage and dust generation; Use closed bulkers for carrying
fly ash.

Provide wind shelter fence and chemical spraying on the raw material
stock piles; and

Provide Low NOy burners as primary measures and SCR /NSCR
technologies as secondary measure to control NOx emissions.

Have separate truck parking area and monitor vehicular emissions at
regular interval.

Efforts shall be made to reduce impact of the transport of the raw
materials and end products on the surrounding environment including
agricultural land by the use of covered conveyor belts/railways as a
mode of transport

Ventilation system shall be designed for adequate air changes as per
ACGIH document for all tunnels, motor houses, cement bagging plants

III. Water quality monitoring and preservation

The project proponent shall install effluent monitoring system with
respect to standards prescribed in Environment (Protection) Rules
1986 vide G.S.R. No. 612 (E) dated 25" August, 2014 (Cement) and
subsequent amendment dated 9" May, 2016 (Cement) and S.0. 3305
(E) dated 7th December 2015 (Thermal Power Plants) as amended
from time to time) and connected to SPCB and CPCB online servers
and calibrate these system from time to time according to equipment
supplier specification through labs recognised under Environment
(Protection) Act, 1986 or NABL accredited laboratories.

The project proponent shall monitor regularly ground water quality at
least twice a year (pre and post monsoon) at sufficient numbers of
piezometers / sampling wells in the plant and adjacent areas through
labs recognised under Environment (Protection) Act, 1986 and NABL
accredited laboratories.

The project proponent shall submit monthly summary report of
continuous effluent monitoring and results of manual effluent testing
and manual monitoring of ground water quality to Regional Office of
MoEF&CC, Zonal office of CPCB and Regional Office of SPCB along with
six-monthly monitoring report.

Adhere to ‘Zero Liquid Discharge’.

Sewage Treatment Plant shall be provided for treatment of domestic
wastewater to meet the prescribed standards.
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Garland drains and collection pits shall be provided for each stock pile
to arrest the run-off in the event of heavy rains and to check the water
pollution due to surface run off

The project proponent shall practice rainwater harvesting to maximum
possible extent.

Water meters shall be provided at the inlet to all unit processes in the
cement plant.

The project proponent shall make efforts to minimise water
consumption in the cement plant complex by segregation of used
water, practicing cascade use and by recycling treated water.

IV. Noise monitoring and prevention

Noise level survey shall be carried as per the prescribed guidelines and
report in this regard shall be submitted to Regional Officer of the
Ministry as a part of six-monthly compliance report.

The ambient noise levels should conform to the standards prescribed
under E(P)A Rules, 1986 viz. 75 dB(A) during day time and 70 dB(A)
during night time

V. Energy Conservation measures

ii.

Provide solar power generation on roof tops of buildings, for solar light
system for all common areas, street lights, parking around project
area and maintain the same regularly.

Provide the project proponent for LED lights in their offices and
residential areas.

Maximize utilization of fly ash, slag and sweetener in cement blend as
per BIS standards.

VI. Waste management

The waste oil, grease and other hazardous shall be disposed of as per
the Hazardous & Other waste (Management & Transboundary
Movement) Rules, 2016.

Kitchen waste shall be composted or converted to biogas for further
use.

VII. Green Belt

Green belt shall be developed in an area equal to 33% of the plant
area with a native tree species in accordance with CPCB guidelines.
The greenbelt shall inter alia cover the entire periphery of the plant
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The project proponent shall prepare GHG emissions inventory for the
plant and shall submit the programme for reduction of the same
including carbon sequestration including plantation.

VIII. Public hearing and Human health issues

IX. Corporate Environment Responsibility

Emergency preparedness plan based on the Hazard identification and
Risk Assessment (HIRA) and Disaster Management Plan shall be
implemented.

The PP shall provide Personal Protection Equipment (PPE) as per the
norms of Factory Act.

Provision shall be made for the housing of construction labour within
the site with all necessary infrastructure and facilities such as fuel for
cooking, mobile toilets, mobile STP, safe drinking water, medical
health care, créche etc. The housing may be in the form of temporary
structures to be removed after the completion of the project.

Occupational health surveillance of the workers shall be done on a
regular basis and records maintained as per the Factories Act.

-

The project proponent shall comply with the provisions contained in
this Ministry’s OM vide F.No. 22-65/2017-IA.III dated 1% May 2018, as
applicable, regarding Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly
approve by the Board of Directors. The environmental policy should
prescribe for standard operating procedures to have proper checks and
balances and to bring into focus any infringements/deviation/violation
of the environmental / forest / wildlife norms / conditions. The
company shall have defined system of reporting infringements !
deviation / violation of the environmental / forest / wildlife norms /
conditions and / or shareholders / stake holders. The copy of the board
resolution in this regard shall be submitted to the MoEF&CC as a part
of six-monthly report.

A separate Environmental Cell both at the project and company head
quarter level, with qualified personnel shall be set up under the control
of senior Executive, who will directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along
with responsibility matrix of the company shall be prepared and shall
be duly approved by competent authority. The year wise funds
earmarked for environmental protection measures shall be kept in
separate account and not to be diverted for any other purpose. Year
wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.
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Self environmental audit shall be conducted annually. Every three
years third party environmental audit shall be carried out.

All the recommendations made in the Charter on Corporate
Responsibility for Environment Protection (CREP) for the cement plants
shall be implemented.

X. Miscellaneous

Vi,

vii.

The project proponent shall make public the environmental clearance
granted for their project along with the environmental conditions and
safeguards at their cost by prominently advertising it at least in two
local newspapers of the District or State, of which one shall be in the
vernacular language within seven days and in addition this shall also
be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the
project proponents to the Heads of local bodies, Panchayats and
Municipal Bodies in addition to the relevant offices of the Government
who in turn has to display the same for 30 days from the date of
receipt.

The project proponent shall upload the status of compliance of the
stipulated environment clearance conditions, including results of
monitored data on their website and update the same on half-yearly
basis.

The project proponent shall monitor the criteria pollutants level
namely; PMy,, SO,, NOx (ambient levels as well as stack emissions) or
critical sectoral parameters, indicated for the projects and display the
same at a convenient location for disclosure to the public and put on
the website of the company.

The project proponent shall submit six-monthly reports on the status
of the compliance of the stipulated environmental conditions on the
website of the ministry of Environment, Forest and Climate Change at
environment clearance portal.

The project proponent shall submit the environmental statement for
each financial year in Form-V to the concerned State Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986,
as amended subsequently and put on the website of the company.

The project proponent shall inform the Regional Office as well as the
Ministry, the date of financial closure and final approval of the project
by the concerned authorities, commencing the land development work
and start of production operation by the project.

The project authorities must strictly adhere to the stipulations made by
the State Pollution Control Board and the State Government.

Page 9 of 11
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ii. The project proponent shall abide by all the commitments and
recommendations made in the EIA/EMP report, commitment made
during Public Hearing and also that during their presentation to the
Expert Appraisal Committee.

viii. No further expansion or modifications in the plant shall be carried out
without prior approval of the Ministry of Environment, Forests and
Climate Change (MoEF&CC).

ix. Concealing factual data or submission of false/fabricated data may
result in revocation of this environmental clearance and attract action
under the provisions of Environment (Protection) Act, 1986.

x. The Ministry may revoke or suspend the clearance, if implementation
of any of the above conditions is not satisfactory.

xi. The Ministry reserves the right to stipulate additional conditions if
found necessary. The Company in a time bound manner shall
implement these conditions.

xii. The Regional Office of this Ministry shall monitor compliance of the
stipulated conditions. The project authorities should extend full
cooperation to the officer (s) of the Regional Office by furnishing the
requisite data / information/monitoring reports.

xiii. The above conditions shall be enforced, inter-alia under the provisions
of the Water (Prevention & Control of Pollution) Act, 1974, the Air
(Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986, Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016 and the Public Liability
Insurance Act, 1991 along with their amendments and Rules and any
other orders passed by the Hon'ble Supreme Court of India / High
Courts and any other Court of Law relating to the subject matter.

xiv. Any appeal against this EC shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of
the National Green Tribunal Act, 2010.

This issues with the approval of Competent Authority. /}ﬁ"/

(A.K. Agrawal)
Director

Copy to:-

1. Secretary, Department of Environment, Government of Gujarat,
Secretariat Gandhinagar.

> Additional Principal Chief Conservator of Forests(C), , Ministry of
Environment, Forest and Climate Change, Regional Office (WZ), E-5, Kendriya
Paryavaran Bhawan, E-5 Arera Colony, Link Road-3, Ravishankar
Nagar, Bhopal - 462016
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Member Secretary, Central Ground Water Authority, 18/11, Jamnagar House,
Mansingh Road, New Delhi-110001.

Chairman, Gujarat State Pollution Control Board, Sector 10-A, Gandhi Nagar -
382043, Gujarat.

District Collector, Kutch District, State Gujarat.

Guard File/Record File/Monitoring File.
MoEF&CC Website. /

(A.K. Agrawal)
Director
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Half Yearly Compliance Report
2024
01 Dec(01 Apr - 30 Sep)

Acknowledgement

Proposed expansion of Cement Production (787,000 TPA
to 900,000 TPA) located at located at Village (s)

Proposal Name

Mithapur & Surgjkaradi, Taluka Dwarka, District

Devbhumi Dwarka, Gujarat by M/s. Tata Chemicals
Limited - Environmental Clearance regarding.

Name of Entity / Corporate Office

M/s. Tata Chemicals Limited

Village(s) N/A
District DEVBHUMI€@DWARKA
Proposal No. IA/GJIND/58896/ 2016 Category Industrial Projects- 1
Plot / Survey / Khasra Sub-District N/A
No N/A
' Entity's PAN *x*x* A059M
State GUJARAT Entit
ntity name as per : -
M oEF File No. J11011/66/1999-1A.11(1) PAN TataChemicals Limited

Compliance Reporting Details

Reporting Y ear 2024

Proposed expansion of
Cement Production
(787,000 TPA to 900,000
TPA) has not been
initiated as on date.

01 Dec(01 Apr - 30 Sep)

Remarks (if any)

Reporting Period

Details of Production and Project Area

Name of Entity /

Cor por ate Office M/s. Tata Chemicals Limited

Project Area as per EC Granted

Actual Project Areain Possession

Private 231 231
Revenue Land 0 0
Forest 0 0
Others 0 0
Tota 231 231
Production Capacity
Product . . . Production = Capacity as
Sr. no Name units Valid Upto Capacity last year per CTO
Tons per
1 Cement Annum 11/08/2027 900000 283199 787000
(TPA)
Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 1 of

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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Conditions

General Conditions

Sr.No. Condition Type Condition Details

WATER QUALITY
1 MONITORING AND

PRESERVATION the cement plant.

PPs Submission: Complied
Water is supplied from water treatment plant within the existing premises. There will be no
freshwater and ground water intake due to expansion activity.

WATER QUALITY
2 MONITORING AND

PRESERVATION wastewater to meet the prescribed standards.

PPs Submission: Complied
Company has existing STP Facility (3 MLD) in township.

Water meters shall be provided at the inlet to al unit processesin

Date:
21/11/2024

Sewage Treatment Plant shall be provided for treatment of domestic

Date:
21/11/2024

The project proponent shall submit six-monthly reports on the

3 MISCELLANEOUS

status of the compliance of the stipulated environmental conditions

on the website of the ministry of Environment, Forest and Climate

Change at environment clearance portal.

PPs Submission: Complied
Six- monthly compliance report is submitted on Web portal of MOEFCC

Date:
21/11/2024

The project proponent shall submit the environmental statement for
each financial year in Form-V to the concerned State Pollution
4 MISCELLANEQOUS Control Board as prescribed under the Environment (Protection)
Rules, 1986, as amended subsequently and put on the website of the

company.

PPs Submission: Complied
Environment Statement (Form-V) is submitted to the GPCB and copy is uploaded on Company's
Web portal

Date:
21/11/2024

The project proponent shall inform the Regional Office aswell as

5 MISCELLANEOUS

the Ministry, the date of financial closure and final approval of the

project by the concerned authorities, commencing the land
development work and start of production operation by the project.

PPs Submission: Complied
Company publishes the annual report with the Date of Financial Closure. Proposal has been
approved by the GPCB (Consent to Establish) and MoEFCC (Environment Clearance). Expansion
of Cement production capacities shall be made within the existing cement plant and project timelines
will be submitted to the Ministry. TCL has not initiated activities for expansion in cement
production capacity.

Date:
21/11/2024

The project authorities must strictly adhere to the stipulations made

6 MISCELLANEOUS by the State Pollution Control Board and the State Government.
o ) Date:
PPs Submission: Complied 21/11/2024
Noted. Company shall adhere to the stipulations made by GPCB.
Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 2 of

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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The project proponent shall abide by all the commitments and
recommendations made in the EIA/EMP report, commitment made

! MISCELLANEOUS during Public Hearing and also that during their presentation to the
Expert Appraisal Committee.
. . Date:
PPs Submission: Complied 21/11/2024

Company has complied with the environmental management program (EIA/EMP)

No further expansion or modificationsin the plant shall be carried
8 MISCELLANEOUS out without prior approval of the Ministry of Environment, Forests
and Climate Change (MoEF& CC).

PPs Submission: Complied Date:
Expansion or modifications in the plant shall be carried out as per EC approval of the Ministry of 21/11/2024
Environment, Forest and Climate Change.

Concealing factual data or submission of false/fabricated data may
9 MISCELLANEOUS result in revocation of this environmental clearance and attract action
under the provisions of Environment (Protection) Act, 1986.

Date:

PPs Submission: Complied 21/11/2024
Noted
The Ministry may revoke or suspend the clearance, if
10 MISCELLANEOUS implementation of any of the above conditionsis not satisfactory.
. . Date:
PPs Submission: Complied 21/11/2024
Noted.

The project proponent shall prepare a Site-Specific Conservation
Plan & Wildlife Management Plan and approved by the Chief
Wildlife Warden. The recommendations of the approved Site-

11 Statutory compliance Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The
implementation report shall be furnished along with the six-monthly
compliance report.

PPs Submission: Complied
Wildlife conservation plan prepared as a part of EIA Study is approved by the Chief Wildlife
Warden vide letter no WLP/32/C/144-45/2018-19 dated 19.06.2018. Wildlife Conservation Plan has
been prepared having total financial layout of Rs. 51 lakhs to be spent in the time span of 5 years. 1. Date:
Company has completed mangrove plantation in vicinity of effluent discharge areain consultation 21/11/2024
with forest department. 2. Company is conducting conservation and awareness activities under the
Biodiversity Conservation initiatives. 3. Company has conducted study through CSIR-CSMCRI,
Bhavnagar for monitoring and status survey of wildlife, mangrove in surrounding area. 4. Company
has appointed an expert agency for compliance monitoring and reporting through NABL and
NABET approved third party

The project proponent shall obtain Consent to Establish / Operate
under the provisions of Air (Prevention & Control of Pollution) Act,
1981 and the Water (Prevention & Control of Pollution) Act, 1974
from the concerned State Pollution Control Board/ Committee.

12 Statutory compliance

PPs Submission: Complied
Company has obtained Consent to Establish from Gujarat Pollution Control Board for expansion Date:
capacity vide consent no. 85533 dated 19.06.2017. Consent to Operate has aso been obtained from 217112024
Gujarat Pollution Control Board vide consent no. AWH - 129468 dated 04.10.2023 (valid up to
11.08.2027). TCL has not initiated activities for expansion in cement production capacity.

Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 3 of
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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The project proponent shall obtain the necessary permission from
the Central Ground Water Authority, in case of drawl of ground

13 Statutory compliance water/ from the competent authority concerned in case of drawl of
surface water required for the project.
. . Date:
PPs Submission: Complied 21/11/2024

There is no withdrawal of fresh water (Ground or surface water).

The project proponent shall obtain authorization under the
14 Statutory compliance Hazardous and other Waste Management Rules, 2016 as amended
from timeto time.

PPs Submission: Complied
Company has obtained Authorization as per Hazardous and other waste (Management and Date:
Transboundary) Rules, 2016 from Guijarat Pollution Control Board vide consent order no. AWH - 217112024
129468 dated 04.10.2023 (Valid up to 11.08.2027) for existing plant. TCL has not initiated activities
for expansion in cement production capacity.

The project proponent shall install 24x7 continuous emission
monitoring system at process stacks to monitor stack emission with
respect to standards prescribed in Environment (Protection) Rules

AIR QUALITY 1986 (G.S.R. No. 612 (E) dated 25th S.O. 3305 (E) dated 7th
15 MONITORING AND December 2015 (Thermal Power Plants) as amended from time to
PRESERVATION time and connected to SPCB and CPCB online servers and calibrate

these system from time to time according to equipment supplier
specification through labs recognised under Environment (Protection)
Act, 1986 or NABL accredited |aboratories.

PPs Submission: Complied Date:
Continuous emission monitoring system isinstalled and connected to CPCB server. Calibration is 21/11/2024
done according to equipment supplier specification through |abs recognised under Environment
(Protection) Act, 1986 and NABL accredited laboratories as per CPCB guidelines.

AIR QUALITY The project proponent shall monitor fugitive emissions in the plant
16 MONITORING AND premises at least once in every quarter through labs recognised under
PRESERVATION Environment (Protection) Act, 1986.
PPs Submission: Complied Date:

Ambient air quality including fugitive emissions are monitored through NABL approved Laboratory =~ 21/11/2024
and Continuous Ambient Air Quality Monitoring Stations (CAAQMYS).

The project proponent shall install system carryout to Ambient Air
Quality monitoring for common/criterion parameters relevant to the

AIR QUALITY main pollutants released (e.g., PM10 and PM2.5 in reference to PM
17 MONITORING AND emission, and SO2 and NOx in reference to SO2 and NOx emissions)
PRESERVATION within and outside the plant area at |least at four locations (one within

and three outside the plant area at an angle of 1200each), covering
upwind and downwind directions.

PPs Submission: Complied Date:
Ambient Air Quality is monitored for prescribed parameters including PM10, PM2.5, SO2 and NOx = 21/11/2024
within and outside the plant area.

The project proponent shall comply the conditions of Stage-| Forest
18 Statutory compliance Clearance obtained under Forest (Conservation) Act, 1986 vide letter
No. 6- GJC 071/2018-BHO/178 dated 22.02.2019.

PPs Submission: Complied 25?52024
No forest land isinvolved in the existing plant premises. However, the treated wastewater discharge
Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 4 0of
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system involves notified forest land for which Forest Clearance has been obtained under Forest
(Conservation) Act, 1980 vide letter No. 6 - GJC 071/2018-BHO/1/5866/2021 dated 23.09.2021. The
company is complying with the conditions stipul ated in the Forest Clearance.

The project proponent shall obtain the recommendation of National
19 Statutory compliance Board for Wildlife for the expansion project, if required as per the
Ministry's Office Memorandum dated 2nd December, 2009.

PPs Submission: Complied Date:
Thereis no notified areainvolved in existing cement plant. However, Wildlife approval is obtained 21/11/2024
vide letter No. WLP/32/B/1813-18/2017-18 dated 01.06.2017 for upgradation of treated wastewater
discharge system of Industry complex.

WATER QUALITY Garland drains and collection pits shall be provided for each stock
20 MONITORING AND pile to arrest the run-off in the event of heavy rains and to check the
PRESERVATION water pollution due to surface run off
PPs Submission: Complied Date:

Drains and water ponds are provided to arrest the run-off in the event of heavy rainsand to check the =~ 21/11/2024
water pollution due to surface run off.

WATER QUALITY The project proponent shall make efforts to minimise water
21 MONITORING AND consumption in the cement plant complex by segregation of used
PRESERVATION water, practicing cascade use and by recycling treated water.
PPs Submission: Complied Date:

Company has adopted integrated water management System. Cement Plant is based on dry process 21/11/2024
technology; and water is only being used in cooling, domestic and greenbelt devel opment.

Noise level survey shall be carried as per the prescribed guidelines
22 Noise Monitoring & Prevention | and report in this regard shall be submitted to Regional Officer of the
Ministry as a part of six-monthly compliance report.

. . Date:
PPs Submission: Complied 21/11/2024

Ambient Noise level monitoring is conducted. Noise monitoring report is enclosed.

The ambient noise levels should conform to the standards
23 Noise Monitoring & Prevention = prescribed under E(P)A Rules, 1986 viz, 75 dB(A) during day time
and 70 dB(A) during night time.

. . Date:
PPs Submission: Complied 21/11/2024

Ambient Noise levels are well within the prescribed norms

Provide solar power generation on roof tops of buildings, for solar
24 ENERGY PRESERVATION light system for al common aress, street lights, parking around
MEASURES . S
project area and maintain the same regularly.

PPs Submission: Complied Date:
Company has installed a 5KW roof top solar system in Captive power plant and utilizes this solar 21/11/2024
energy in streetlight in plant area. Also, the company has installed a2MW solar plant in the
township area. Commissioning of this plant isin progress.

5 ENERGY PRESERVATION Provide the project proponent for LED lightsin their offices and
MEASURES residential areas.
o . Date:
PPs Submission: Complied 21/11/2024
LED lights areinstalled in offices and Residential area.
Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 5 of
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26 MEASURES as per BIS standards.

PPs Submission: Complied
Flyash is utilised in cement as per BIS norms.

ENERGY PRESERVATION Maximize utilization of fly ash, slag and sweetener in cement blend

Date:
21/11/2024

The waste oil, grease and other hazardous shall be disposed of as
27 WASTE MANAGEMENT per the Hazardous & Other waste (Management & Transboundary

Movement) Rules, 2016.

PPs Submission: Complied
Hazardous waste is disposed through approved recycler and co-processing in cement plant.

28 WASTE MANAGEMENT USe

PPs Submission: Complied
Company has facilities for Compost making from food waste.

Date:
21/11/2024

Kitchen waste shall be composted or converted to biogas for further

Date:
21/11/2024

Green belt shall be developed in an area equal to 33% of the plant
29 GREENBELT area with a native tree species in accordance with CPCB guidelines.
The greenbelt shall inter alia cover the entire periphery of the plant.

PPs Submission: Complied
Greenbelt is being developed as per EMP given in EIA report.

Date:
21/11/2024

The project proponent shall prepare GHG emissions inventory for
30 GREENBELT the plant and shall submit the programme for reduction of the same

including carbon sequestration including plantation.

PPs Submission: Complied
GHG emissionsinventory is carried out as per GRI guidelines. The Company has committed to
reduce its carbon emissions as per the Science Based Target Initiatives (SBTi) guidelines. The
Company has established policies for Climate Change, Safety, Health and Environment (SHE) and
Biodiversity

Date:
21/11/2024

Emergency preparedness plan based on the Hazard identification
31 Human Health Environment and Risk Assessment (HIRA) and Disaster Management Plan shall be

implemented.

PPs Submission: Complied
Onsite and Offsite Emergency Plan is prepared for existing operations.

32 Human Health Environment the norms of Factory Act.

PPs Submission: Complied
PPEs are provided as per the norms of Factory Act.

Date:
21/11/2024

The PP shall provide Personal Pratection Equipment (PPE) as per

Date:
21/11/2024

Provision shall be made for the housing of construction labour
within the site with all necessary infrastructure and facilities such as

33 Human Health Environment

fuel for cooking, mobile toilets, mobile STP, safe drinking water,
medical health care, créche etc. The housing may be in the form of

temporary structures to be removed after the completion of the

project.

Address: IA Division, Ministry of Environment, Forest and Climate Change,
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- . Date:
PPs Submission: Complied 21/11/2024

Company has existing facilities within township area.

Occupational health surveillance of the workers shall be done on a

34 Human Health Environment regular basis and records maintained as per the Factories Act.

PPs Submission: Complied
Periodical medical check-up are conducted as per schedule. TCL has established procedures and
formats as per 1SO 45001:2018 for occupational health management system. Pre-employment, Date:
periodic and exit medical examination is being conducted for employees and contractors. Employees  21/11/2024
involved in hazardous area are medically tested once in six monthsin compliance to Rule 68 (R)
legal requirement under Gujarat Factories Rule, 1963 TCL has Full-fledged Occupational Health
center having qualified medical officer and staff. Ambulance van is available for round the clock
basis with the dedicated driver.

The project proponent shall comply with the provisions contained
in this Ministry's OM vide F.No. 22-65/2017-1A.111 dated 1st May
2018, as applicable, regarding Corporate Environment Responsibility.

Corporate Environmental

35 Responsibility

PPs Submission: Complied
Tata Chemicals Society for Rural Development (TCSRD) has been working for CSR activities. Date:
TCSRDs Programmes include: A.Building Economic Capital Farm Based Livelihood (Unnati): 21/11/2024
B.Ensuring Environmental Integrity Natural Resource Management C.Enablers for Sustainable
Development D.Building Social Capital E.Employee Volunteering Details of the expenditures are
published in TCSRD annual reports.

The company shall have awell laid down environmental policy
duly approved by the Board of Directors. The environmental policy
should prescribe for standard operating procedures to have proper
checks and balances and to bring into focus any

Corporate Environmental infringements/deviation/violation of the environmental / forest /
Responsibility wildlife norms/ conditions. The company shall have defined system
of reporting infringements/ deviation / violation of the environmental
/ forest / wildlife norms/ conditions and / or shareholders/ stake
holders. The copy of the board resolution in this regard shall be
submitted to the MOEF& CC as a part of six-monthly report.

36

PPs Submission: Complied
Company has awell laid down Safety Health and Environment Policy. Copy of Safety, Health and Date:
Environment Policy signed by the Managing Director of Company is being submitted along with 21/11/2024
six-monthly compliance status report. Requirements of Environmental regulations are included in
Legal Compliance Management System. Separate Environmental Cell is part of Environment
Management System (1SO- 14001:2015).

A separate Environmental Cell both at the project and company

37 Corporate Environmental head quarter level, with qualified personnel shall be set up under the
Responsibility control of senior Executive, who will directly to the head of the
organization.
. . Date:
PPs Submission: Complied 21/11/2024

Separate Environmental Cell is part of Environment Management System (1SO- 14001:2015).

Action plan for implementing EMP and environmental conditions
along with responsibility matrix of the company shall be prepared and
shall be duly approved by competent authority. The year wise funds
earmarked for environmental protection measures shall be kept in
separate account and not to be diverted for any other purpose. Y ear
wise progress of implementation of action plan shall be reported to
the Ministry/Regional Office along with the Six-Monthly Compliance

Corporate Environmental

38 Responsibility

Address: IA Division, Ministry of Environment, Forest and Climate Change, Page [/ of
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Report.

PPs Submission: Complied
1. Company has implemented the Action Plan for cement plant as proposed in EMPs: a. Upgradation
of Air Pollution Control Systems as per revised emission norms b. Online Monitoring System c.

Development of Greenbelt in plant periphery d. Waste utilisation (Co-processing) 2. Responsibility Date:
matrix of company is prepared as per 1SO 14001:2015 and approved by the Management 21/11/2024

Representative. 3. Y ear wise funds are earmarked for environmental protection measures Separate
accounts are maintained for environmental projects. Details of expendituresis reported : Progress of
implementation of action plan (EMP Cost Rs. 29.50 Cr): Completed upgradation of Air Pollution
Control Systems Completed (Actual cost Rs. 85 Cr). 4. Annual expenditures for environmental
improvements are reported in Form V (Environmental Statement).

29 Corporate Environmental Self-environmental audit shall be conducted annually. Every three
Responsibility years third party environmental audit shall be carried out.
PPs Submission: Complied Date:

Third party Environmental audits are carried out by GPCB schedule - | auditor. Internal and External ~ 21/11/2024
audits are conducted as per 1SO Standards 9001, 14001 and 45001.

All the recommendations made in the Charter on Corporate
Responsibility for Environment Protection (CREP) for the cement
plants shall be implemented.

Corporate Environmental

40 Responsibility

PPs Submission: Complied Date:
Company has implemented applicable norms for cement plant and quarterly compliance report under =~ 21/11/2024
CREP is submitted to the GPCB

The project proponent shall make public the environmental
clearance granted for their project along with the environmental
conditions and safeguards at their cost by prominently advertising it

41 MISCELLANEOUS at least in two local newspapers of the District or State, of which one
shall be in the vernacular language within seven days and in addition
this shall also be displayed in the project proponent's website
permanently.

PPs Submission: Complied Date:
Advertisement has been published in News Papers. Copies of the advertisements have been 21/11/2024
submitted to the Ministry. Copy of Environment Clearance is uploaded on Company's Web portal.

The copies of the environmental clearance shall be submitted by the
project proponents to the Heads of local bodies, Panchayats and
42 MISCELLANEOUS Municipal Bodies in addition to the relevant offices of the
Government who in turn has to display the same for 30 days from the
date of receipt.

PPs Submission: Complied Date:
Copies of environment clearance has been submitted to Okha Nagarpalika, Taluka Development 21/11/2024
Officer and District Development Officer vide letter no A/WG/278/2019 dated 04.07.2019.

The project proponent shall upload the status of compliance of the
stipulated environment clearance conditions, including results of
monitored data on their website and update the same on half-yearly
basis.

43 MISCELLANEOUS

I . Date:
PPs Submission: Complied 21/11/2024

Status of compliance is uploaded on Company's Web-portal

44 MISCELLANEOUS The project proponent shall monitor the criteria pollutants level

Address: IA Division, Ministry of Environment, Forest and Climate Change, Page g of
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namely; PM 10, 502, NOx (ambient levels as well as stack emissions)
or critical sectora parameters, indicated for the projects and display
the same at a convenient location for disclosure to the public and put
on the website of the company.

PPs Submission: Complied Date:
Air quality parameters are monitored and displayed near Main Gate of factory. Monthly summary of =~ 21/11/2024
datais uploaded on Company's Web-portal along with Half yearly compliance report

The project proponent shall submit monthly summary report of
continuous stack emission and air quality monitoring and results of
manual stack monitoring and manual monitoring of air quality
/fugitive emissions to Regional Office of MOEF& CC, Zonal office of
CPCB and Regional Office of SPCB aong with six-monthly
monitoring report.

AIRQUALITY
45 MONITORING AND
PRESERVATION

PPs Submission: Complied Date:
Monthly Summary Report of following are enclosed: a. CEMS Report b. CAAQMS Report c. 21/11/2024
Manual Stack monitoring and Ambient Air Quality/ Fugitive Emissions Report.

Appropriate Air Pollution Control (APC) system shall be provided
for all the dust generating points including fugitive dust from all
vulnerable sources, so as to comply prescribed stack emission and
fugitive emission standards.

AIR QUALITY
46 MONITORING AND
PRESERVATION

PPs Submission: Complied Date:
Air Pollution Control (APC) systems are provided in existing units of Cement plant as per 217112024
prescribed emission norms. Bag filters are provided for control of fugitive dust from transfer points.
47 M'?JINR | ‘?géll;\ll(?;ND The project proponent shall provide |eakage detection and
PRESERVATION mechanised bag cleaning facilities for better maintenance of bags.
Date:
PPs Submission: Complied 21/11/2024
Bag filters with mechanized bag cleaning facilities are provided in existing units of cement plant.
48 MAC‘)INR | ?géllf\ll(-gAND Pollution control system in the cement plant shall be provided as

PRESERVATION per the CREP Guidelines of CPCB.

. . Date:
PPs Submission: Complied 21/11/2024

Air Pollution Control (APC) systems are provided as per prescribed emission norms.

AIR QUALITY Sufficient number of mobile or stationery vacuum cleaners shall be
49 MONITORING AND rovided to clean plant roads, shop floors, roofs, regularl
PRESERVATION P P , Shop , roofs, regularly.
. . Date:
PPs Submission: Complied 21/11/2024
Road Cleaning is carried out by mechanical sweeping machine.
AIR QUALITY Ensure covered transportation and conveying of raw material to
50 MONITORING AND prevent spillage and dust generation; Use closed bulkers for carrying
PRESERVATION fly ash.
PPs Submission: Complied Date:

Covering of Raw Material is ensured during transportation. Flyash is transported in closed bulkers 21/11/2024
from captive power plant to cement plant. Raw Materia is conveyed through covered conveyor belts
from material charging point to raw material hoppers.

Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 9of
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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Provide wind shelter fence and chemical spraying on the raw
materia stock piles; and

AIR QUALITY
51 MONITORING AND
PRESERVATION

PPs Submission: Complied Date:
9-meter height wall at periphery of coal handling area (Length 470 meter) has been provided as per 21/11/2024
Coal handling guidelines. Greenbelt has been devel oped as wind shelter in fence of plant. Raw
Material is covered towards the boundary area.

AIR QUALITY
52 MONITORING AND
PRESERVATION

Provide Low NOx burners as primary measures and SCR /NSCR
technol ogies as secondary measure to control NOx emissions.

PPs Submission: Complied Date:
Concentration of NOx in emissions from existing Raw Mill and Kiln Stack iswell within the 21/11/2024
prescribed emission norm. Company has submitted clarification vide TCL letter No A/WG/294/2019
dated 05.07.2019

AIR QUALITY . . : .
53 MONITORING AND aIl-r|atv§,\| ?i)r?g\? ;Iruck parking area and monitor vehicular emissions
PRESERVATION ) '
. . Date:
PPs Submission: Complied 21/11/2024

Vehicles are parked in designated area and vehicles are checked as per checklist

Efforts shall be made to reduce impact of the transport of the raw
materials and end products on the surrounding environment including
agricultural land by the use of covered conveyor belts/railways asa
mode of transport.

AIRQUALITY
54 MONITORING AND
PRESERVATION

PPs Submission: Complied Date:
Company has implemented following control measures: 1. Covering of raw material and product 21/11/2024
during transportation 2. Closed conveying system in Raw Mill, Kiln, Coal Mill, Clinker and Cement
Mill areas.

AIR QUALITY Ventilation system shall be designed for adequate air changes as per
55 MONITORING AND ACGIH document for all tunnels, motor houses, cement bagging
PRESERVATION plants.

PPs Submission: Complied
The scope of proposed expansion is only increase in Cement Grinding Capacity. TCL has not Date:
initiated activities for expansion in cement production capacity. Existing bagging units are equipped = 21/11/2024
with bag filters. Company has also submitted clarification vide TCL letter No A/WG/294/2019 dated
05.07.2019.

The project proponent shall install effluent monitoring system with
respect to standards prescribed in Environment (Protection) Rules
1986 vide G.S.R. No. 612 (E) dated 25th August, 2014 (Cement) and

WATER QUALITY subsequent amendment dated 9th May, 2016 (Cement) and S.O. 3305
56 MONITORING AND (E) dated 7th December 2015 (Thermal Power Plants) as amended
PRESERVATION from time to time) and connected to SPCB and CPCB online servers

and calibrate these system from time to time according to equipment
supplier specification through labs recognised under Environment
(Protection) Act, 1986 or NABL accredited laboratories.

PPs Submission: Complied Date:
Company hasinstalled Effluent analyser and connected to CPCB and GPCB servers. Online 21/11/2024
monitoring system is calibrated as per CPCB guidelines.

Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 10 of 12
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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The project proponent shall monitor regularly ground water quality

WATER QUALITY at least twice ayear (pre and post monsoon) at sufficient numbers of
57 MONITORING AND piezometers / sampling wells in the plant and adjacent areas through
PRESERVATION labs recognised under Environment (Protection) Act, 1986 and
NABL accredited |aboratories.
PPs Submission: Complied Date:
Ground Water quality is monitored at identified locations through |abs recognised under 21/11/2024

Environment (Protection) Act, 1986 and NABL accredited laboratories.

The project proponent shall submit monthly summary report of

WATER QUALITY continuous effluent monitoring and results of manual effluent testing
58 MONITORING AND and manual monitoring of ground water quality to Regional Office of
PRESERVATION MOEF& CC, Zonal office of CPCB and Regional Office of SPCB

along with six-monthly monitoring report.

PPs Submission: Complied Date:
Monthly Summary Report are enclosed: a. Continuous Effluent Monitoring Report. b. Effluent Test =~ 21/11/2024
Report- Manual Monitoring c. Ground Water Quality Report (enclosed in condition 11 (ii)

WATER QUALITY
59 MONITORING AND Adhereto 'Zero Liquid Discharge
PRESERVATION

PPs Submission: Complied
Proposed Expansion of Cement production capacity will not add generation of waste water. Date:
Company has treated waste water discharge system for existing Industry complex (Sodaash, Captive = 21/11/2024
Power, cement, Chlor-alkali and bromine plant). Treated waste water is discharged into sea through
single outlet. Company has submitted clarification vide TCL letter No A/WG/294/2019 dated
05.07.2019.

WATER QUALITY
60 MONITORING AND
PRESERVATION

The project proponent shall practice rainwater harvesting to
maximum possible extent.

. . Date:
PPs Submission: Complied 21/11/2024

Company has provided rainwater harvesting facilitiesin greenbelt and township area.

The Ministry reserves the right to stipulate additional conditions if
61 MISCELLANEOUS found necessary. The Company in atime bound manner shall
implement these conditions.

Date:
PPs Submission: Complied 21/11/2024
Noted
The Regional Office of this Ministry shall monitor compliance of
the stipulated conditions. The project authorities should extend full
62 MISCELLANEOUS cooperation to the officer (s) of the Regional Office by furnishing the
requisite data/ information/monitoring reports.
. . Date:
PPs Submission: Complied 21/11/2024
Noted.

The above conditions shall be enforced, inter-alia under the
provisions of the Water (Prevention & Control of Pollution) Act,
63 MISCELLANEOUS 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and the

Address: IA Division, Ministry of Environment, Forest and Climate Change, Page TITof 12
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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Public Liability Insurance Act, 1991 along with their amendments
and Rules and any other orders passed by the Hon'ble Supreme Court
of India/ High Courts and any other Court of Law relating to the
subject matter.

Date:
PPs Submission: Complied 21/11/2024
Noted.

Any appeal against this EC shall lie with the National Green
64 MISCELLANEQOUS Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010.

Date:
PPs Submission: Complied 21/11/2024
Noted.
Visit Remarks
Last Site Visit Report Date: N/A

Additional Remarks;

Note: This acknowledgement is as per the details submitted by project proponent. In no way is this document to be
considered as conclusion on any action on the compliance of the project. Thisis strictly for the project proponent’s
reference purpose.

Address: 1A Division, Ministry of Environment, Forest and Climate Change, Page 12 of 12
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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Tata Chemicals Limited, Mithapur
Compliance status report of Environmental Clearance (Ministry's letter No. J - 11011- 66/99-IA - Il (I) Dated November 20,
2000 amended Jan 17, 2001

A. Specific Conditions:

Compliance Status (January 2024 to June 2024)

Gaseous and particulate matter emissions from various units
should conform to the standards prescribed by State Pollution
Control Board. At no time the particulate emission should exceed
50 mg/Nm3. Interlocking system should be provided in the
pollution control equipment, so that in the event of pollution
control equipment not working, the respective unit(s) is shut down
automatically.

Gaseous and particulate matter emissions from various
units are complied with the standards prescribed by State
Pollution Control Board. Upgradation of APCDs as per
Revised Action Plan vide TCL letter No. A/WG/0514/2017
dated 22.09.2017 and CPCB directions vide letter no. B-
33014/7/IPC-11/2017-18/10225 dated 06.09.17.

i [Ambient air quality including ambient noise levels must not exceed

the standards stipulated under EPA/state authorities. Monitoring of
ambient air quality and stack emissions shall be carried out
regularly in consultation with SPCB and report submitted to the
board quarterly and to the Ministry (Regional Office, at Bhopal) half
yearly.

Monitoring of ambient air quality and stack emissions are
carried out regularly in consultation with SPCB and report
submitted to the board and to the Ministry (Integrated
Regional Office, Gandhinagar) half yearly enclosed as
Annexure-1.

Fugitive dust emissions at various transfer points should be
controlled by installing adequate dust collection and extraction
system. Closed circuit grinding should be provided in all grinding
sections of the plant. On-Line Particulate matter monitor should be
installed for Kiln and raw mill stack.

Fugitive dust emissions at various transfer points are
controlled by operation of Bagfilters. Closed circuit
grinding is provided in Cement Mill, Raw Mill and Coal
Mill sections of the plant. On-Line CEMS are installed and
connected to CPCB server.

Green belt of 25 m width and density should be provided to
mitigate the effects of fugitive emission all around the plant. As
indicated in EMP, a minimum of 4 Ha of land in addition to the 4 Ha
of area already afforested should be developed as green belt in
consultation with local DFO.

Green belt has been developed in periphery of cement
plant and maintained with drip irrigation system.

The company shall use effluent cake generated from the soda ash
plant as raw material and in case of its non-availability, the
company shall proportionately reduce the production.

Filtered solids i.e. Effluent cake are used as raw material
for cement plant. Availability of Effluent cake is ensured
all time during operation of cement plant.

Entire water requirement of the expansion should be met from the
desalination plant. Ground water should not be exploited for the
operation of the plant.

Water requirements for cement plant is being met from
Desalination plant.

No Ground water is being utilised for the operation of the
plant.

As committed to the ministry, company should continue its
drinking water supply to 19 villages of Okhamandal Taluka.

TCSRD has implemented Integrated Water Management
Program to ensure the availability of water in villages of
Okhamandal area.

Now, Govt. has connected water supply system in
Okhamandal area which ensures regular water supply to
the villages.

The company should implement the proposal developed by Tata
Chemical Society for Rural Development for reclamation of
abandoned mines and water harvesting structures in consultation
with lease holders.

Company has Implemented the proposal developed by
Tata Chemical Society for Rural Development for
reclamation of abandoned mines and water harvesting
structures in consultation with lease holders.

General Conditions.

The project authorities must adhere to the stipulations made by
State Pollution Control Board.

Company is complying with the stipulations made by
Gujarat Pollution Control Board (GPCB). Third Party
Schedule-I deputed by GPCB
monitors the stipulations made by GPCB.

Environment Auditor

No expansion or modification of the plant should be carried out
without prior approval of this ministry.

Environmental Clearance has been granted by the
Ministry for expansion of cement production capacity.

Company must obtain "consent to operate" from the State
Pollution Control Board before commissioning the plant

Company has obtained "consent to operate" from the
State Pollution Control Board before commissioning the
plant.

Page 1 of 2 Pages
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Tata Chemicals Limited, Mithapur
Compliance status report of Environmental Clearance (Ministry's letter No. J - 11011- 66/99-IA - Il (I) Dated November 20,
2000 amended Jan 17, 2001

A. Specific Conditions:

Compliance Status (January 2024 to June 2024)

Handling, manufacturing, storage and transportation of hazardous
chemicals should be carried out in accordance with the
Manufacture, Storage and Import of Hazardous Chemicals Rules
1989 as amended in 1991. Permission from state and central nodal
agencies in this regard must be obtained.

Handling, manufacturing, storage and transportation of
hazardous chemicals are carried out in accordance with
the Manufacture, Storage and Import of Hazardous
Chemicals Rules 1989 as amended in 1991.

In this regard, permission from state and central nodal
agencies has been obtained.

Hazardous waste if any, must be handled and disposed as per
Hazardous waste (management and handling) rules 1989.
Authorisation from State Pollution Control Board in this regard
must be obtained.

Hazardous wastes are handled and disposed as per
Hazardous waste Rules notified under Environment
Protection Act, 1986.

In this regard, Authorisation from Gujarat Pollution
Control Board has been obtained.

vi

Proper housekeeping and cleanliness must be maintained within
and outside the plant.

Proper housekeeping and cleanliness is maintained within
and outside the plant by implementation of 55 and Good
Housekeeping practices.

vii [Occupational health surveillance of the workers should be done on|Occupational health surveillance of the workers is done
a regular basis and records maintained. on a regular basis and records are being maintained.

viii|The project proponent shall also comply with all environmental{Company has implemented and is complying with
protection measures and safeguards recommended in the|Environmental protection measures and safeguards
EIA/JEMP. recommended in the EIA/JEMP.

ix |A separate Environmental management Cell with full fledged A separate Environmental management Cell with full-
laboratory facilities to carry out various management and fledged laboratory facilities to carry out various
monitoring functions should be setup under the control of Senior |management and monitoring functions has been setup
executive. under the control of Apex Environment Committee.

Company also have a well-established Environment
management system (ISO 14001) which is being audited
by external experts.

x |The funds earmarked for environmental protection measures The funds earmarked for environmental protection
should not be diverted for any other purpose and year wise measures are not being diverted for any other purpose
expenditure should be reported to this ministry and SPCB. and year wise expenditure are submitted to the Ministry

and SPCB as a part of Environment Statement.

xi [Six monthly status report on the project vis-a-vis implementation  |Six monthly compliance status reports is being submitted
of environmental measures should be submitted to this ministry the Ministry (Integrated Regional office, Gandhinagar)/
(Regional office, Bhopal)/ CPCB/ SPCB. CPCB/ SPCB.

xii [The project proponent should inform the public that the project|The project proponent informed the public that the
has been accorded environmental clearance by the ministry and|project has been accorded environmental clearance by
copies of the clearance letter are available with State Pollution|the ministry and copies of the clearance letter are
Control Board/ committee and may also be seen at website of|available with State Pollution Control Board/ committee
Ministry and Forest at http:/www.envfor.nic.in. This should be|and may also be seen at website of Ministry and Forest at
advertised in at least two local newspapers that are widely|http:/www.envfor.nic.in.
circulated in the region of which one shall be in the vernacular|The same had also been advertised in two local
language of the locality concerned. newspapers in English and Gujarati language.

xiii|The project authorities should inform the regional office as well as{TCL has sourced expansion related funding internally so

the ministry, the date of financial closure and final approval of the
project by concerned authorities and the date of commencing the
land development work.

financial closure is not applicable. However general plant
expansion status is updated timely to the Regional Office
as well as the Ministry.

Page 2 of 2 Pages
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TRANSLATED COPY

GUJARAT POLLUTION CONTROL BOARD
Regional Office

Sardar Patel Bhavan, Rameshwarnagar, Jamnagar - 361008
Phone: 2752366

Notice for Entry and Inspection

Under Section 23 of the Water (Prevention and Control of Pollution) Act, 1974, Section
24 of the Air (Prevention and Control of Pollution) Act, 1981, and Section 10 of the
Environment (Protection) Act, 1986, we, the undersigned, hereby notify you that we are
authorized to enter and inspect your premises at any time, with necessary assistance, for the
following purposes:

1. To perform any duties assigned to us by the State Board/Central Government.

2. To determine whether any functions under these Acts are being performed, and if so,
how they are being performed, or to verify whether any provision of these Acts or any
rules, notices, orders, or authorizations issued under them are being complied with or
have been complied with.

3. To inspect and test any equipment, industrial plant, record, register, document, or other
relevant material, or to search premises where there is reason to believe that any offense
under these Acts or rules made thereunder has been committed or is being prepared,
and to seize any equipment, industrial plant, record, register, document, or other
relevant material as evidence of such offense.We shall enter your premises for the
above-mentioned purposes at the following time:

Time of Entry into Industry/Factory: Morning/Evening, 16:00 —22:00 on 01/07/2014
The following persons will assist us during the inspection:

1. J.M. Mahida - DEE

2. (Additional names as required)

To,
Tata Chemicals Ltd.

Signature:
Authorized Officer's Name: H.C. Solanki
Designation: SSO

Two copies of this notice have been received by:
Name: Mr. Sanjeev Jain
Signature of the Recipient
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GUJARAT POLLUTION CONTROL BOARD
Regional Office

Sardar Patel Bhavan, Rameshwarnagar, Jamnagar - 361008
Phone: 2752366

The officers of the Gujarat Pollution Control Board conducted an inspection of
your unit today under the provisions of various environmental regulations of the
state. Based on the observations made during the site visit, the information /
documents provided by you, and the provisions of environmental regulations, the
following directions are issued to you. You are required to submit a compliance
report regarding these directions to this office within two weeks from the date of
receipt of this notice. Additionally, a copy of the compliance report must be sent
to the head office of the Gujarat Pollution Control Board, Paryavaran Bhavan,
Sector-10(A), Gandhinagar. Failure to comply with these directions will result in
further action being taken against your unit as per the provisions of the applicable
laws/regulations, assuming that no representation has been made by you on this
matter.

Directions Issued:

1. Transfer fly ash and rejected materials from the settling pond area to the
designated area for proper handling.

2. Ensure that the storage of materials at the cement plant is in compliance
with the prescribed standards.

3. (Additional points as required.)

Acknowledgment:

This notice has been received by: Inspected by:
Name: Sayeer Jain Name: H.C. Solanki
Designation: Designation: SSO

Date: 01-07-2014 Date: 01-07-2014
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TATA

By Hand Delivery
A/WG/0541/2014
July 4, 2014
Regional Officer
Gujarat Pollution Control Board
Sardar Patel Bhavan, Rameshwar Nagar,
Jamnagar - 360008

Sub: Tata Chemicals Limited, Mithapur: GPCB XGN- 17166.
Ref: Written instructions given during GPCB official’s site visit on 01 July, 2014.

Dear Sir,

We are in receipt of written instructions during GPCB officials’ site visit on 01, July 2014. TCL
Compliance report is submitted as below:

GPCB Written instruction 1: Cover of trucks transferring fly ash and rejected material at Padli
settling pond area.

TCL Response: TCL has started covering of trucks during transportation of fly ash.
Photographs showing covered truck with tarpaulin are enclosed as Annexure 1. The Covering
of trucks during transportation of ESF Cake is proposed from 17 July, 2014.

GPCB Written instruction 2: Reduce height of raw material storage at cement plant.

TCL Response: TCL has initiated covering of raw material heaps towards plant boundary and
will be completed by 15 July, 2014. Photographs showing covered heaps of raw materials are
enclosed as Annexure 2.

We also submit status of Plantation in Cement plant. A layout showing greenbelt development
in cement plant area is enclosed as Annexure 3.

Thanking you,

Yours sincerely
? hemicals Limited,
g/,

General Manager- Safety Health Environment.

Annexure: 1to 3

CC: Senior Environmental Engineer and Unit Head (Jamnagar),
Gujarat Pollution Control Board, Gandhinagar

TATA CHEMICALS LIMITED

Mithapur Okhamandal Gujarat 361 345
Tel + 91 (02892) 665991 /2 /3 / 4 Fax + 91 (02892) 223361 e-mail mithapur_tatachemicals@tata.com www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Mumbai 400 001
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TRANSLATED COPY

Gujarat Pollution Control Board
Vigilance - Rajkot
Racecourse Ring Road,

Next to Union Bank of India, Rajkot - 360001.
(T) 0281-2474524, (F) 2452189
E-mail: gpcb-raj@gujarat.gov.in

XGN site: gpcbxgn.gujarat.gov.in

During the site visit conducted today by the officers of the Gujarat Pollution
Control Board at your unit, observations were made based on compliance with
various environmental regulations of the state. Based on the observations during
the site wvisit, information/documents provided by you, and provisions of
environmental regulations, you are hereby instructed as follows:

You are required to submit a compliance report addressing the instructions given
below to this office and also to the Head Office of the Gujarat Pollution Control
Board at Paryavaran Bhavan, Sector-10(A), Gandhinagar, within two weeks from
the date of receipt of this notice.

Failure to comply within the stipulated timeframe will be considered as a lack of
response from your end, and further actions will be initiated against your unit as
per legal/regulatory provisions.

1. Significant dust emissions were observed from the raw mill, alkali bypass,
and cooler exit stacks of the cement plant.

2. A large pile of limestone was observed near the cement plant, exceeding
the height of the stack. Therefore, material storage height in all plants must
not exceed 6 meters, and the boundary wall height on the side facing
Devpara village should be raised to 9 meters.

3. Significant dust emissions were observed at the limestone taster point and
limestone charging point in the material handling yard during the visit.

4. The sprinkler system at the transfer point was not operational, and a thick
layer of dust was observed on the ground in the area. Regular cleaning must
be ensured in this area.

Fine emissions were observed from the top of the soda ash line in the
limestone kiln. The capacity of the bag filter was found to be insufficient.
There is no cement meter in the CTP. It must be installed immediately.
The online monitoring system for the alkali bypass must be installed as per
the given instructions.
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Orders Received Name of the visiting officer:
Signature: Signature:
Name: Jitesh Chauhan Name: R.V. CHAUHAN
Designation: Asst. Manager Designation: DEE

Date: 10/01/2017 Date: 10/01/2017



TATA

The Vigilance Officer

Gujarat Pollution Control Board
Race Course Ring Road,

Near Union Bank of India
Rajkot- 360 001

Sub: Tata Chemicals Limited, Mithapur: GPCB XGN- 17166.
Ref: Written instructions given during GPCB official’s site visit on 10 January, 2017

Dear Sir,

194

By Speec' Yost
A/WG/0040/2017
January 19, 2017

We are enclosing herewith compliance report of written instructions issued by GPCB

officials’ during site visit on 10 January, 2017.

Thanking you,
Yours sincerely
Tata Chemicals Limited,

Saijeev Jain
Senior Manager- EMS

Enclosed: Compliance Report
Copy to:

Regional Officer, Gujarat Pollution Control Board,
Sardar Patel Bhavan, Rameshwar Nagar,
Jamnagar — 360008

Senior Environmental Engineer,
(Unit Head- Jamnagar),

Gujarat Pollution Control Board
Paryavaran Bhavan, Sector- 10 A,
Gandhinagar 382010

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel + 91 (02892) 665991 /2 /3 /4 Fax + 91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001
CIN : L24239MH1939PLC002893
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Tata Chemicals Limited, Mithapur

Compliance Report of Written Instructions issued by GPCB during site visit on 10.01.2017

S.N

GPCB Written
Instruction- Action Point

TCL Compliance Report

Control of Emissions from
Raw Mill, Alkali By Pass &
Cooler Stack

Operation of Air Pollution Control Devices: The details of Air Pollution Control Devices (APCD) for control of
emissions from Raw Mill, Alkali Bypass and Cooler stacks are given below:

Stack Attached To Unit Air Pollution Control Device Current Status of Device
Raw Mill Electrostatic Precipitator Working
Alkali By Pass Electrostatic Precipitator Working
Cooler Electrostatic Precipitator Working

Online Monitoring System: Online emissions monitoring system has been installed in stacks of Raw Mill and
Cooler. The average readings for these stacks are given below:

Date Stack Attached To Unit | Online meter Average reading | Prescribed Norm (Consent
for Particulate Matter in Order) for Particulate Matter
mg/NM? in mg/nM®
10-01-2017 Raw Mill 104 150
10-01-2017 Cooler 17 150

Observation during visit: There was breakdown in Raw Mill operation due to air slide cloth damage and unit
was under start-up during the visit. After Start up, emission were controlled by stabilisation of flow &
temperature of raw mill circuit. The Air pollution control devices (ESPs) were made operational and
emissions recorded within GPCB limits as mentioned above.

Up-gradation of APCD in Alkali Bypass: Installation of bag-house in Alkali Bypass unit of Cement Plant is
under progress as a part of improvement in air pollution control system.
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Storage of limestone and
height of boundary wall

The raw material is conveyed through fully covered conveyor belt for screening, crushing and stored in fully

covered stacker reclaimer. The Photograph showing enclosed crusher building, conveyor belt & stacker
reclaimer is given in Annexure-1.

Company has developed a greenbelt adjacent to boundary wall towards Village Devpara. The photograph
showing green belt adjacent to boundary wall is given in Annexure-2.

Practice of water spray has been implemented in material handling area on daily basis to control fugitive

dust emissions. The photograph showing water spray on roads in Material handling area is given in
Annexure-3.

Control of Fugitive
emissions from limestone
transfer point &
limestone charging point
in Material Handling Yard

The fugitive dust emissions from limestone transfer and charging points are controlled by:

(1) Operation of Bag filters: Bag filters are operated for control of fugitive dust emissions in transfer points
of Limestone in Material Handling Yard

(2) Water Spray: Photograph showing water spray on roads is enclosed as Annexure-3

(3) Greenbelt: The photograph showing existing greenbelt adjacent to boundary wall towards Village

Devpara is given in Annexure-2.
Observation During Visit: The water spray system of conveyor belts of limestone has been taken under
maintenance during visit for improvement and made operational after completion of maintenance activities.

Operation of Sprinkler
system in transfer point

Strengthening of Sprinkler system: The sprinkling system has been improved by following steps:

1) Ensure water availability

2) Regular Cleaning

3) Regular Observation of sprinkling system

4) Regular Maintenance of water spray system :
Observation During Visit: The water spray system of conveyor belts of limestone has been taken under
maintenance during visit for improvement and made operational after completion of maintenance activities.
The photograph showing working water spray system at conveyor belt is enclosed in Annexure-4.

Regular Cleaning of dust
in MHY Area

Cleaning Schedule: The company has implemented scheduled cleaning around the area on regular basis for
control of fugitive dust emissions from ground floor area. Copy of cleaning schedule is enclosed as
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Annexure- 5.

Observation During Visit: The material handling area was cleaned and executed water spray at surrounding
area as per regular cleaning schedule.

Bag filter Operation in
Lime Kiln (Soda Ash) area

Regular Checks & Maintenance: The practice of regular checks and maintenance is in place for operation of
Bag-filters in lime kiln top of Soda Ash Plant. The details of recent improvements done in Lime kiln 1 top bag
filter is enclosed as Annexure 6.

Observation During Visit: Suction pipeline of fugitive dust control system has been cleaned as a part of
scheduled checks/ maintenance and the system is in operation.

Online monitoring
system in stacks of
Captive power plant

Details of online emission monitoring system installed in units of Captive Power plant are as below:

Sr. No | Power Plant Unit/ Stack GPCB Consented Parameters Type of Online meter

1 RCC 2 (Boiler IBIL) Particulate Matter (PM) Opacity Meter
SO2 Flue gas analyser
NOx Flue gas analyser

2 RCC3 (Boiler HPB3/4) Particulate Matter (PM) Opacity Meter
S0O2 Flue gas analyser
NOx Flue gas analyser

6 RCC1 SO2 Flue gas analyser
NOx Flue gas analyser

Installation of Opacity meter in RCC1 Stack: Existing RCC1 Chimney has completed its safe life and Company
has proposed to replace the existing chimney with new Chimney. Opacity meter will be installed once the
new chimney is commissioned.

Installation of Online
Monitoring System in
Alkali By Pass Stack

Company has initiated up-gradation of existing air pollution control device (ESP) with improved air pollution
control device (Bag-house). The activities for installation of bag house are under progress. Online monitoring
system will be installed in stack connected with new bag-house of Alkali bypass unit.
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Co-processing at Cement
Plant

Company’s cement plant is operated with the objective of utilisation of solid waste generated from the

manufacturing process of Soda Ash unit and Fly ash generated from captive power plant unit of chemical
complex.
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Annexure-1
Tata Chemicals Limited, Mithapur

The Photograph showing enclosed crusher building, conveyor belt & stacker reclaimer

Photograph showing covered stacker reclaimer, conveyor belt & covered crusher building




303 200

Annexure-2

Tata Chemicals Limited, Mithapur

The photograph showing greenbelt adjacent to boundary wall towards Village Devpara

Photograh Shoing Green Belt at erlphery of PhotoraphShoing Green Belt atPerlpery
Cement Plant of Cement Plant

Photograph showing existing green belt in plant boundary of material handling area.
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. Annexure-3

Tata Chemicals Limited, Mithapur

Photograph showing water spray on roads in material handling area of Cement Plant

Photraph hwing at spry on roads of cement plant

Photograph showing water spray in Material Handling Yad Area.
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Annexure-4

Tata Chemicals Limited, Mithapur

Photograph showing working water spray system in Limestone Conveyor belt
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TRANSLATED COPY

Gujarat Pollution Control Board
Vigilance - Rajkot
Racecourse Ring Road,

Next to Union Bank of India, Rajkot - 360001.
(T) 0281-2474524, (F) 2452189
E-mail: gpcb-raj@gujarat.gov.in

XGN site: gpcbxgn.gujarat.gov.in

During the site visit conducted today by the officers of the Gujarat Pollution
Control Board at your unit, observations were made based on compliance with
various environmental regulations of the state. Based on the observations during
the site wvisit, information/documents provided by you, and provisions of
environmental regulations, you are hereby instructed as follows: You are required
to submit a compliance report addressing the instructions given below to this
office and also to the Head Office of the Gujarat Pollution Control Board at
Paryavaran Bhavan, Sector-10(A), Gandhinagar, within two weeks from the date
of receipt of this notice. Failure to comply within the stipulated timeframe will
be considered as a lack of response from your end, and further actions will be
initiated against your unit as per legal/regulatory provisions.

1. The height of the compound wall on the side facing Devpura village at the
back of the cement plant should be raised or constructed to 20 feet.
Additionally, a green belt should be developed on this side.

2. Trucks transporting soda ash and solid waste toward Devpura village must
be completely covered during transportation.

3. Take precautions to prevent any leakage in the brine line towards Mudvel
village and take necessary corrective measures.

4. In the solid waste area near Bhimrala village, piles of fly ash and other
materials are present. To prevent dust emissions, regular water sprinkling
must be carried out in this area.

5. Regularly treat the water containing cement slurry from the pond in the
area near Papa Patli and dispose of it properly as per norms.

Orders Received Name of the visiting officer:
Signature: Signature:

Name: M.S. SR90 Name: B.G SUTREJA
Designation: Asst. V.P. (Operations) Designation: R.O

Date: 26/07/2018 Date: 26/07/2018
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TATA 28, 2012

The Regional Officer

Gujarat Pollution Control Board

Sardar Patel Bhavan, Rameshwar Nagar,
Jamnagar - 361008

Sub: Tata Chemicals Limited, Dist.- Devbhumi Dwarka
Ref: 1. Written instructions given during GPCB official’s site visit on 26" July, 2018

Sir,

We are in receipt of written instructions during GPCB officials’ site visit on 26, July 2018. TCL
Compliance report is submitted as below:

1. Company has already implemented following mitigation measures as per the compliance
requirements:
a. Upgradation of Air Pollution Control Devices (APCDs) in units of cement plant as per TCL letter
~ No. A/WG/266-A/2018 dated 06.07.2018 (Annexure-1a).
b. Greenbelt developed towards the compound wall of cement plant is an existing wind barrier.
This is as per option suggested in the written instructions (Ref-1) and in compliance of
condition given in Environment Clearance (Annexure-1b) for greenbelt development.
Photographs showing greenbelt are enclosed as Annexure-1c.
c. Lime stone stack height reduced to 6 meters and covered with tarpaulin. Photographs showing
covered limestone stacks are enclosed as Annexure-1d.

In view of the above facts, company has already taken effective measures to ensure compliance of
environmental norms. "

2. TCL has implemented practice of covered trucks during transportation of salt and solid waste. The
photograph showing covering of salt and solid waste trucks during transportation is attached as
Annexure- 2.

3. As a precautionary measure Brine lines towards Village Mulvel are underground. Air vent and
valves are provided for checking of leakage. Preventive maintenance is done to avoid leakages.
Regular inspection and vigilance is also done as per schedule. '

4. TCL has implemented solid waste storage at designated sites within company premises. The
practice of regular water spray is carried out in MOL & Flyash storage site. These storage sites are
regularly maintained to avoid fugitive emissions. Water spray log sheet is attached as Annexure- 3.

5. Company has provided seepage water collection system within company area which ensures
disposal of treated waste water through the single outlet as per prescribed norms. Site
photographs’ showing dewatering system is enclosed as Annexure-4.

Yours sincerely, ’X\\%
For Tata Chemicals Limited, M rb\\
e L1\TioN CONTROL BOARD
UJARAT POLLE =00 o war Nagar
Sanjeev Jain, Sardar Pa Bher -1 :'6&
Senior Manager — EMS .\amnagaf""‘

Copy to: The Unit Head- Jamnagar, Gujarat Pollution Control Board,
Paryavaran Bhavan, Sector- 10 A, Gandhinagar 382010

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel + 91 (02892) 665991/ 2/ 3 /4 Fax + 91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001
CIN : L24239MH1939PLC002893
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Gujarat Pollution Control Board
Paryavaran Bhavan

Sector-10-A, Gandhinagar-382043
Phone: 22750 22095, 27006
Telegram: CLEANWAT FIL

Fax: 07712-3215

Notice under Section 31(A) of the Air (Prevention and Control of Pollution)
Act, 1981

1. M/s Tata Chemicals Ltd., Plot No. 34 to 49, 52, 56, 57, 58/1, 59, and 63 of
VT, Surajkaradi 23/3 P, Mithapur, Jamnagar, Mithapur-361345, Taluka
Dwarka, District Devbhoomi.

2. You are operating an industrial unit at the above address and manufacturing
cement and clinker-free products. This is to inform you that during the site
visit conducted by the Board officials on 10/01/2017, the following
deficiencies were observed:

» Emissions in large quantities were observed from the chimneys of
the cement plant's raw mill, alkali bypass, and cooler exit.

» During summer, the wind direction towards the village causes dust
to settle in agricultural fields and villages, leading to adverse
impacts.

» The online monitoring system connected to the chimneys of HOB,
CELIP-1, and CEHI-2 boilers showed SO: and NOx levels
exceeding the prescribed standards.

» The air pollution control equipment for the alkali bypass stack was
found to be non-functional, and no online monitoring system was
installed on the said stack.

» In the material handling area, sprinklers on the conveyor belt were
not operational, and fugitive emissions were observed.

» During the site visit conducted by the Gujarat Pollution Control
Board officials, a layer of fine dust, approximately 3 to 4 inches
thick, was observed at your industrial unit.

ORDER

In view of the above circumstances, under the Air (Prevention and Control
of Pollution) Act, 1981, Section 31(A), the following directives are hereby
issued by Mr. R.V. Patel, Senior Environmental Engineer, Gujarat Pollution
Control Board:



311 208

1. Why should the production process of your industry not be ordered to shut
down under Section 31(A) of the Air Act, 19817

2. If your production process operates using your own (captive) power plant
or DG set, why should they not also be ordered to be sealed and shut down
under Section 31(A) of the Air Act, 19817

3. Why should the electricity and water supply to your industry not be
disconnected under Section 31(A) of the Air Act, 19817

If you fail to submit your written representation or explanation
within 15 days, the Board will consider that you have no objections and
will proceed with the aforementioned orders under Section 31(A) of the
Air Act, 1981. All responsibility for this will rest with you.

Note: For assistance in submitting the details of the actions taken and the
CTE/CCI application through the XGN portal, you may avail of the free
services of the help desk available at the Board’s regional office in
Jamnagar.

Issued by:
Gujarat Pollution Control Board

(R.V. Patel)
Senior Environmental Engineer

Reference No.: GPCB/CCA/IJIMN/51(20)/17166

To:
M/s Tata Chemicals Ltd.
Plot No. 34 to 49, 52, 56, 57, 58/1, 59, and 63,

Surajkaradi 23/3 P, Mithapur, Jamnagar,
Mithapur-361345, Taluka Dwarka,

District Devbhoomi Dwarka.



‘ﬁ 209

TATA

By Hand Delivery
A/WG/0153/2017
March 27, 2017

To,

Shri R V Patel,

Senior Environmental Engineer

Gujarat Pollution Control Board,

Paryavaran Bhavan, Section 10-A

Gandhinagar

Sub:  Tata Chemicals Limited, Mithapur — GPCB XGN: 17166
Ref: 1. GPCB Notice vide letter No. GPCB/CCA.JMN-51(20)/I1D 17166/0utward No. 407728 Dated
March 21, 2017

2. TCL Compliance report vide letter No A/WG/040/2017 dated January 19, 2017
3. Written Instructions issued by GPCB Official’s dated January 10, 2017

Dear Sir,

We are in receipt of above referred Notice (Ref-1) and submit compliance report as below:

1. Tata Chemicals operates a chemical complex as per the GPCB Consent Order No. AWH-
54427 dated 28.05.2013 issued under XGN ID 17166. A GPCB approved Schedule 1 auditor
(Marwadi Education Foundation, Rajkot) monitors the environmental parameters as per
consent order and annual audit report is submitted to the Board. The report shows
complete compliance of norms prescribed in consent order. Mithapur Chemical complex
operations are certified to ISO: 14001:2004.

2. Cement plant is an integral part of solid waste management system in Mithapur Chemical
Complex. Solid waste generated from the soda ash manufacturing process is utilized for
manufacturing of Cement.

3. GPCB officials visited our site on January 10, 2017 and issued written instructions (Ref-3).
TCL has submitted compliance report (Ref-2) of the written instructions. Copy of compliance
report is enclosed as Annexure-1.

4. Air Pollution Control Systems are installed and operated in units of cement plant including
Raw Mill, Alkali Bypass and Cooler Stacks as per consent order. Upgradation of air pollution
control system (Bag house) in Alkali bypass unit has been completed and informed to the
Board vide TCL letter no A/WG/124/2017 dated March 09, 2017.

5. Online emissions monitoring system has been installed in all stacks of cement plant. The
industry has also installed online monitoring system in new bag house chimney.

6. TCL's Environmental management system monitors the source emissions including Cement
and Power Plant units and submits monthly monitoring report to GPCB Regional Office. The
reports show complete compliance.

TATA CHEMICALS LIMITED

Mithapur Okhamandal Gujarat 361 345

Tel +91 (02892) 665991/2/3 /4 Fax +91 (02892) 223361 e-mail mithapur_tatachemicals@tata.com
Registered Office Bombay House 24 Homi Mody Street Mumbai 400 001
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TATA

7. Ambient air quality monitoring and Dispersion modelling has been conducted to assess the
impact of air emissions in surrounding region. The study report concludes that the
contribution of TCL source emissions to the ground level concentration was observed to be
negligible.

8. The Industry has implemented measures to control fugitive dust emissions by: operation of
bag filters in transfer points, mechanical cleaning of roads within plant area, full covering of
crusher buildings, covered conveyor belts etc.

9. Industry has developed green belt in periphery towards village with consideration of
downwind wind direction.

10. A detailed compliance report of the points given in GPCB Notice is enclosed as Annexure-2.

Thanking You,

Yours Sincerely
For Tata Chemicals Limited

s

Sanjeev Jain
Senior Manager- EMS

Enclosed: As above

Copy to: 1. Regional Officer, Gujarat Pollution Control Board, Sardar Patel Bhavan,
Rameshwar Nagar, Jamnagar — 360008
2. The Vigilance Officer, Gujarat Pollution Control Board, Race Course Ring Road,
Near Union Bank of India, Rajkot- 360 001

TATA CHEMICALS LIMITED

Mithapur Okhamandal Gujarat 361 345
Tel +91 (02892) 665991/ 2/3 /4 Fax +91 (02892) 223361 e-mail mithapur_tatachemicals@tata.com
Registered Office Bombay House 24 Homi Mody Street Mumbai 400 001
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Tata Chemicals Limited, Mithapur

Photographs showing greenbelt adjacent to boundary wall towards downwind side.

Photograph Shnreen Belt at Periph

|

ery of Cement Plant ‘
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Tata Chemicals Limited, Mithapur

nnexure-3

Photograph showing Online Emission Monitoring System at Alkali By Pass Stack
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Annexure-5

Tata Chemicals Limited, Mithapur

Photograph showing working water spray system in Limestone Conveyor belt
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Gujarat Pollution Control Board

Paryavaran Bhavan

Sector-10-A. GANDHINAGAR-I82043.

Phona : 22756, 22095, 22098 Gram : CLEANWATER
Fax ; 02712-32156

¢l

YuicHs gl

w aue] Wsu A 221 Bflse cll, Allsiyr, L wmvisn, w.2agl sest std Galo ueud
GLaa st Ael cten YNzey Geutest 5 Bl

w6 ol ARsddl @l wiuall AsH oll AlO¥/03 /2001l A%¥ U Yellsldl e @R
wuef s sidled ¥RUAC 2 A Yol oot Slncialy wal “Ad.

b U Wl ua Sletell ol G walsol dau sclR sl
5 Alet 2u§HL va AL A AL W A @ dizR afiscllot e cousdl.
»  2aual o czsell el W AN cuesl Eleieil AR WRAA 3AARs W@Wa wR

Mal QMY 5d? 5L

Gulsct o1l A taual @sa ausll Wil walaryslt RQRY SR, 3600 el MM WAL 5H o
Aell A UoLoL YUl A Wsaard WA B dal Gulsd U Yddl sra A svet sidcudloll Wl
Rot-qunl £l YAl WA sal wQuAUHL wA B, ¥ An seeudi syRcu ¥ Al dld w2
walaruet QR SLAERL, 360 %31 siaiaudl scunl AUadl.

4
3
g_

oAt YgNa Reiaet A8 ot s =l 7
[CIEK (RIETCH
) alw ualaze e¥«
dAot2 -9 Lalled/ Aiedl-2 Ax. AU (1 9)/ID- 19155/ dl
uld

\_/élel Bllse d,

lslyR, di. vlweisn,
. tagl sizst.




322 219

TRANSLATED COPY

Gujarat Pollution Control Board
Paryavaran Bhavan

Sector-10-A, Gandhinagar-382043
Phone: 22756, 22095, 22008
Gram: CLEANWATER

Fax: 02712-32156

Corrective Notice

You are operating your unit at Tata Chemicals Ltd., Mithapur, Taluka
Okhamandal, District Devbhumi Dwarka, producing soda ash and cement.

During the inspection conducted by the Board's officials on 04/03/2017, your unit
was found operational, and the following non-compliances were observed:

1. Reduce the height of limestone and coal stockpiles and ensure they are
covered.

2. Install a water sprinkling system at locations where loading and unloading
are in progress to control dust emissions.

3. Relocate the limestone heaps near the boundary wall toward Devpara
village to the designated storage area and ensure they are covered.

Considering the above findings, this Corrective Notice is being issued under
various environmental laws. You are required to comply with the above-
mentioned points and submit a compliance report with documentary evidence
within 15 days from the date of receipt of this notice.

Failure to comply with this notice may result in necessary actions being initiated
by the Board under relevant environmental laws.

On behalf of and in the name of the Gujarat Pollution Control Board

(R.V. Patel)
Senior Environmental Engineer

Reference No.: GPCB/CCA/JMN/M

To,

Tata Chemicals Ltd.,
Mithapur, Taluka Okhamandal,
District Devbhumi Dwarka
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TATA

By Hand Delivery
A/WG/203/2017
April 24,2017

Shri R V Patel,
Senior Environmental Engineer

Gujarat Pollution Control Board,

Paryavaran Bhavan, Section 10-A

Gandhinagar

Sub:

Ref:

Tata Chemicals Limited, Mithapur — GPCB XGN : 17166

1) GPCB Improvement Notice vide Letter No GPCB/CCA-JMN-51(17)/ID-17166/409720 dated
15.04.2017

2) TCL Compliance report vide letter No A/WG/125-A/2017 dated 05.04.2017

3) Written Instructions by GPCB Official’s during site visit dated 25.03.2017

4) TCL Compliance report vide Letter No A/WG/0125/2017 dated 09.03.2017

5) Written Instructions by GPCB Official’s during site visit dated 04.03.2017

Dear Sir,

We are in receipt of above referred Notice (Ref — 1). TCL Compliance report is submitted as below:

GPCB officials visited our site on March 25, 2017 and March 04, 2017 (Ref-3 & 5) and issued written
improvement instructions. TCL has submitted compliance reports (Ref-2 & 4) of the written instructions.
Copies of GPCB written instructions and TCL compliance reports are enclosed as Annexure-1.

1. GPCB Improvement Notice 1: Reduce height and covering of limestone and coal stacks.

TCL Response: TCL has implemented safe practices for stacking of limestone and covering of
stack through tarpaulins. As directed by the board, company has reduced height of limestone
and coal stacks. The photographs showing stacks with reduced height, tarpaulin covering and
permanent shed for storage are enclosed as Annexure 2 |

Additionally, company has developed greenbelt surrounding of material storage areas. The
photographs showing green belt development surrounding the raw material storage area are
enclosed as Annexure 3.

GPCB Improvement Notice 2: Installation of water sprinkling system at loading and unloading
points of coal yard.

TCL Response: Company has implemented mobile water spray system at loading and unloading
points since stacking area and loading area gets change as per raw material storage and
consumption requirements. Photographs showing mobile water spray at loading and unloading
point are enclosed as Annexure 4.

GPCB Improvement Notice 3: Shifting of limestone stacks from area near compound wall
towards village Devpara to designated place and covering.

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel + 91 (02892) 665991 /2 /3 /4 Fax + 91 (02892) 223361 www.tatachemicals.com
‘Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001
CIN : L24239MH1939PLC002893
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TATA

TCL Response: As suggested by Board’s officers during site visit, The Company has shifted all
limestone stacks from storage site near compound wall to the designated storage site. Company
has initiated activities to develop greenbelt in the cleared site as per technology developed by

The Energy Research Institute (TERI). Photographs showing the cleared site and activities for
plantation development are enclosed as Annexure 5.

Thanking you,

Yours sincerely,
For Tata Chemicals Limited,

s

Sanjeev Jain,
Senior Manager — EMS

Enclosed: Annexure-1to 5

Copy to:
Regional Officer,
e Gujarat Pollution Control Board,
Sardar Patel Bhavan, Rameshwar Nagar,
Jamnagar - 360008

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel + 91 (02892) 665991 /2 /3 /4 Fax + 91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001
CIN : L24239MH1939PLC002893
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Gujarat Pollution Control Board

Paryavaran Bhavan
Secior 10-A. GANDGMINAGAR.-322043.
Phona : 22756. 22005, 22006 Gram : CLEANWATER
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TRANSLATED COPY

Show Cause Notice

Gujarat Pollution Control Board

Paryavaran Bhavan, Sector-10-A, Gandhinagar-382043
Phone: 22756, 22005, 22096 | Gram: CLEANWATER
Fax: 02712-32156

Subject: Show Cause Notice

You are operating your unit, M/s Tata Chemicals Ltd., Mithapur, Taluka
Okhamandal, District Devbhoomi Dwarka, and manufacturing soda ash and
cement.

During an on-site inspection of your unit conducted by the Board officials on
25/03/2017, the following non-compliances were observed while the unit was
operational:

» During the inspection, air samples taken from the machine placed
on the roof of the primary school in Devpara village showed levels
of PM10 (RSPM) exceeding the prescribed standards.

» During the inspection, it was observed that the water accumulated
near the shed adjacent to Padli has not been removed as directed.
Additionally, the salt-laden trucks in transit were not fully covered
with tarpaulin as instructed.

In light of the above observations, a show-cause notice is hereby issued to
you under various environmental laws to explain why action should not be
taken against you. You are directed to ensure compliance with the above-
mentioned points and submit a report, along with documentary evidence, within
15 days. Failure to comply with this notice may result in the Board initiating
necessary actions under relevant environmental laws.

For and on behalf of Gujarat Pollution Control Board,

(R.V. Patel)
Senior Environmental Engineer

Ref No: GPCB/CCA-JMN-51517/10-17166/

To,

M/s Tata Chemicals Ltd.,
Mithapur, Taluka Okhamandal,
District Devbhoomi Dwarka.
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By Hand Delivery

A/WG/202/2017
April 24, 2017

To,

Shri R V Patel,

Senior Environmental Engineer

Gujarat Pollution Control Board,

Paryavaran Bhavan, Section 10-A

Gandhinagar

Sub: Tata Chemicals Limited, Mithapur — GPCB XGN: 17166

Ref: 1) GPCB Show Cause Notice vide Letter No GPCB/CCA-JMN-51(17)/ID-17166/409719 dated
15.04.2017
2) TCL Compliance report vide Letter No. A/WG/0125-B/2017 dated 05.04.2017.
3) TCL Compliance report vide letter No. A/WG/125-A/2017 dated 05.04.2017.
4) Written Instructions by GPCB Official’s during site visit dated 25.03.2017
5) TCL Compliance report vide Letter No. A/WG/0125/2017 dated 09.03.2017.
6) Written Instructions by GPCB Official’s during site visit dated 04.03.2017

Dear Sir,
We are in receipt of above referred letter (Ref 1). TCL Compliance report is submitted as below:

GPCB officials visited our site on March 25, 2017 and March 04, 2017 (Ref-4 & 6) and issued written
improvement instructions. TCL has submitted compliance reports (Ref-2, 3 & 5) of the written
instructions. Copies of GPCB written instructions and TCL compliance reports are enclosed as Annexure-
1.

1. GPCB Notice Point 1: During site visit, concentration of PM10 (RSPM) was reported higher than
norms in Ambient Air Quality Sample taken from terrace of school at village Devpara

TCL Response: Mithapur complex is located in semi-arid climate zone which experiences high back
ground levels of suspended particulate matters in ambient air. Ambient air quality monitoring and
Dispersion modelling has been conducted by MoEF approved laboratory to assess the impact of air
emissions in surrounding region. The study report concludes that the contribution of TCL source
emissions to the ground level concentration was observed to be negligible.

A GPCB approved Schedule 1 auditor monitors the environmental parameters as per consent order
and annual audit report is submitted to the Board. The report shows complete compliance of norms
prescribed in consent order. Mithapur Chemical complex operations are certified to ISO: 14001:2004.

TCL has established separate environmental cell with ISO 9001 & ISO 14001 certified Environmental
parameter monitoring laboratory at Mithapur site. The Environment cell monitors the prescribed
parameters as per consent order including ambient air quality and submits monthly monitoring
report to the Board. The reports show complete compliance.

Ambient air quality was monitored in plant periphery towards village Devpara during visit of GPCB
Official’s (Ref-1). Parameters (PM10, SO,, NOx, Chlorine, HCl and Ammonia) were found well within
the prescribed norms. Analysis report and photograph showing ambient air monitoring has been
submitted to the Board (Ref-2). Copy cf the same is enclosed as Annexure-2.

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel + 91 (02892) 665991 /2 /3 /4 Fax + 91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001
CIN : L24239MH1939PLC002893
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GPCB analysis report also shows concentrations of gaseous pollutants (SO2 and NOx) well within
norms. This confirms the contribution of TCL source emissions to the ground level concentration is
negligible. The background concentration of particulate matter (PM10) reported slightly higher due
to dry and semi-arid weather of this area.

Air Pollution Control Systems are installed and operated in units of cement plant including Raw Mill,
Alkali Bypass and Cooler Stacks as per consent order. Upgradation of air pollution control system
(Bag house) in Alkali bypass unit has been completed and informed to the Board vide TCL letter no- f
A/WG/124/2017 dated March 09, 2017 i

Online emissions monitoring system has been installed in all stacks of cement plant. The industry has '
» i - |
also installed online monitoring system in new bag house chimney.

The Industry has implemented measures to control fugitive dust emissions by: operation of bag
filters in transfer points, vacuum cleaning of roads within plant area, full covering of crusher
buildings, covered conveyor belts etc.

Industry has developed green belt in periphery towards village with consideration of downwind
direction.

2. GPCB Notice Point 2: Immediate Removal of water from area nearby road at village Padli &
complete tarpaulin covering of salt trucks during transportation

TCL Response:

A) Removal of water near road: TCL has initiated immediate actions for removal of sea water from
company area nearby Padli village road and completed the removal of water. The photograph
showing water removal at area near by road at village Padli is attached as Annexure 3

B) Covering of Salt Trucks: TCL has implemented practice of covered trucks during transportation
of salt. The photograph showing covering of salt loaded trucks during transportation is attached
as Annexure- 4.

Thanking you,

Yours sincerely,
For Tata Chemicals Limited,

p

Sanjeev Jain,
Senior Manager — EMS

Enclosed: Annexure-1to 4

Copy to:

Regional Officer,

Gujarat Pollution Control Board,

Sardar Patel Bhavan, Rameshwar Nagar,
Jamnagar - 360008

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel + 91 (02892) 665991 /2 /3 /4 Fax + 91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 00‘1
CIN : L24239MH1939PLC002893
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GUJARAT POLLUTION CONTROL BOARD

Paryavaran Bhavan, Sector-10-A, Gandhinagar 382010

Phone: (079) 23222425, (079) 23232152 | Fax: (079) 23232156
Website: www.gpcb.gov.in

NOTICE UNDER SECTION 21(5) OF THE AIR (PREVENTION AND
CONTROL OF POLLUTION) ACT, 1981

1. M/s Tata Chemicals Ltd., Plot Nos. 34 to 40, 56, 57, 58/1, 59, and 63 of VI,
Surajkaradi 23/3P, Mithapur, Taluka Dwarka, District Devbhumi Dwarka,
Jamnagar.

2. You are operating an industrial unit at the above-mentioned address,
producing soda ash and cement. During an inspection conducted by Board
officials on 05/07/2016, the following observations and non-compliances
were noted:

» Non-compliance with air quality standards:
During the site visit, a sample of air was collected from a location
500 meters from your unit at Devpara village near the cement plant.
The PM10 levels (particulate matter) in the sample were found to
exceed the prescribed limits.

Order

In view of the above, I, G.H. Trivedi, Senior Environmental Engineer of
the Gujarat Pollution Control Board, hereby issue this notice under Section 21(5)
of the Air (Prevention and Control of Pollution) Act, 1981, directing you to
show cause for the following:

1. Why an order under Section 31(A) of the Air (Prevention and Control of
Pollution) Act, 1981, should not be issued to shut down your industrial
operations.

2. If your industrial operations are powered by a captive power plant or DG
sets, why they should not also be ordered to cease operations.

3. Why an order under Section 31(A) of the Air Act should not be issued to
stop water supply to your industrial unit.

You are directed to provide a detailed explanation and justification within 7 days,
failing which the Board will be compelled to issue necessary orders under the
relevant provisions of the Air Act, 1981, without further notice.


http://www.gpcb.gov.in/
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Please note that non-compliance will render you liable for further actions as per
the provisions of the Act.

For and on behalf of Gujarat Pollution Control Board,

(G.H. Trivedi)
Senior Environmental Engineer

Ref No: GPCB/CCA-JMN-17166

To,

M/s Tata Chemicals Ltd.,

Plot Nos. 34 to 40, 56, 57, 58/1, 59, and 63 of VI,
Surajkaradi 23/3P, Mithapur, Taluka Dwarka,
District Devbhumi Dwarka, Jamnagar.

Clean Gujarat, Green Gujarat
ISO-9001-2008 & ISO-14001-2004 Certified Organisation
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By Hand Delivery
A/WG/311-B/2019
September 16, 2019

G H Trivedi

Senior Environment Engineer
(Unit Head-Jamnagar),

Gujarat Pollution Control Board,
Paryavaran Bhavan,

Sector- 10 A, Gandhinagar -382010

Sub: Tata Chemicals Limited, Dist.- Devbhumi Dwarka

Ref:

1. GPCB Notice vide Outward No. 519934 dated 07.09.2019

2. TCL Compliance Report vide letter No. A/WG/311-A/2019 dated 21.08.2019
3. TCL Compliance Report vide letter No. A/WG/311/2019 dated 26.07.2019
4. GPCB Written Instructions dated 25.07.2019

Respected Sir,

We

are in receipt of above referred Notice dated (Ref-1) through GPCB online XGN portal. We

hereby submit our response as below:

1.

Operation Status of Cement Plant units during site visit on 25.07.2019: We wish to
inform you that the Cement plant was in operation during the site visit that took place on
25.07.2019; this fact of the operation of the plant has also been verified by the Regional
Officer, GPCB, Jamnagar. During the site inspection, GPCB officers collected information/
data for operational status of cement plant units.

We observed that it has been mentioned in the GPCB Notice (Ref-1) that the Industry was
not in operation during the site visit, which is not be the factual situation. Please find
enclosed (Annexure-1) the screen shots of operating parameters and log sheets of the DCS
showing the units of Cement plant that were in operation during the site visit. The status
of operation may kindly be updated based on the site visit report of the GPCB officers and
the DCS report of TCL as annexed.

Online emission monitoring: Further, please be informed that the GPCB officers inspected
the Cement Plant and observed that the online monitoring system was perfectly installed
as per the CPCB guidelines and the online monitoring data that was observed for the air
quality was found well within the prescribed and permitted norms as may be seen as per
the recordings below:

PM S02 NOXx
Stack (Norm-30 mg/Nm3) (Norm-100 mg/Nm3) | (Norm-1000 mg/Nm3)
ek Avg Max Avg Max Avg Max
1 | Raw Mill and Kiln 8 9 10 19 313 443

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel + 91 (02892) 665991 /2 /3 /4 Fax + 91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001
CIN : L24239MH1939PLC002893
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PM sO2 NOx

Sr. Stack (Norm-30 mg/Nm3) (Norm-100 mg/Nm3) | (Norm-1000 mg/Nm3)

Avg Max Avg Max Avg Max
2 | Coal Mill- Old i 3 BDL BDL 94 306
3 | Coal Mill- New 5 8 2 12 79 205
4 | Cooler 10 14 5 - = -
5 | Alkali Bypass 8 ) = . - .
6 | Dryer Crusher 11 15 - = = R
7 | Cement Mill 2 3 = - - -
8 | Packer-1 3 10 - - - -
9 | Packer-2 1 2 = = - e

The above online monitoring system is connected with the CPCB server and is constantly
and regularly calibrated through remote calibration and by the agency approved as per
the stringent CPCB guidelines. The online monitoring readings are mentioned in the GPCB
site visit Report of Inspection ID 534461.

Sampling by GPCB officers during site visit on 25.07.2019: The monitoring team of GPCB
conducted sampling of the treated waste water from the Final discharge point in presence
of the TCL representative. No other sampling/ monitoring of Air and Water quality was
conducted by GPCB officials in presence of TCL representative during the site visit. We
note that the analysis report for Sample ID 263433 dated 09.08.2019 is uploaded on GPCB
XGN ID 17166 for ambient air quality monitoring; the same is not related to the TCL
premises, we are not aware as to how the said reports have been made a part of the site
visit report and how they have been uploaded as analysis reports for TCL site. This has
already been communicated to the Board vide TCL letter A/WG/311-A/2019 dated
21.08.2019 (Annexure-2), a note of which may please be taken once again for clarity.

Ambient air quality monitoring conducted by NABL and MoEF&CC approved agency: The
Ambient air quality monitoring was conducted in the Cement Plant area (in two locations)
and in Village Devpara (in one location) by the NABL and MoEF&CC approved agency
during the same period (25™-26™ July 2019) of monitoring conducted by GPCB team. It
may please be noted that the monitoring results were found well within the prescribed
norms. Copies of test reports are enclosed as Annexure- 3. Summary of the test results is
given as below:

Ambient Air Quality Monitoring (Results in pg/M3)

S.No. | Location Date/ Time PM10 PM2.5 | SO2 | NOx

1 Cement Plant (L&T Godown 25.07.19 (11.00 Hrs) to 89 34 5.8 7.9
area: South-East) 26.07.19 (11.00 Hrs) '

2 Cement Plant (Padli Gate side: 25.07.19 (11.30 Hrs) to 83 29 6.8 8.4
North-East) 26.07.19 (12.44 Hrs)

3 Outside Plant area (Village 25.07.19 (10.30 Hrs) to 88 39 6.1 7.5
Devpara: North-East) 26.07.19 (10.35 Hrs)

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel + 91 (02892) 665991 /2 /3 / 4 Fax + 91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001
CIN : L24239MH1939PLC002893
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Video recording of air quality moT' xﬂmnt Plant was also conducted on 25" July 2019
as an evidence of good environme A ce and clean air quality in proximity of the TCL
operations. Copies of site photographs (Annexure-8A) and Video DVD (Annexure-8B) are
enclosed for your ready reference.

TCL has conducted the ambient air quality monitoring in Village Devpara during 21*-22"* August’
2019 through NABL and MoEF&CC approved agency. It may please be noted that the monitoring
results were found well within the prescribed norms. Copy of test report is enclosed as Annexure-
3A. Summary of the test results is given as below:

Ambient Air Quality Monitoring (Results in ug/M3)
iNo. Location Date PM10 PM2.5 | SO2 NOXx
1 Outside Plant area (Village 21.08.19 (15.00 Hrs) to 79 29 6 7.6
Devpara: North-East) 22.08.19 (15.15 Hrs)

Monitoring of ambient air quality in Village Devpara by NABL and MoEF&CC approved
agency has also been included in monthly sampling plan. Test reports of the monitoring
shall be submitted to the Board as a part of monthly compliance monitoring report.

Air Quality Prediction through Mathematical Modeling: Prediction of impacts on air
environment has been carried out as a part of the Environmental Impact Assessment by
NABET-QCI approved agency. Mathematical model based on a steady state Gaussian
plume dispersion model designed for multiple point sources, AERMOD version 8.1
developed by United States Environmental Protection Agency [USEPA] has been used for
simulations from Industrial sources. Peak Incremental Concentration of Particulate Matter
is only 1.56 ug/m3. Please find enclosed conclusions of Air quality modelling as Annexure-
4,

Ambient air quality monitoring is being conducted by the Environment Laboratory of TCL
and third party Laboratories (NABL/ GPCB approved Schedule-I Auditor) to verify the
compliance of parameters in the ambient air within the premises of industry as per Para
4.2.4 of Consent Order (AWH-91133). Monitoring reports are submitted to the Board
regularly. Copies of Test Reports for duration (April- September, 2019) are enclosed as
Annexure-4A.

Locations of Continuous Ambient Air Quality Monitoring Stations (CAAQMS) were
identified as per study conducted by M/s. Kadam Environmental Consultants (NABL
approved agency). Location Map showing three nos. CAAQMS is enclosed as Annexure-7A.
M/s. Environnement SA (OEM and O&M Service provider of CAAQMS) has completed
installation and Calibrations as per CPCB guidelines on 10 August 2019. Online monitoring
results for Parameter PM10 are enclosed as Annexure-7B. Time Weighted Average (24
Hours) readings of Parameter PM 10 as applicable under National Ambient Air Quality
Standards (Annexure-7C) are summarised as below:

3o0f4

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel + 91 (02892) 665991 /2 /3 /4 Fax + 91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001
CIN : L24239MH1939PLC002893
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Time Weighted Average (24 Hours) readings PM10 in ug/M3 for duration 10.08.19 to
12.09.19
Location Location-1 (Cement Location-2 (Salvage Location-3 (Malara
Plant) Yard) Area)
Minimum 10 10 12
Maximum 79 62 63
Average 43 31 30

6. GPCB letter dated 14.08.2019: GPCB officers have observed air quality as per the
prescribed norms during the site visit on 04.07.2019. This has been clarified vide the GPCB
letter Outward No. 516969 dated 14.08.2019. Copy of the letter is enclosed as Annexure-

5.

7. GPCB Inspection Report for site visit dated 25.07.2019: GPCB officers made the site visit
of Cement Plant on 25.07.2019 and recorded following observations and control measures

in Inspection ID 534461 (Annexure-6 and 6A):

m*0oao oo

We hereby request you to take on record the explanations provided by us with the relevant

Observed No fugitive emissions from Cement Plant during site visit

Observed No emissions from Chimneys of Raw Mill, Alkali Bypass and Cooler.
Observed Online monitoring data well within the prescribed norms

Observed operation of Bag Filters in Material Handling and Coal Handling area.
Stacking of Coal as per Coal Handling Guidelines (Stack height < 6 Meter)
Covering of Coal in designated storage site
Observed cleaning of RCC roads by mechanical sweeping machine and Water
sprinkling

data and documents referred above and close the matter since TCL is in full compliance.

Yours sincerely,

For Tata Chemicals Limited,

N

N Kamath

Vice President- Manufacturing

(Authorised Signatory)

Enclosed: Annexure 1to 8

Copy to: The Regional Officer, Gujarat Pollution Control Board, Jamnagar

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel + 91 (02892) 665991 /2 /3 / 4 Fax + 91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001

CIN : L24239MH1939PLC002893
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GUJARAT POLLUTION CONTROL BOARD

Paryavaran Bhavan, Sector-10-A, Gandhinagar-382010

Phone: (079) 23222425, (079) 23232152 | Fax: (079) 23232156
Website: www.gpcb.gov.in

SHOW CAUSE NOTICE

You are operating your unit, M/s Tata Chemicals Ltd., located at Plot Nos.
341049, 52, 56,57, 58/1, 59, and 63 of VI, Suraj Karadi 23/3P, Mithapur, Taluka
& District Devbhumi Dwarka, and manufacturing caustic soda, cement, salt, etc.

During a joint inspection of your unit conducted on 28.08.2019 by the SDM of
Dwarka, the Chief Officer of Dwarka, and GPCB officials (R.O and S.S.0.), the
following non-compliance was observed:

» Solid waste was found dumped on the land on both sides of the canal
approximately 300 to 400 meters from your unit towards the sea.

In light of the above findings, a show cause notice is issued to you under
the Water (Prevention and Control of Pollution) Act, 1974, requiring you to
explain why action should not be taken against you. You are hereby directed to
ensure compliance with the above-mentioned issue and submit a detailed report
along with documentary evidence within 7 days. Failure to comply with this
notice will result in the Board initiating necessary action under the Water
(Prevention and Control of Pollution) Act, 1974.

For and on behalf of Gujarat Pollution Control Board,

(G.H. Trivedi)
Senior Environmental Engineer

Ref No: GPCB/CCA-JMN-51626/ID-17166/

To,

M/s Tata Chemicals Ltd.

Plot Nos. 34 to 49, 52, 56-57, 58/1, 59, and 63 of VI,
Suraj Karadi 23/3P, Mithapur-361345,

District Devbhumi Dwarka.

Clean Gujarat, Green Gujarat
ISO-9001-2008 & ISO-14001-2004 Certified Organisation
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TATA

By Hand Delivery
A/WG/494/2019
December 06, 2019

Mr. G H Trivedi

Senior Environment Engineer
(Unit Head-Jamnagar),

Gujarat Pollution Control Board,
Paryavaran Bhavan,

Sector- 10 A, Gandhinagar -382010

Sub: Tata Chemicals Limited, Dist.- Devbhumi Dwarka

Ref: 1. GPCB Show Cause Notice vide Outward No. 528966 dated 04.12.2019
2. TCL Compliance Report vide letter No. A/WG/356/2019 dated 03.09.2019
3. GPCB Written Instructions dated 28.08.2019

Respected Sir,

We are in receipt of above referred Show Cause Notice (Ref-1) through GPCB online XGN
portal. We hereby submit our response as below:

1. TCL has submitted compliance report (Ref-2) for the written instructions (Ref-3) issued
during site visit on 28.08.2019.

2. TCL has implemented Effluent Management System as per the requirements of prescribed
norms. Results of Final treated water confirm the full compliance of norms as per GPCB
Test Report No. 16839 dated 21.09.2019 for sample collected on 28.08.2019 during site
visit.

3. Treated waste water is discharged into sea through open channel (1 operation + 1
Standby). Cleaning activities of the channels are conducted as and when required to avoid
the overflow of Final effluent discharge channel.

4. TCL has completed the channel cleaning activities and shifted the solids to designated site.

We hereby request you to take on record the explanations provided by us with the relevant
data and documents referred above and close the matter since TCL is in full compliance.

Yours sincerely,
For Tata Chemicals Limited,

Ml

N Kamath
Vice President- Manufacturing
(Authorised Signatory)

Copy to: The Regional Officer, Gujarat Pollution Control Board, Jamnagar

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel + 91 (02892) 665991 /2 /3 /4 Fax + 91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001
CIN : L24239MH1939PLC002893
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GUJARAT%%?LUTION CONTROL BOARD

PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010
Phone :(079) 23226295

Fax 1 (079) 23232156

Website : www.gpcb.gov.in

R.P.A.D.
NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION AND
CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS THE
“AIR ACT”) AS AMENDED FROM TIME TO TIME.

WHEREAS you are having an industrial plant is M/s. Tata Chemicals Ltd, Plot No: Nos.34 to
49,52,56,57,58/1.59 & 63 of VI. Surajkaradi 23/3 P. Jamnagar, Mithapur-361345, Tal : Dwarka,
Dist : Devbhoomi Dwarka.

AND WHEREAS during the inspection of your industrial plant on 19/04/2022 under Section-24
of the Aur (Prevention ana Contro: of Polluiion) Act-1981 by the authorized officers of the Board
wita reference (o complains & fol.owing noncorpliatice were observed.

1. Surplus solid waste quantity generated from Effluent Solids Filtration Plant (ESF) is
sent by open trucks for disposal on open iand near Settling Ponds at Padli discharge
noint.

2. Unit has made a big heap ( more than @ 20 meters) made up of solid waste from ESF
Plant w/ithin the premises near the backside hcundary wall behind the Cement Plant.

3o AUPedd Jiscarge: pont, very high nezps of solid waste spreads over very large area
U 2.5 squate kilomeer) are observed near vie Settling Ponds.

4. Dust Particles has found on the roofs of Devpara houses near company as well as on
the leaves of trees.

5. faiid waste from company is transported *hrough truck on Devpara Road which are not
sroper’y covered hence fugitive emission/dusting spread in surrounding area.

¢. Unit has not submitted compliance of action plan submitted on dtd.23/112021 for the
conveying of spent Sea water through closed conduit.

NOW THERETORE the Board proposes 0 issue Suections under Section-31 (A) of the Air
(Prevention and Contrel ¢f Pollution) Act-1981 as vinder: -

. Toprehibi: vou foon the ahave said i arufacturing activities.

2. 'To close the operation of your industrial plant on the above mentioned site till complying
corsented conditions.

3. Todirect the concemed authority to siop supply of electricity and water till that time

YOU ARE HEREBY directed 1o reply with compliance of above points within 15 days on receipt
of this noiice andlsutiiit detaied action aken vegurding submitted action plan failing which
directions as propesea above win se dezined 10 be passed without further reference to you.

For and on behalf of
Gujarat Pollution Control Board

£

w\ ¢
(Smit S. hargava)
Unit Head, Jamnagar

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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NO: GPCB/CCA-JMN-51(32)/ID-17166/ Date:
TO,

M/s. Tata Chemicals Ltd,

Plot No: Nos.34 to 49, 52, 56,57, 58/1,59 & 63 of VI, Surajkaradi 23/3 P,
Jamnagar, Mithapur — 361345,

Tal: Dwarka, DIST: Devbhoomi Dwarka.

237



1 238
— GUJARAT BOLLUTION CONTROL BOARD

S PARYAVARAN BHAVAN
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Website : www.gpcb.gov.in
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R.P.A.D.
NOTICE OF DIRECTION UNDER SECTION 33-A OF THE WATER (PREVENTION AND
CONTROL OF POLLUTION) ACT-1974 (HEREINAFTER REFERRED TO AS THE “WATER
ACT”) AS AMENDED FROM TIME TO TIME.

WHEREAS you are having an industrial plant is. M/s. Tata Chemicals Ltd, Plot No:Nos.34 to
49,52,56.57.58/1,59 & 63 of VI, Surajkaradi 23/3 P, Jamnagar, Mithapur — 361345, Tal : Dwarka, Dist :
Devbhoomi Dwarka.

AND WHERFEAS during the inspection of your industrial plant on 19/04/2022 under Section-23 of the
Water At hv thz 1thorizecd officer ~fthe Boar ¢ it has been ucticad that;

1. Unit is ret complet:ly revse cf sobird weste generated from Effluent Solids Filtration Plant in the
cement plant.

Unit fas mads Kutehe drain (perland drain) along the periphery of Settling Ponds & solid waste
heans. but duriing high ramlal oo are chances of contaminated rain water to spread over the

[\

neaiby open nds.

As per Analysis report of Treated W/W from final outlet of effluent discharge channel of TCL and
oren wiw discharge channel of TCL. that passes between Navpara & Padli village, parameter are
more than prascribed norms i.e MH2-N -9.18 g/l and 5 10 mg/l respectively.

(98

NOW THF&FFORE Board proposes to issue directions under Section 33-A of the Water Act-1974 as

under: -

1. To vrchibit yort from the marufacturing of above said products.

7 To close the areration of your industrial plant orn the above mentioned site till complying consented
conditions

3. To aiteet e conczrned authority (6 step supply of ¢lectriciy and water till that time.

4. Unit ~as not s.biniticd complietioe 01 swuon 2ian suomiited on dtd.23/112021 for the conveying of
spent Sea water diough ciosed vonduin

YOU ABE HEREBY firected 1o reply with con pjuarce of noints within 15 days on receipt of this notice

of direction failing to which directions as proposed zbove will be deemed to be passed without further

reference v vou

For and on behalf of
Gujarat Pollution Control Board

P
WS
(Smt. S.V."Bhargava)
Unit Head, Jamnagar
NO: G PCR/CE A idN-S1 32y D= Thoe) Date:
TO,

M/s. Tata Chemicais Ltd,

Plot N0 N0s.34 t5 49, 5256, 37, 3L £ & €3 of vy, Surajkaradi 233 P,
Jampzgar. Mithanur - 361345

TaloDwerkz, BIST: Devbhotal Db

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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— GUJARAT POLLUTION CONTROL BOARD

——— PARYAVARAN BHAVAN, SECTOR 10-A,

=4 GANDHINAGAR - 382010,

GPCB (T) 079-23232152
R.P.A.D.

NOTICE OF DIRECTION UNDER SECTION 33-A OF THE WATER
(PREVENTION AND CONTROL OF POLLUTION) ACT-1974 (HEREINAFTER
REFERRED TO AS THE “WATER ACT”) AS AMENDED FROM TIME TO TIME.

WHEREAS you are having an industrial plant is. M/s. Tata Chemicals Ltd, Plot No:Nos.34
to 49,52,56,57,58/1,59 & 63 of VI, Surajkaradi 23/3 P, Jamnagar, Mithapur — 361345, Tal :
Dwarka, Dist : Devbhoomi Dwarka.

AND WHEREAS the Gujarat Pollution Control Board has issued Consolidated Consent &
Authorization AWH-129468 valid up to 11/08/2027 under the provision of the Water Act-
1974, Air Act-1981, Hazardous Waste Rules-2016 with specific terms & conditions.

AND WHEREAS during the inspection of your industrial plant with reference to complaint
on 01//08/2024 under Section-23 of the Water Act by the authorized officer of the Board it
has been noticed that:

1. During visit alkaline waste water logging (@25KL) is observed outside industrial
plant premises near boundary wall (22.4073152, 69.0221479) at Padli gate (Devpara
side).

2. As per AR of water sample collected from water logged at outside industrial plant
premises near boundary wall parameters showing pH-10.10 Unit which is exceeding
prescribed norms.

3. GPCB is recciving repeated complaints against your industrial unit for Water
Pollution and Air Pollution.

NOW THEREFORE Board proposes to issue directions under Section 33-A of the Water
Act-1974 as under: -
1. To prohibit you from the manufacturing of above said products.
2. To close the operation of your industrial plant on the above mentioned site till
complying consented conditions and above Non-compliances observed.
3. To direct the concerned authority to stop supply of electricity and watcr till that time.

YOU ARE HEREBY directed to show cause with detailed reply with supporting documents
within 15 days on receipt of this notice of direction failing to which directions as proposed
above will be deemed to be passed without further reference to you.

~ For and cn behalf of

Gujarat Pollution Control Board
Ct\k A
(A.J Patel)
Unit Head-Jamnagar
NO: GRCB/CCA-JMN-51(38)/1D-17166/ . Date:
To,
Mis. Tata Chemicals Ltd,
Plot No: Nos.34 to 49, 52. 56, 57, 58/1, 59 & 63 of V1, Surajkaradi 23/3 P,

Jamnagar, Mithapur - 361345,

Fal: Dwarka, Dist: Devhhoomi Dwarka

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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By RPAD/XGN/Email

A/WG/148/2024
September 10, 2024
Smt. A J Patel
The Unit Head-Jamnagar,
Gujarat Pollution Control Board,

Paryavaran Bhavan,
Sector- 10 A, Gandhinagar -382010

Sub: Tata Chemicals Limited, Dist.- Devbhumi Dwarka (TCL/ Company)
Ref: 1. GPCB officials’ site visit written instructions dated 01.08.2024

2. TCL Compliance report submission by email and XGN dated 04.08.2024

3. TCL Compliance report submission by RPAD, email and XGN dated 14.08.2024

4. GPCB Notice vide letter no. GPCB/CCA/JMN-51(38)/ID-17166/820912 dated 04.09.2024
Respected Madam,

TCL has submitted compliance reports (Ref-2 and 3) of GPCB site visit Written Instructions (Ref-1).
Copies of the compliance report are enclosed as Apnexure-1. We hereby submit compliance report of

directions issued by the Board (Ref-4):

S.No. | GPCB Notice of Direction TCL Compliance Report

1 During Visit alkaline | 1. During heavy rainfall in Mithapur area, TCL has
wastewater logging | helped Okha Nagar Palika by creating openings in boundary
(@25KL) is observed | wall to allow flood water from surrounding area and
outside industrial plant | diverted through company’s monsoon water management
premises near boundary | system (Annexure-2). As suggested by the Board during site
wall (22.4073152, | visit in 01.08.2024, water from monsoon drain has been

69.0221479) at Padli gate
(Devpara side)

collected and disposed of through existing effluent
treatment and disposal system.

) TCL has immediately taken suitable actions for
disposal of soil mud solids collected from cleaning of
monsoon channel.

3 Photographs showing collection of water and soil
mud solids during 01.08.2024 to 03.08.2024 are enclosed as
Annexure-3.

As per AR of water sample
collected from  water
logged at outside industrial
plant premises near
boundary wall parameters

showing pH-10.10 Unit

As per the GPCB officials’ site visit written instructions dated
01.08.2024, TCL has collected counter samples and sent for
analysis through Environmental Lab approved by NABL.
Results of water samples as per Test Reports (Annexure-4)
of Environmental Lab approved by NABL are well within the
prescribed norms as given below:

@ql Yl

"‘7 '.“l “a le"

2) 665991

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
/27374 Fax + 91 (02892) 223361 www.tatachemicals.com

Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001

1.0

4 "‘ 3"‘

| i,r 20 (0

CIN : L24239MH1939PLC002893
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which is exceeding | | S.No. | Location pH- | TSS | NH3-N
prescribed norms. mg/| mg/l
¢ 1| Village Padli 7.55 | 61 BDL
2 Final Effluent 752 ] 89 2.01
3 Lalpur Road Channel 7.09 | 110 0.39
4 Padli Gate 9.43 | 312 BDL
5 Malara lake 742 | 34 BDL
6 Opp. Malara Lake 7.47 | 37 BDL
7 Sea Water Talao 735 | 193 BDL
8 S.No. 424 Bhimrana 8.26 | 18 BDL
9 Bhimrana Pond Salt pan | 8.22 30 BDL
10 Bhimrana Talao 823 | 14 BDL

Results of soil mud solids collected from monsoon drain as
per Test Reports (Annexure-5) of Environmental Lab
approved by NABL are well within the prescribed norms as

given below:
S Location Results Min. Limit as
No. Detection per Sch-lI
Limit HW Rules
1 pH 8.97 0-14 <12.5
2 Arsenic BDL 0.1 mg/kg 5
3 | Cadmium BOL | 0.1mg/kg 1 |
4 | Lead BDL 0.1 mg/kg 5
5 Manganese BDL 0.1 mg/kg 10
6 Mercury BDL 0.1 mg/kg 0.2
7 Copper BDL 0.1 mg/kg 25
8 Nickel BDL 0.1 mg/kg 20
9 Vanadium BDL 0.1 mg/kg 24
10 | Zinc BDL 0.1 mg/kg 250
11 | Chromium BDL 0.1 mg/kg 5 J
12 | Iron BDL 0.1 mg/kg . \
= Gypsum treatment has been completed and pH is

observed normal (pH 8.05) in monsoon water drain.
! Photographs of drain and pH are enclosed as Annexure-6. i
6. Sampling through Environmental Laboratory
| accredited by NABL is completed on 13.08.2024.
Photographs showing site sampling by representative of !

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel + 91 (02892) 665991 /2 /3 / 4 Fax + 91 (02892) 223361 www tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001
CIN : L24239MH1939PLCO02893
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Environment lab approved by NABL lab and Test Reports of
Environment lab approved by NABL are enclosed as
Annexure-7.

Results of Water Quality as per Test Reports of
Environmental Lab approved by NABL are well within the
prescribed norms as given below:

Sampling location: Monsoon Water Drain (Padli Gate) GPS:
Lat 22.411864N Long 69.025306E

Test Parameters Unit “Result Norms |
pH - 7.13 6.5-9.5
Temperature deg. C 316 40
Colour Pt-Co 5 100
Scale
Total Suspended mg/| 41 500
Solids
Oil & Grease mg/| ND 2
Ammonical Nitrogen mg/| ND 5
Bioassay Test % Survival 100% 90%
ND- Not Detected
3 GPCB is receiving repeated | TCL Mithapur Complex is certified to 1SO 14001:2015

complaints against your | Environment Management System by Intertek (a UKAS
industrial unit for Water | accredited body under schedule of Accreditation) and
Pollution and Air Pollution. | signatory to Responsible Care Initiative by Indian Chemical
Council. Copies of valid certificates for 1SO 14001 and
Responsible Care are enclosed as Annexure 8.

Officials from Regional office, Jamnagar of the Board are
regularly conducting site visits. Company has submitted
compliance reports of written instructions issued by the
Board during site visit. Copies of the Compliance Reports are
enclosed as Annexure-9.

Regional Office of the Board is also monitoring the quality
of treated water discharge under the Integrated Coastal
Zone Management Project and monitoring of
environmental parameters as per consent norms. Company
has also provided online monitoring system as per
guidelines prescribed by Central Pollution Control Board.
Online monitoring system is connected to GPCB and CPCB
servers (Annexure-10). |

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel + 91 (02892) 665991 / 2/ 3 /4 Fax + 91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001
CIN : L24239MH1939PLC0O02893
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Board has also appointed Schedule-1 Environmental Auditor
for monitoring of environmental parameters including
ambient air quality, stack emissions and treated
wastewater. TCL has conducted the Environmental Audit
Report for FY 2023-24 and submitted Audit Report to Board
as per prescribed procedure (Annexure-11).

Company has also deputed third party monitoring of
environmental parameters through Environmental Lab
accredited by NABL. Test Reports of Monthly monitoring
(August-2024) is enclosed as Annexure-12.

The analysis reports of the Board, Schedule-l Environment
Auditor and Environmental Lab accredited by NABL
confirms that the quality of environmental parameters
including treated water quality and air emissions are well
within the prescribed norms.

Given the clarifications and compliance status above in detail, we request you to kindly take on record
explanations/ compliances provided by us as also all the relevant data and documents referred to
above and close the matter since you will appreciate that TCL is in compliance with the norms and
limits that have been prescribed. As a Responsible Company we will continue to improve our systems
and attempt to be the best in class. .

Thanking you for your kind consideration; we continue to be in compliance.

Yours sincerely,
For Tata Chemicals Limited,

N Kamath
Chief Manufacturing Officer and Site Head
(Authorised Signatory)

Enclosed: Annexure 1 to 12

Copy to: Shri G B Bhatt, The Regional Officer, GPCB, Jamnagar -

TATA CHEMICALS LIMITED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel + 91 (02892) 665991 / 2/ 3 / 4 Fax + 91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001
CIN : L24239MH1939PLC002893
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